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LOK SABHA

Tuesday, November 21, 1967/Kariika 30,
1889 (Saka)

The Lok Sabha met at Eleven of the Clock

[Mr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS
SurEr Bazar, DELED
+
*|51. SHRI K. M. ABRAHAM
SHRI P. P. [ESTHOSE :
SHRIMATI SUSEELA GOPALAN
SHRI VISWANATHA MENON:
SHRI JYOTIRMOQOY BASU :

SHRI SATYA NARAIN SINGH :
SHRI RAM KISHAN GUPTA:

‘Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Delhi Super Bazar
‘Worker's Union demanded the formation
of the Consumer’s Committee to guide the
working of the Super Bazar;

(b) whether Government have investi-
gated into the working of the Super Bazar;
and

(c) if so, the findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD , AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) Yes Sir.

(b) There has been no specific investi-
gation but the working of the Super Bazar
s being generally reviewed from time to
time.

(c) The question does not arise,

SHRI K. M. ABRAHAM : May I know
whether Government has seen a pamphlet
issued by the Delhi Super Bazar Workers®
Unpion stating that due to nepotism,
corruption, graft, waste and expense accounts
the prices of several goods have gone up;

if so, whether Government is considering
deputing a high official to enquire into this
matter 7

SHRI M. S. GURUPADASWAMY 1
The Super Bazar deals with nearly 8,000 to
10,000 items. There may be a few cases
in which the prices quoted are higher than
the prices in the market. Very few cases
have been brought to my notice. About
eight or ten items in the Super Bazar are
sold at prices a little higher than in the neigh-
bourhood. But, as I said, we canmot com-
pare item by item. On the whole, the prices
quoted in Super Bazar are far cheaper than
the prices elsewhere. Regarding the latter
part of the hon. Member's question, the
Ministry has been continyously reviewing
the operations in the Super Bazar. We are
constantly in touch with the Registrar
and also the management in this regard,

SHRI K. M. ABRAHAM : May 1 know
whether the Union has alleged that . the
quality of goods supplied has deteriorated
recently; if so, whether Government pro-
poses to implement measures so that good
quality articles are sold in the Super Bazar?

SHRI M. S. GURUPADASWAMY :
The quality of goods sold in Super Bazar
is far superior to the quality of goods
sold ekewhere (Interruption). This is not
an opinion this is a fact, We try to sell
quality goods in the Super Bazar and in
certain cases when we do it the prices of
such items—very few items—are naturally
higher than the prices in the market. That
is why I say that the quality is really su-
perior.

SHRI JYOTIRMOY BASU : May 1
know what is the present system of purchas-
ing saleable items? Secondly, may I know
bow much out of the total wage bill goes
to managerial cadre and what is the
highest increment you have allowed to
a single managerial cadre executive at on:

time 7



1533 Oral Answers

SHRI M. S. GURUPADASWAMY :
In certain items like textiles we directly
negotiate with the manufacturers and the
manufacturers set apart a percentage of
their production for departmental stores.
In regard to other items we enter the market
ourselves and we try to purchase the needed
quantities during the proper season. About
the other part of the question regarding
salary, we are paying about Rs. 27,000 for
the managerial and administrative staff.
The total bill is more than Rs. 2 lakhs.

SHRI JYOTIRMOY BASU : My ques-
tion (c) has not been answered. What
is the maximum single increment allowed
to a particular officer of the managerial
cadre at one time ?

SHRI M. S. GURUPADASWAMY :
There is no particular increase for any
single member of the managerial cadre.
The whole question of salaries was referred
to a firm called IBCON. That firm has
gone into the whole question of the salary
of staff. The recommendations of this
committee were the basis for revision of
salaries of various cadres. Therefore, we
have not taken any ad hoc decision in the
matter of salary or increment of staff.

SHRI R. K. AMIN : The bon. Minister
stated that the matter is reviewed from time
to time. May I know how the review is
being made ? Is it an evaluation and, if
so, what are the results thereof 7

SHRI M. S. GURUPADASWAMY :
I have told the House that the Ministry is
constantly in touch with the Registrar of
Delhi Administration and also the officials
of the management. They are constantly
 meeting and having discussions when some
conclusions are arrived at. They are try-
"ing to implemsznt the conclusions so arrived
at.

SHRI UMANATH : The Co-operative
Societies Act provides that there should be
purchase committees and purchases for
co-operatives should be made only through

‘such committees. As far as super-bazars
are concerned, I understand that there is
no provision for purchase committees and
individuals officers are making purchases,
Even when the purchase committees are
thess, we see so many undesirable prac-
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tices indulged in by members of such
committees. When it is left to an individual
officers, it will be much more so. So, I
would like to know from the government
whether they intend constituting purchase
committees for major institutions like
super bazar or, alternatively, they have
proposals to include the representatives of
consumers and workers in the management
committee 7

SHRI M. 5. GURUPADASWAMY : It
is a good suggestion which we will
consider.

oY W {A€ AT © Tl AgET A
g gt fE 9o 9o § W 9
fyeraT & ag vt Farfady 1 v &)
# ST ATeaT § 5 v ag swA faeit
ae @ wgwE ar e e wror
AR gt ag e 9 g O
YT AT B 99 927 grar § 99
# 77 ag 9y T § o9y e R
FRIAMR I G EATALT ? afz
oAz 7 af fea ?

SHRI UMANATH : This is also a good
suggestion, I think.

SHRI M. S. GURUPADASWAMY :
About the latter part of the question, I say
the Super bazar of Delhi incurred a loss of
Rs. 5-64 lakhs in the co-operative year
1967. This was due to various reasons....
(Interruptions) 1 am myself a customer in
the Super bagar.

SHRI PILOO MODY : That probably
accounts for the loss |

SHRI M. S. GURUPADASWAMY :
May be because Shri Mody is not going
there, there is a loss. 1 weuld recommend
super bazar for all Members, including Shri
Mody. The quality of goods there is cer-
tainly very satisfactory. There may be
scope for improvement—I do  recog-
nise it—but the quality in the super bazar
is certainly better.

SHRI RAM SEWAK YADAY : What
are the reasons for the losses ?
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SHRI M. S. GURUPADASWAMY :
If a separate question is asked, I will answer
it.

MinoR IRRIGATION PROGRAMME IN
KERALA

*]52. SHRI A. SREEDHARAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether the Government of Kerala
have requested the Central Government
to grant an ad hkoc assistance of Rs. 19
crores for the implementation of a crash
programme for minor irrigation; and

(b) if so, the reaction of Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) and (b). A state-
ment is placed on the Table of the House.

STATEMENT
(a) Yes, Sir.

(b) The ad-hoec assistance of Rs. 19
crores for minor irrigation schemes required
by the Kerala Government relates to the
Fourth Five Year Plan. The State Plans
are discussed every year and the outlay for
each year is related to the programme
for that year and the performance in the
preceeding years. Suitable allocations con-
sistent with the State’s needs and capacity
vis-a-vis Central resources will be released
on year to ycar basis.

Considering the importance of minor
irrigation schemes as a means of increasing
quickly agricultural production, all possible
efforts are already being made to acce-
lerate and intensify the programme in the
States including Kerala. During 1966-67,
a total outlay of Rs. 230 lakhs was approved
for minor irrigation schemes in Kerala
as against Rs. 8864 lakhs during 1961-62,
Rs. 11100 lakhs during 1962-63 and
Rs. 135 lakhs in 1965-66. During 1967-68
an outlay of Rs. 220 lakhs has been allotted
to the State Government, which is the maxi-
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mum in the context of the present financial
difficulties. It may thus be seen that allos-
ment of funds for  minor irrigation schemes
to the Government of Kerala is generally
on the increase from year to year. Besidss,
the State Government can also draw upon
the resources of agencies in the non-plan
sector (Land Mortgage Banks, Agricultural
Refinance Corporation and Agro-Indust-
ries Corporation) to promote a larger
minor irrigation programme. All the State
Governments have been requested to avail
of these facilities. The Agricultural Re-
finance Corporation is willing to consider
arca schemes for minor irrigation and has
ako agreed to a reduction of the contribu-
tion by the State Governments from 25%;
to 10%;, in respect of schemes sanctioned
till the end of June, 1968.

SHRI A. SREEDHARAN : This request
for ad hoc assistance has come from a State
which has got into the stranglehold of food
scarcity because of the criminal negligence
and indifference shown to the legitimate
demands of that State by the Government
of India. The statement laid on the Table
itself gives some indication of it. Nothing
is mentioned in this statement about the
assistance given to the State of Kerala for
minor irrigation during the years 1963-64
and 1964-65. In view of that fact, 1 would
like to know whether any assistance has
been given to Kerala during these years.
If not, will that be made good in the Fourth’
Plan ?

SHRI ANNASAHIB SHINDE : I wish
to submit the figures of outlay which
the year 1961-62 it was Rs. 88 Lakhs;
1962-63—Rs. 111 lakhs; 1963-64 — Rs. 149
lakhs; 1964-65 — Rs. 169 lakhs; 196566 —
Rs. 135 lakhs and 1966-67—Rs. 230 lakhs.
This indicates how the outlay for minor irri-
gation has been increasing year by year.
This year the working groups have worked
out that about Rs. 220 lakhs may be the
outlay for minor irrigation. It may be that
there is more demand from the State Govern-
ment for more and more irrigation works
but by and large if we Jook to the perfor-
mance of the last years, hon. Members
will be convinced that the performance under
the minor irrigation programme has
been very satisfactory and specially during
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the drought period the performance in Bihar
and some other States has been exceedingly
well.

SHRI A. SREEDHARAN : The hon.
Minister has talked about the performance.
That was at a time when the Congress was
in power in Kerala, Anyway the State Go-
vernment has asked for an assistance of
Rs. 19 crores for the Fourth Five Year
Plan and if this is split up into five instal-
ments the State Government should get
pearly Rs. 4 crores every year. During
1966-67 the assistance granted was Rs.
2,30,00,000 and during 1967-68 it will be
Rs. 2,20,00,000. In view of the very critical
food sitvation in Kerala and also in view
of the dynamic attempts that are being made
by the State Government to foster food
production, may I know whether the Govern-
ment have under consideration any proposal
to increase the outlay for the year 1967-68 7

SHRI ANNASAHIB SHINDE : The
impression should not go round that we
are not taking adequate interest in regard
1o minor irrigation programmes in Kerala.
In fact, the initial programme which was
worked out by the Kerala Government pro-
vided only an outlay of Rs. 8,20,00,000, but
the Planning Commission and our Ministry
suggested a higher figure of Rs. 11 crores.
Of course, the Kerala Government also
has accepted that figure now. As far as the
demand of Rs. 19 crores from the Kerala
Government is concerned, it appears to be
a very big figure for a single State. How-
ever, on the basis of discussions in the Chief
Ministers” Conference we ourselves wanted
Rs. 25 crores more for minor irrigation
works for the whole country but the Finance
Ministry found it very difficult, due to paucity
of resources, to accommodate our demand.

- SHRI E. K. NAYANAR : The Minister
knows that Kerala is a deficit State. Last
year our Irrigation Minister, Dr. Rao,
suggested that Kerala should be given suffi-
cient help for irrigation schemes. He men-
tioned the names of Kallada, Pamba,
Kuttiyadi, Chitturpuzha, Kanshirapuzha
and Pazhassi schemes. These six projects
alone should be able to imrigate six lakh
acres and the funds required for these
projects will be Rs. 30 crores. Our Mi-
nisté last year made it clear that we can
spend this amount in the course of 1966-67

NOVEMBER 21, 1967

Oral Answers 1538

and 1967-68 and we can easily produce an-
other five lakh tonnes of rice in Kerala
itself. May I know whether the hon.
Minister will consider these irrigation
schemes and whether the Government is
prepared to aid the Kerala Government for
these schemes ? These projects are not
functioning. These are not minor schemes.

SHRI ANNASAHIB SHINDE : 1 wish
1o submit that we wish to help, to the
extent possible, all State Governments in
carrying out their minor irrigation progra-
mmes and on a much bigger scale than
hitherto. As far as the specific projects
referred to by the hon. Member are
concerned, they come under major irriga-
tion projects and my Ministry deals with
minor irrigation projects.

SHRI LOBO PRABHU : May I enquire
from the Minister if he is aware that im
the neighbouring State of Mysore there are
applications for electric connections pending
for five years 7

MR. SPEAKER : This is about Kerala.
If you go to Mysore then Andhra is neigh-
bouring Mysore and Maharashtra is ncigh-
bouring Mysore. If you want to ask about
Kerala, you can.

SHRI LOBO PRABHU : The subject is
the same. I want a little money for Mysore
also.

MR. SPEAKER : No, please, you can
put a separate question. Shri Rabi Ray.

SHRI LOBO PRABHU : When the
Government is talking about increasing
food production, why are they grudging
to pay Rs. 25 crores for this ?

&t ofr T FTHw wERE, ¥
TR A AT srom F fod o 7
3 9w gfe 7 =y gu feee
T ¥ T IR @ g0 @ wE
arfs A% ard FY ard S| 7 I
faer o 7 w7 AOE fawmr A W™
maa A nf e arg ?
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SHRI ANNASAHIB SHINDE: I am not
aware whether any such study has been car-
ried out by the State Government. But if the
State Government carries out such a study,
it will help us to understand the problem.

PROCUREMENT  PRICES OF
FOODGRAINS

*154. SHRI K. N. PANDEY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Planning Commission
has opposed any increase in the procure-
ment prices of foodgrains ; and

. (b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Planning Commission
were against the procurement Prices of
foodgrains being fixed at a very high level
because of the possible repercussion on
the consumer prices and on the overall
economy.

(b) The views expressed by the Planning
Commission were taken into consideration
and the procurement prices were fixed after
consultation with the planning Commis-
sion.

SHRI K. N. PANDEY : May I know
‘whether, while fixing the procurement prices
of foodgrains, the cost of production is
akso taken into consideration ?

SHRI ANNASAHIB SHINDE : It is
one of the elements which have necessarily
to be considered before amy decision about
the fixation of the procurement prices can
be arrived at. It is our contention that the
procurement prices announced inchude
an element of incentive also. So, necessarily
the cost of production is taken into consi-
deration. The Government took the de-
¢ision on the basis of the advice given by
the Agricultural Prices Commission and
various pros and cons and the views that
were expressed in the Chief Ministers Con-
ference were also taken into consideration
before the Government came to this de-
cision.
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SHRI K. N. PANDEY : May I know
how far this principle is applied in the case
of sugarcane ?

. SHRI ANNASAHIB SHINDE : I think,
the hon. Member is going far beyond the
purview of the question. The sugarcane
prices have also been enhanced very steeply

MR. SPEAKER : This is about foodgrains.
If you go on answering like this, they will
next go to oil and other things.

SHRI D. N. PATODIA : May I know
if the prices fixed are at a lower level which
is the case as expressed by several Chief
Ministers of the States and the procurement
programme is likely to fail ? On the one
hand, the foodgrains may be lying with the
cultivators and, on the other hand, we may
be compelled to import foodgrains from
abroad resulting in the further drainage of
foreign exchanges resources. I would also
like to know whether, in view of the pro-
curement programme fixed and the prices
being at a lower level, it will be possible
for the Government to complete the pro-
gramme of 8 million tonnes procurement.

SHRI ANNASAHIB SHINDE : We do
not anticipate that the procurement pro-
gramme is likely to suffer as a result of any
difference between some States and the
Central Government. In fact, the pro-
curement prices which have been announ-
ced by the Central Government, in con-
sultation with the State Governments, have
been accepted by the State Governments
though in some States the discussions are
going on about the procurement prices.
But, by and large, there is a broad agree-
ment.

SHRI R. BARUA : May I know,
in view of the fact that many of the State
Governments have not been able to agree
with the prices fixed by the Central Govern-
ment, what is the present position and when
is the procurement programme to be star-
ted ?

THE MINISTER OF FOOD AND AGRI-
CULTURE (SHRI JAGJIWAN RAM) :
It is quite incorrect to say that most of the
State Governments have not agresd. As
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a matter of fact, most of the State Govern-
ments have agreed. The procurement prices
have been fixed in agreement with them,
It is only a few States which, in view of some
ted a slight increase in the prices.

SHRI SURENDRANATH DWIVEDY :
The procurement prices for foodgrains
differ from State to State. There is a very
great difference between the prices fixed in
the surplus States and in the deficit States
as a result of which smuggling goes on from
surplus States. to deficit States. May I
know whether they have made an attempt
to fix a uniform procurement price for Food-
grains all over the country after discussing
the matter with the State Governments ?

SHRI JAGITWAN RAM : Even in free
economy, I do mot think prices have been
uniform throughout the country. In the
surplus States, the prices are lower than in
the deficit States, specially in the case of
Orissa. As I have said in respect of most
of the States, the prices have been fixed in
agreement with the State Government
concerned. In many cases, we have agreed
to the prices as suggested by the State
Goveraments themselves. Specially, in the
case of Orissa, the State Government, was
very reluctant to increase the price in the
interest of the consumer in their own State,
About the prices fixed in Orissa and
West Bengal, the West Bengal prices are
higher. That is an incentive and chance
for smuggling. But the Orissa Govern-
ment are taking necessary steps to prevent
smuggling as far as possible.

SHRI P. VENKATASUBBAIAH :
Apart from disagreeing with the procure-
ment prices fixed by the Government in
consultation with the Planning Com-
mission, may I draw the attention of the
bon. Minister to the fact that there is a ten-
dency to penpalise the farmers in surplus
States and encourage the farmers in the
duﬁmsmabya.dopungmmhodsor
procurement prices in respect of surplus
and deficit States. This will lead to a crisis
wherein the farmers of surplus States may
lose the enthusiasm and incentive and,
in due course of time, their production may
come down. Taking all these factors into
consideration, may I ask the Minister to
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evolve & method by which there will be
uniformity in the price so that the farmers
who produce more may not be penalised
at the cost of the consumers.

SHRI JAGIIWAN RAM : 1 do mot
understand what the hon. Member is argu-
ing. We must not presume that we are more
solicitous to the farmers than the State
Government itself. 'We should not presume
that. There is nothing wrong, but I don™t
think that we are more solicitous than the
State Government. . -(Inferruptions), 'When
we decide the procurement price of a par-
ticular commodity in a particular State
we have some discussion and by and large
the agreement of the State Government.
Normally the State Governments would
agree. After all, we are not going to pro-
cure; it is they who have to procure. There-
fore, they have to take into consideration
all these factors before they agree to a
procurement price for a particular State.
There is, as I have said, a higher procure-
ment price in the deficit States than in the
surplus States. But I would say that even
when there is no restriction and when there
is free movement, then the prices in the sur-
plus States will be slightly lower than in
the deficit States. I do not think that it
will be possible in the near future to evolve
a pattern where the prices will be uniform
throughout the country.

SHRI TENNETI VISWANATHAM :
May I know what are the factors that
are taken into consideration while fixing the
prices in deficit and surplus States? Now
the difference is nearly Ras. 10, Le. about
25%. Therefore, I would like to know
what are the various factors which are
taken into consideration and which have
compelled or led the Government to fix a
lower price in respect of surplus Staies.

SHRI JAGJIWAN RAM : 1 will refer the
hon. Member to the Report of the Agri-

SHRI TENNETI VISWANATHAM @
It is not an answer to refer me to some
other thing.

SHRI JAGJIWAN RAM : Certainly I
can refer him to a published thing. Tdo
not think there is anything wrong in that
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SHRIR.K. AMIN : I want to ask a
question,

MR. SPEAKER : He has already asked
one supplementary. I cannot allow him. We
are also having a food debate, The Minis-
ter has agreed to that. We are having a food
debate whers we could discuss about prices.

ot wwww w7 ag wer g R
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SHRI ANNASAHIB SHINDE : We are
hoping that purchases would be made
at whatever procurement prices have been
announced and there would not be any
mid-term or mid-season increase in prices.
‘We have taken a firm decision in regard to
that. 1do not think that it would be a rea-
listic or practical thing to go on purchasing
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at the prevailing market rates, because as
has been mentioped by the hon. Member
himself, we have to bear in mind also the
interests of the consumers and we have
to strike a balance.

SHRI S. KUNDU: How are Govero-
ment going to implement their firm de-
cision 7

SHRI CHENGALRAYA NAIDU :

Is it the suggestion of the hon. Minister
that surplus States should become deficit
States first in order to get an increase in
foodgrain procurement prices ? If the hon.
Minister is not going to increase the price
there is every possibility that the ryots will
take to commercial crops and as a con-
sequence the Andhra Pradesh State will
become deficit.

SHRI ANNASAHIB SHINDE : Itis a
wrong conception that in normal periods
when there are no controls, there is no dis-
parity in prices. For instance, the element
of transport, handling charge etc. for trans-
porting the foodgrains from the surplus to
the deficit States is pecessarily there. So,
even in normal times these disparities
are there. I do not agrec with the hon.
Member’s contention that the surplus State
should go deficit for increasing the procure-
ment prices. In fact, the prices are deter-
mined in consultation with the State Go-
vernment.

SHRI CHENGALRAYA NAIDU : The
cost of production is the same in every
State,

SHRI V. KRISHNAMURTI : As far
as the price of paddy is concerned, the Go
vernment of India have fixed the minimum
price, and the Madras Government ars
following strictly what the Government
of India have fixed as the price of paddy.
On more than one occasion, the Food
Minister here has congratulated the Madras
Government’s action regarding procuremeat.
But we find that the AIOCC President is
going to the various parts of Madras and
exhorting the ryots there to wage a war
against the Madras Government for having
fixed a low price for paddy. May I know
the reaction of the Food Minister bere to
what the AICC President in doing, namely
his exhortation to the ryots to wage a war
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against the Madras Government who are
after all implementing the policy of the
Government of India regarding the mini-
mum price for paddy ?

SHRI ANNASAHIB SHINDE : I think
the Madras Government have been very
reasonable in fixing procurement prices and
whatever decisions have been arrived at
in regard to procurement prices in Madras
have been armived at by mutual consul-
tation and 1 think the Madras Government
are trying to strike a balance between the
interests of the producers and those of the
consumers, and I think we arc in broad
agreement with their policies .

SOME HON. MEMBERS rose——

MR. SPEAKER : We have already spent
a lot of time on this question. 1 have no
objection if hon. Members want to spend
the time only on one question.

SHRI V. KRISHNAMURTI : My ques-
tion has not been answered. The Madras
Government are implementing in both
spirit and letter the directions of the Govern-
ment of Indis regarding fixation of procure-
ment prices. So, is it fair on the part of
the AICC President to go and exhort the
ryots there to wage a war against the Madras
Government ?

MR. SPEAKER : How can the hon.
Minister answer for the Congress Presi-
dent 7

SHRI V. KRISHNAMURTI : I want to
know the reaction of this Government.
1 think both of them belong to one party.
Therefore, I want to know his reaction.

MR. SPEAKER : That is the difficulty.
The difficulty is that both of them belong to
one party, and, therefore, he will not be
able to say anything.

SHRI V. KRISHNAMURTI : This is
playing a double game.

SHRI SURENDRANATH DWIVEDY :
Let them serve a notice under section 144,
C.P.C
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SHRI NATH PAI :~ Perhaps, you could
have helped Shri Krishnamurti.

SHRI §.'M. BANERIJEE : The Congress
president should be changed.

SHRI NATH PAI : Mr. Speaker, it may
be that you could not perhaps help him as
the Speaker of the House but as an ex-
perienced - ex-President of the Congress,
you could have perhaps given an opinion
on this. :

May I ask of the hon. Minister one thing
in regard to this question ? He said in reply
to an ecarlier question about the desira-
bility of procuring foodgrains at the market
rate that we had to bear in mind the
interests of the consumers also. We are
really very pleased to hear such concern
on his part for the consumers.

But may I know whether the Government
realise that the present policy and confused
thinking behind this procurement policy
does not provide an incentive to the farmer
to produce more, and acts as an incentive
to direct foodgrains into the blackmarket 7
Do they realise that unless we follow what
Prof. Khusro calls aggressive buying in the
market, what are today surplus States
will be soon becoming deficit States 7
Therefore, will the Government have a
fresh look at the problem, and try to do
some fresh thinking 7 I would like Babu
Jagjiwan Ram to give me a reply.

SHRI JAGJIWAN RAM : In the first
place, 1 do not agree with the presumption
of the hon. member that the prices are not
incentive prices. It has been worked out
that they are incentive prices. Secondly,
we are having in the various States a very
successful procurement programme and the
pattern that is followed in Maharashtra
of monolpoly purchase and procurement
has been very successful.

SHRI NATH PAI : Why don't you ask
the victims of the Maharashtra procurement
wommwwhobmﬁu?
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SHRI JAGJIWAN RAM : Sometimes
our producers have to be consulted, and I
think by and large it has been welcomed
by the producers there,

SHRI RANGA : Question !

SHRI JAGJIWAN RAM : We have cer-
tainly to take into consideration that, while
fixing the procurement prices, the farmer
receives a reasonable price, and at the same
time it remains by and large within the
purchasing capacity of the bulk of the
consumers, a fair proportion of whom
are the small producers themselves. So far
as the pruchase in the open market is con-
cerned, the House should appreciate that
either two consecutive years of drought
what the prevailing market prices are, are
not the mormal market prices, but they
are the prices dictated by scarcity conditions
and therefore if we have to bridge the gap
between the prevailing market prices and
the procurement prices, a sizable quantity
has to be procured, so that it can effec-
tively produce an impact on the market
prices, and that is what we are trying
to do.

SHRI PILOO MODY : Are you suggest-
ing that prices will come down?

.SHRI JAGJIWAN RAM : They are
coming down. Yes.

ot frr Temw - AW WM A g
wrarwr =91 ¢ 5 gt fom Wi g
aX A ¢, T WIF /O WL AH @
21 FEER T o7 TURE SEar
g 5 s o w= = W T Y,
Ao & fag ag T IW W@ ¥
a1 & v 97 A fa¥ | @@ awn
7g TR W & fag darc d 7

- SHRI ANNASAHIB SHINDE : The
margins are not even 25%. In fact, we
expect that the Food Corporation and the
public sector should operate within a 9 to
10%; margin.

SHRI SHEO NARAIN : But you have
po control over the Food Corporation,
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ft famm R . T I S @
Rza g, fasm 7 v ¢ fr Seacie
STEH FgveT AT Ay 7 g awar g,
ITEA SART A ¥ A A1 Ay frg
I | W R AERT G &1 I
wim & 5 9w aawyr § ot g
SO S5 9 &Y g4 ?

ot areia W ;. F 3 9g Tar faar
& fe a1 & Teay

AT FATRE S
WIS E

R wm: Tasgrefs
eI, O, Y, TR AT AYT
ST A WY G AT 41, 99 & AR
A faaaasigw YTamfer ) e
&1 gfamm & IR § $9 "Aaae @
gl mawmFwmamefmar g
& M feafa F fage & §9 AT Fr
a7 | TS AW A AT FT &, ToT A v
W & F g faour & e s wEe
SUTET g #T I9g T A1 A 98 wET
gt fr T g wTgw & SRt I
@ § a1 g 9 e A, TR
T AT T EY AT T AL |

MR. SPEAKER : Before we proceed
to the next question, I would like to place
before the hon. Members the way in which
I am proceeding with the questions. If
about ten Members get up to put a supple-
mentary, I pick up that Member who has
not asked any question at all. If any
Member has already put & question and if
he gets up again, I give preference to the
other Members who have not put a ques-
tion; Igive an opportunity to them. There-
fore, 1 would request hon. Members to
bear with me. If they get up a second or
a third time, I will have to give preference
or a chance to the others,

Next question. Question No. 175 may
also be taken alongwith this,
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*155 St ARAAA
=t Ao T¥o WAT :
=t ww fagrd arwad)

= wWlo o =miY :

F7 wTa wav g W& 77 I
1P w6 s

(%) 7= 99 3w § fra«r ©Fe
wia & wewrdr &dr g & ;

(=) =1 gz 9= & fw o femmay
TN EEFO AN F A A AL ;

(1) =ar aTET FT fa=e wEETR
W 9 FF T T FTE; AR

(w) afz g @ =@ feur § =0
FTEATEr AT AT @I E 7

THE -MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
‘COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) The total acreage of
land under cooperative farming is estimated
to be approximately 11 lakh acres.

(b) No, the response varies from aréa
to area.

(c) No, the outlay depends on actual
requirements.

(d) Does not arise.

et Wit
*175. st Ao o WA : FT W
aoy gy Wl gz T A FO FGH
s :
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) Yes , Sir.

(b) Andhra Pradesh, Assam, Gujarat,
Bihar, Jammu and Kashmir, Madhya
Pradesh, Madras, Maharashtra, Mysore,
Rajasthan and West Bengal.

(c) The cooperative farming societies are
given financial assistance and technical
guidance under the cooperative farming
programme. The allottees also get finan-
cial assistance for land reclamation and for
resettiement under the Centrally sponsored
scheme for resettlement of landless agricul-
tural labourers.

st AW ;T A|l S 9 a4
FI T FG fF T 19 9 G0 9 &,
JE 99 § 98N FEwrdr Gdr # qGW
foar g7 A =T A9 3T WEF 9T
EHT GdT ARAA(ITF 9 @I g 7

SHRI M. 5. GURUPADASWAMY :
It is a big list. Various State Governments
took up pilot projects and there are about
7720 co-operative farming socictics till the
end of June. Itis very dificull to give
the entire list.

=t MEER ;. ¥EE WERT, A
T &7 ST e A &1 for et
43 §F ¥ qgW gTd @dY w7 qAW
forar mar a1, o og feafar @ Fr
9 FEHTY At T TG AT G
a wf g 9 g waw fear Sy
) SiamEfed gy, AAE IR F
# 1 gUHET ST F gEET &l A
WA T v ag & i e it
9T 99 ¥ 9g9 T @dl #T NG
T T AT I 7 & for-fea st
T AT AT ATHAATEE & |
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SHRI M. S. GURUPADASWAMY :

1 do not say that it was a failure, As I
said, it was started om a pilot basis. A
large number of socicties were started and
if the hon. Member sends another question,
T am prepared to give the entire list of so-
cieties, There are a large number of socie-
ties. But I do not say that these pilot
projects were a failure,

sft A o9 3w w7 feaT A
FTE QT BT ALY A(RATE, A7 T HHL
=0 a1 9 fa=me w47 fi s/ waor Y
1 < faqr 9 ?

SHRI M. S. GURUPADASWAMY :
1 did not say that the farmers "do not want
these co-operative farming societies. I have
said that the State Governments have started
a number of societies. I have given the
figure. Nearly Rs. 730 lakhs have been
invested in these co-operative farming
societies, and we have some programme this
year and next year also, Wearly Rs. 70
lakhs have been allotted this year for the
co-operative farming societies.

st o we wWi : WA AR ¥

FTAIETE I §WF 11 97" OHF F
T &dT W AT G § AR w0
FE 1 7 7g I argan § v faw
gt faiie § SgTRTE AgwI a9 #
w7 Y & A wT A AgIRT FHAHw
oF 4T &I TEr S-TIfed grarsfeat
T@T TR, AgH 9 FAF AOT JorAAT
g A ge W gl ?

SHRI M. S. GURUPADASWAMY :
Maharashtra has done well in the coopera-
tive farming movement. There are certain
districts in certain States which have really
dope well. For instance, Dhulia distric

in Maharashtra, Sambalpur in Orissa,

Bbavnagar in Gujarat and Jullundur in
Punjab.

ot e fagrd Ao o wew
wgT, afc St @ dIrar agri @
&1 g7 wfy ohe dREreagEr gl |
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T HE LA forg T F ¥
FT@R |T @97 F@r ¢ A fag
FHT F wrargfen AT 9T @@ A
AT R} FE qeIeHT Fewaq fear @
fad T a 9% fF 7fq (98 feAr
fradrsraqft ¥ sar 8?7 s g
qATTRE weaad fear @ ar wm oW
XA &1 FW@IE a7 47 g9 9 @
s ?

SHRI M. 5. GURUPADASWAMY :
We have not made any formal study, but
our officials go round and collect figures of
production in these cooperative societies,
The figures collected indicate that the
productivity and production in some
cooperative flrmmg socicties are larger
than the p
othcrarus.

st wew gt aadt ;. aere
AERA, AT wgRA fom ATE W Ag
TRICE® Ok a7 & e
Tt s | 3R A srfaerfoat & s
FfEgar sax @ A offsa
| FAT AT AT 3 a8 A el g #Y
foiid § &t 9% JIT F gWET FQmn
E g

vu_\f and pl- ti in

SHRI M. 5. GURUPADASWAMY :
1 said that no formal survey has been made
so far. But the indications are that the
production in these cooperative farming
socicties is not in any way lagging behind
compared to the other areas.

SHRI SURENDRANATH DWIVEDY :
When the guestion was put for the second
time, ho |has changed the answer. If it
is put for the third time, he will change it
further.

SHRI M. 8. GQURUPADASWAMY :
I bave mot chanked it. I have said, the
production in these areas is not in any way
lagging behind production in other areas.
1 also said that the indications are, .., ..

SHRI RANGA : On what basis does he
say that 7
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SHRI ATAL BIHARI VAJPAYEE : Are
you satisfied with the reply, Sir 7

MR. SPEAKER : Suppose 1 am not
satisfied. He has no figures; he has no
confirmation, He has just expressed his
opinion,

SHRI ATAL BIHARI VAJPAYEE : If
you are not satisfied, you can pull up
the minister,

st Wl Wo WUl : W WERA
ol HA APRT ¥ WA F A A
A" TET § G g, W@ 619 gATC
Framqifes wamdT # gEAr 41 @
o 39 ¥ off QA= FHaE gt § o
g Al wgreg A &Y § Y T qg AN
¢t & v weardr adt 1 FEwadr &7
F1T 9% ¢ 5 afawiw, 0w g
AR T FETS F wer T qreAr
& faars € o afe o sl &
FET fag 1 W T I FT I
et TG #i TH 9 =g fehr o
wr?

SHRI M. S. GURUPADASWAMY :
Sir, 1 do not admit that this movement
s a failure, It is a fact that we have so far
started 7,720 societies till the end of June
and we have only invested Rs. 730 lakhs,
Still there is a large scope for development
in this regard. This year the State Govern-
ments have indicated rather a smaller out-
lay for this purpose—only Rs. 70 lakhs
has been indicated for this purpose. 1
think with the cooperation of mon-official
leaders and co-operation leadership in
particular, this movement can take a greater
stride.

ot sllo Wo Wit : AW WA,
AT I TG fear | F ¥ g qer
o7 f§ w7 ¥ A I F war oA §
77 & afewiv @ & fawms § 7

SHRI M, S. [GURUPADASWAMY :
I am not aware,

sftsito Yo @At : SO MW &
&g well Ngd w00 fog 8 F e
Z1
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MR. SPEAKER : No ecvidence can be
given bere. He says: “1 am not aware.”
@t i g : 3 wFemode
wifEr &7 AT fafae mgw 9w §
fram ¥ fqus WM @R AR
ot ooy T8 B qg B ST
SATeT Seofea faemm faama &1 1 R
Fegm AR g 6 Tomw O arkars
¥ e famt w1 TRfe ¥ =8 =,
w8t &g AR gEd wfafada g &
g W e Fg w frmr AN
I9 #1 % 31X g T AT I@AR FL @
twrvawumEw weH arII AN
gfvrar w7 e ag Frwma G S
Gt w1E groT @ At § ag feHeRAr
T FfU i g v fFam o
IS HIT FRMULET FIFEET FT A0
Frrarc A ¥

SHRI M. S. GURUPADASWAMY :
Sir, the success of this movement depends
upon the people themselves. So far as
Government is concerned, we encourage
co-operative farming societies. It is essen-
tially a non-official movement, If the farmers
come forward to form such societies there
is a scheme of assistance. Under that
scheme the farmers are entitled for technical
and financial assistance. We do really
recognise the importance of co-
operative farming and, as I said earlier, i
requires the cooperation of a large
number of non-official eclements and,
in particular, co-operation leadership
in this regard. T know this is only the be-
ginning. We have not made very much
headway. If you want to make much
headway we require the co-operation of all
the non-official clements who believe in
co-operative  farming.

ot wy fewd : asww wEeq, ot
o ST fF ¥ 11 19
wfw ¥ agawl &t T & wafs =
&4t fgrgeam & €@ 999 31-32 F03
qFE F T E 0

st qoow fag 40 FUT UwT
2
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st oy fowrd : & 3, o wwrfie
AT AR, I A WFTRIE 1A
™ ¥ qar o fF ag o aiEd A
g9 Hie It a1 & ) W e
A St FY 9T Ag7 § wWiftE @
TCE ST FW@ T | & AT AW &1 qQq
S W ST I I a7 T g |
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# WTG-3T3 AT g AEA N1 Wl Bl 767
I AT FT AT F g9 7 4g v
feqr T A¥ & @@ § AR
1 faetar foar mar 7 @ F S
T g F o e 57 #7 9 7o w-
9 q7 wgar &t & T §F IR 9
T HT A A FOO-IF 9T IW A
T 7g A= AT AT O | OAA AT
afiET ¥ @ ¥ 9 F @19 v g
at A7 AR AR AA-TE faety s
T oma §, avit 9 feAt F amw felt
Y R T F TEE T T @
&, & wwar ¢ fy ag Y 7Y v Ak
TR T TN & TLAF FT g Nq
& oY T Had WERT AT F AT
5 @ ag & FTEPT O T EY I
T 7T AAwE & A I & AU w41 S
W FEA IEAE | I T AR A Ar=-
=g &< Friw Fafiee s nfed,
g a1 feafr ag €ri Fe o o0 w-
W g 32 AT THS G BT AT @I
faw 11 o T 7 &) AGFR FT wW
grawr

e v iy sl (s i) :
g fersrd off ety F o g 1. ...

g
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off THR¥AE WRW . F{AT AR
TEN A g |

=Y FEaR T qIR-ATT AT EY
AMAXE | WATAA I FRT
® qorew g & e wgerd & A
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3 fod goardt o ¥ =0 f aw -
F-ATRIAT 1 T Y THT AT

awdt 8, afew SiETgT W e o
Wt A FA PN Tfed | 9 a% 9
AR A AT Y, T TF SreETET AT
& FFar &R faar o & st SRR
O & qor AT @, 3@ F wrar
fesiamr i dar d, @ a
TAEE HEHIL Fg R4 § | q@fed
7 wgm f5 @ 7 frdr oF o9 faww
FFA AATN A A Y, ™
& @ avl 91 9t 5@ 7 faww @
gf, o fadr Y g9 ¥ F—agI
A=A § Gl qEl F W §—
9 T ¥ I { IAE ¥ 99, wHq ¥
ary feewr 7€ @1, & Q@ A" g
fs fas @< St ¥ &k
YO ¥ 9 FT9 GWT TET A

o 7g form : SrEETaT &7 FIRe
g ?

MamA T : AR
ag Y @ & fF gl Y wewfa av o
t—safera wafa § qfaar—ag
M@FTNT g T8 wee
& &R 99 AT A 9w a6 g X T
WA E F o A § 5
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G 9T AEET @t w1 faee g
wifed, 9 § Ffemf st &1

st gften Qgeeft ;. WA
HEFTIAT AT 1o A & I G,
TAY a2 FTARA Y q@W F @ T
T A T 89 a1l 9 A¥ST a@ F
faare aY fFar a1 ? afz far qr Ay
IEM AT ST | g qra HY T ERi
fFga WA AT § T4 ¥ ATIH-
FaT IS | AV F S gt R e
T9 Al #1 3@ g4 A} WA ¥ QU
IS A W g T AT ITF 9T ¢
fra w07 fF a3 sgwifan sries
FAEEY ATREA T g F I ®TF
FTRTAA & AT ¢

oft sl Tw ;. S @) A
HEET A IHET AW T FH { A1HT
N F guwat § 5 @ 7 amw qW
Fr wrfeq FraEwdi g |

SHRI N. SHIVAPPA : What is this 7
Qaly some members are called. What is

this galara 7

MR. SPEAKER : I want the hon, Mem-
ber to withdraw that expression. There
is no galata. ‘1 am giving opportunity to
members from all sides. 1 called 2 member
from his party also earlier. He should not
have used such a term,

SHRI N. SHIVAPPA : Sir, I have been
trying to catch the eye....

MR. SPEAKER : Will he now kindly
resume his seat ?

SHRI N. SHIVAPPA : Yes, Sir.

off e SR welt 0 ST
aga e fF @ o @t a9 o
AT AT AT AT 1 S, gt aF
T sf s aF §, T ™
#Y e foar v o7 & T B QA A
Ffmmefrmmma—gr @i fs
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SHRI JAGJIVAN RAM : That is not
a co-operative farm.

SHRI GHULAM MOHAMMAD
BAKSHI : Government farms or co-opera-
tive farms.

MR. SPEAKER : No discussion please.
This is Question Hour.

SHRI GHULAM MOHAMMAD ;
BAKSHI : 1 have put my question; I
just want to know the reply.

SHR] SURENDRANATH DWIVEDY]:
Is there no reply to offer from the
Government side ?

it sy fewrd: aree g, WT GHT
T WG & A H7 7

SHRI M. S. GURUPADSWAMY : 1
do pot have the figures about the various
farms here. It is true that the main ot-
jective of the cc-operative farming move-
ment was to encourage the small farmers
to unite under the co-operative in order to
acquire better skills and better techniques
so that there may be higher production
in these areas. These are the broad ob-
Jectives and there is no question of disputing
these objectives. These objectives will re-
main with us. Ncw, the question is whether
the co-operative movement has got to go
on the voluntary basis. Already the hon,
Minister has replied that this has got to be
a voluntary movement. He has also said
that it depends on the non-cficial element,
in particular the members of the cc-opera-
tive movement, to take up this movement
seriously. It depends on their co-operation
and the Government is there only to assist
them.

LBILSS(CP)f67—2
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SHRI RANGA : If people do not want
it, why do you persist in it ?

SHRI M. 5. GURUPADSWAMY : We
cannot officialise the whole movement,

off e dgee weft ;o F S
sgar § fr fmavowe fmit @
FraTafes s @ qav g ?

Golp e o ]
w5 AR - - A S o
[F& W S pb il e

Is there any difference in the yield ?

SHRI GADILINGANA GOWD : May I
know if it is a fact that the Government
is mot giving adequate assistance to the
societies formed with private holdings and
large amounts are given to societies which
are formed with Government lands as well
as temple lands 7 If it is not a fact, what
is the amount given to societies formed
by private holdings and the amount given
to societies formed by Government lands
as well as temple lands ?

SHRI M. 5. GURUPADSWAMY ;
There is a scheme of assistance drawn
up which does not vary frcm society to
society. According to the scheme technical
and financial assistance is provided. All the
norms have been set down, Therefore, there
is no question of discrimination in this
regard. Regarding Government land, when-
ever the question of release of Govern-
ment land is taken up by the State Govern-
ments we normally give preference to co-
operative farming societies. 'We encourage
socicties to form with Government land
and assistance under the scheme will also be
available for these societies,

SHORT NOTICE QUESTION
faeely & forg S wregeTe wfwfa

S, N Q. 1. =it watenw o : 747
" 7T a7 AT # F w6

(%) a1 9g o9 & fF amwg g
feeeht & ford wfs ot f Ee aeme-
e gfafe & 1 %1 sgsc 99 oWt
T FAT AT FE;
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sETe 99 Afwfa § faeefr awe fom
w1 wfafafaes 7 fad s & 791 F1ow
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
(a) to (c). The Telephone Advisory Com-
mittees are not constituted on party basis.
These Committees consist of Government
nominees and represcntatives of certain
important institutions, Some other interests
are also given representation.

A list of the members of the Delhi Tele-

phone Advisory Committee is placed on the
Table of the House.

STATEMENT

Delhi Telephone Advisory Commiitee,

1967
Composition
1. Chairman 1, The General Mana-
ger  Telephones,
Delhi.
2. Secretary An Officer in the
Delhi Telephones. ]
Members
3. Official Delhi Special Secretary,
Administration. Executive Council
4, Member, Metro- 1. Shri Om Prakash
politan Council Bahl, §
2, Thakur Onkar
Singh.
5. Member of Par-  Shri Hardyal Devgun
liament
6, Medical Profes- 1. Dr. Devan Harish
sion Chand
2. Dr. Daljit, Singh
7. Trade & Com- 1, ShriGobind Ram
merce Hassa Ram
(New Delhi Tra-

dars’ Association),
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2. Shri Maheshwar
Dayal (United
Chamber of
Trade Associa-
| tiom).

S. Trilochan Singh.
S, Santokh Singh,
M.P.

2. Smt.
Deulkar,
3. Mir
Ahmed.
4. Bhai Mohan Singh
5. Dr. Kartar Singh
6. Shri Soni Ram
10. Press 1. Shri Ranbir Singh
2. Shri Kuldip
Nayar.,
3. Shri K, Sabarwal

Shri Gaja Nand

8. Refugees

9. Prominent Public 1.
Workers

Durga

Mushtaq

11. Local Profession

12. Faridabad President, Industrics
Association,
E Faridabad.
13, Ghaziabad President, Industrics
Association,
Ghaziabad.

14, Unrepresented 1.
Interests

Shri Brij Bhushan
Sharan

2. Shri Madan Lal

3, S. Puran Singh
Sethi

4, Shr
Chandra

5. Shri Sain Dass
Lamba.

off WyreTw Wev :  SEA WERA,
T Gl 7 a8 w5 Difefors
qEfa ¥ afqw 9 gg FAET A€ & |
g Faw FH 3T €A § A FB M-
Az fadviw g9 § 9% 8 # fod o
g wm N W e fedoiw & §
IR A A qgan g | 1. U, wava feg,
THe o, 2. _m“ﬁﬁ {’ﬁ’ FIEHFT,
3, X e IgEE, 4. WIE Aigw feg,
5. Tro Fa fag T 6. =7 @t
W gg BEl wifz ofew asw

Mehtab
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Aafar ad§ e gRmaag ¢ fr og
B F o TAAT S (AW ) TE
HATAT TAT FE L Y AT AT WA
g1 T e wgwe ife agy af-
e 9% owiEgla FifaET QY 4
M 7 fred g3 7 g1 97 394 w4
W EF A WA T wfeage
ZHT ISR A Uq, g fag, qoF aar
F Ay g1 w Y ugRT st
WEAAANE aga FAT S §
HT FHG F N CF AT FE | T8 7~
S 1 EIT a7 98 AT HC ad 5 ag o
oF I 97 § A ag 9BAr agar g
g WF FAG ST A A A
F oY i< agt miiwardz § o Fefey
% 4t faedlt &1 wgi a% awqF & A
Iq GAG FAT FAT & g1 foq I 4,
AT I ITS AT §, AT FTWIAA
# qadq A § §, worardr afeez
7 o w397 FofEr § § = a@i
ARE-7AT 7 A feer AT AT ERIA &
B A9 & O § A § 7g I@AT FA1gar
g fr wifwdz afess add st Imro
F A WA AT 6 AT 1 A=A FT I
FA § forar @ a3 @ & Wl S0
g1 zdsaAd I gad @A AR
sfafafaca fear & wrafs 9gy s ow
R FsE F I W aEiT ¥ A
¥ 387 w9 7 sfaftfoes faar & o=
gF fRar ar &R ag &= F@wr § a1
Fur wror i wafs feselt § S
AT F AT AL, T FT IqA w
g AT & A Far wrew @ e o g
gT FdT gaF fod 17 § 7

. To Trwrgwn Farg : 1Y ey oAt
FERA A AT Y § a8 famga mw &
its a7 ol Tiwi &1 SEiA I
frar g Iadaiam Q¥ g fmd a7
F fa0w 4 frar s =fag
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aifored qaT A @ afafa § =
Tifamr gear T H A AEva A
& @ § | wfag aonfas sETat 7
o ey gt Geww A fem g N
fafaoe § & faw wfew #7 1 qar
T AT e Ay aAaag R
FHHE ? T AN A A 0F G
fag #1 faar wifs snfec fdt T
#1 fodewm T ar | ag O
Efaza aifaq 2 agi & St am o
FARY HET W4T | FHY AIE qEi A S
St FLEATA AT FT AMT ATAT HI AT
fr wwig & € qe g 9w oA AW
& T afafa § @ €1 S AW
sy Fgr W% TR FfEET T
A g afg ¥ QY A gd fag s
AW gFTw q@gA AT 3P AFR fag
# B 95t T s g @
faar  zafag AT TR w1 AR
ATRT T T & 6 T 79 FEr
g | T g AT FEA A0 gy
T A9AT g gL A G 1 AV
I 2T AT w0 F f9q Far 9g W
FUET TG & | R A9 FHSe TE
&Y g% A1 AHT FF IqH 38 AR W
sfaffer fire awar & 7 (swrww)
TAT A TAATAT AT AT AT F
gy wlafafa § o at =t i geme
T § W gE N ARvE T g
qATAE FA qE AW FAAT &1 T IR
TR g s o a1 fR e
Far7 7 aqm 5w dar 20

oY SaceT A el WEEW
a9t 9t 3T Tz FE ¥ whiFhal &
X | Ty ay w7y wgea 7 o f 3w
RN AT AFAEATE T BT &
fomd fe wam w0 &1 age @
37 mASwE 4t & s 9T S
F1 A 7@ § 8feT I W
Ay frdg g 4 oW =
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Wﬂw_ﬁ'ﬁ?ﬂﬁeﬁwﬁﬁﬁ{
sfafafe s 78 &+ (wqwaw)
‘?momwﬁz: wfr T
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it €T W O A A FEE &
aifAge § 1

% wdl g ¥ U gAOw A
e g 5 fgw #% & i
7@ gom a1 {5 Av-snfefmas Facia
g wam wafeal Fv s 9w fegw
ﬁﬁ%%ﬁ‘ﬁﬂvmﬁumomw
Fo @ ot & ag qon wE £ fr w

T F fau ik 3w AW T ™
St

o T g Tag - N 59 A 3a-
T qEEET FRE & 9Ek A
AR AT F94T 918 A1 g5 999 A%
IH A grT A gw Ay W AT
T T WAL AG A IHHT ArAT
T ¥ S G G 1 T I
T @ Ofed | (smwe)

ot ¥aee aer ¢ G gEO A
qer 97 {5 Far §o & A0 F1f 9w
# i ?

Mo W gwn fog . H7 @ TR
g7 it &xfreelt sanfawres @
Tt e s |

oft sftereg oaw W ST A TEaT
fF ag oY FNER TeaEwd #H
& v gara oo 7 & @
7 Afr &7 5€rTR ¥ ENEw de-
aTgadt TS GrAIH AT g TTHT
UF W 1 &Y AT § RfHT O
fead § ag a0y aF IAH A § AT
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A TF I§ A TR F1 Famww
T e g

MR. SPEAKER : No, no. If Chandi-
garh is answered, then every town in India
will have to be answered.

SHRI RANDHIR SINGH rose—

MR. SPEAKER : 1If he wants to ask
something about Delhi, then only I will
allow him.

SHRI RANDHIR SINGH : Yes.

g fafrees wa wef 8 & X
aigm fe gfamm & -9 g

§ son qEfere alk o W%
&q.rm..-v

MR. SPEAKER : No, no. That does not
arise out of this question. Mr. Kundu,

13

SHRI S. KUNDU : There have been
allegations that these committees have been
some sort of distributing centres of patro-
nage of the Congress Party because the
Congress Party or the Government has not
drawn up a specific policy about what sort
of organisations should be represented here.
For instance, on the Telephone Advisory
Committee, the Bar Associations and Doctor
Associations are not represented, I will
give you an example. I had written a
letter to the hon. Minister with a request
from the Secretary of the Cuttack High
Court Bar Association that a representative
of the Bar Association should be included
on the Committee because there are about
700 lawyers in Cuttack and many of them
who have applied are not getting the tele-
phone connection whereas some business-
men hive got two or three telephones, one
in the drawing room, one in the bath room
and so on. Now the Minister replied that
he tried his level best, but he was not able
to accommodate, That is why it has been
said that these have become some sort of
distributing centres of patronage. (Inferrup-
tions). Therefore, my specific question is
this. Will he make it more representative
and draw up certain standards, so that all
representative organisations arc accommo-
dated?
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DR. RAM SUBHAG SINGH : Actually
‘We are now giving representation to a few
interests. The medical profession is re-
presented on all committees. In Calcutta,
the old Committee has not yet been re-
constituted and I do not knowjthe list of
members on that Committee, but on the
new Committee, not only here but any-
where throughout India, the medical pro-
fession will definitely get a representation
and a representation of its own choice.
The names in regard to the interests which
are represented on the Delhi Committee
were chosen by those very associations—
medical profession, legal profession, Press,
Trade and Commerce and others.

Regarding the complaint about telephone
connections, 1 will find out the position
and let him know.

oft wqwr€ 93w : § 9g AT AvEgAr
g 5 dnmfaar sifas 7 9 7w fad,
T ITA AW & yomEr 1§ gEl
WY AW § a1 /g

Mo T gwnt Farg = @ arEi-afaw
I A @R ; WY AW IR fed, § @
fag =

=t e TRe {1 AEE
¥ greg o foedl 9 7 Faw foesht
ML AT HATER & A §, AT J9q
gifearEr e afeamr &1 @
wamary ! afs sad arfeEr @R
arfgarare WY and &, a1 e faeelt #1
SHwT wegsre afafa 7 Fawr foeslt
W ST wAAE & @ oA gu &
#1384 Tifgarae 1 F1¢ folE=
i ad g ?

Mo Tw gw fag - tar fF & & a7y
¢, mifgarae & dfedw, fsev -
fagma, 399 §1

sy qo To wRE: FT Hell AT

Fargi & #4779 NN qAEHC
afafs # sofar =1 9 wafaffa
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TEAT 97 & T W G99 T9H AL F141-
s FE afafafa g ? Wt wgea
#1 qa1 ¢ 5 ot soaw s swET
Fwaw § 1 3w A ¥ 97 & Framw-
TTT 9T SAHE TG T & T A
a3 §, at wr g fawrr & ST
A 1 7Er g 2 7
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sfaffa dear § s ag @9 awi
W FT ¢, 39 fog foree w99
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=it firg e« few afeamie
¥ 9% §, 3 g« feeelt & Sy fafe-
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oo T gwm Ty ¢ T afafe &
nferarie % uF 3w, ot g 39
a9, &1 AW §, e e il @
A wrfee Fifgewr § Wev 971

WRITTEN ANSWERS TO QUESTIONS
ASSISTANCE TO STATES FOR PURCHASE OF
FERTILISERS

*153. DR. RANEN SEN: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that in the past,
fertilisers were supplied to the States on
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100 per cent loan basis and payments were
received 18 months after the lifting of
each lot of stock ;

(b) whether the Central Government have
recently asked the States to pay fifty per
cent of cash towards fertilisers supplied
to them and the rest within six months
after lifting each lot of the fertiliser steck ;
and

(c) if so, whether the new procedure has
been introduced im consultation with the
States and with their consent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Before 1966-67 short-term
loans were provided to needy States up to
100%; of the value of fertilisers supplied 10
them., These loans were repayable within
a period of 18 months from the date of
drawal of the loan. The Central Fertiliser
Pool, however, used to recover price of
fertilisers soon after supply was made,

(b) Fertilisers from the Central Pcol
are now supplied to States on the basis
of 60 days deferred payment. Short-term
loans are sanctioned to needy States up to
5094 of the debits raised against the State
for fertilisers. These loans are repayable
within a period of 6 months.

(c) No, Sir. The new procedure has
been brought into force with effect from
Ist April, 1966, as recommended by the
Fertiliser Committee.

EMPLOYMENT EXCHANGES (COMPULSORY
NomFicaTicN OF  VACANCIES) ACT,

*156, SHRI DHIRESHWAR KALITA :
SHRI K. HALDAR 3

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the West Bengal Govern-
ment have suggested that the Employment
Exchanges (Compulsory Motification of
Vacancies) Act of 1959 be amended so as to
make it obligatory on employers, in both
public and private sectors, to recruit all
personnel for employment only through the
Employment Exchanges ; and
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(b) if so, Government's reaction thereto ?

THE MINISTER OF} LABOUR AND
REHABILITATION (SHRI HATHI) :
(@) The West Bengal Government had
proposed that a proportion, say 50 per cent
of the notifiable vacancies arising in the
establishments in the private sector should
be filled compulsorily through the Employ-
ment Exchanges.

(b) The Government of India do not
propose to amend the Emplcyment Ex-
chang (Compulsory Notificati of

Vacancies) Act, 1959,

PAaDDY PROCUREMENT IN GUIARAT

*157. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Union Governmemt have
given concurrence in the Paddy Prccure-
ment Order enforcing a cempulsory pur-
chase from the farmers in the State of
Gujarat ;

(b) the reasons for making the prccure-
ment of paddy compulsory in the State of
Gujarat ; and

(c) how many other States have en-
forced such compulsory precurcment for
paddy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): () Yes, Sir.

(b) The method of procurement to be
adopted in each State is decided by the
State Government concerned.  Gujarat
Government have decided that in the
interest of maximising procurcment it was
necessary to adopt a system of producer
levy which is the most reliable systcm of
procurement.

(¢) Procurement lcvy on producers of
paddy is in force in the States of Andhra
Pradesh, Bihar, Kerala, Maharashtra,
Mysore and West Bengal in  addition te
Gujarat.
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INDUSTRIAL CoMMITTEE ON BaNEING
INDUSTRY

*158. SHRI GANESH GHOSH :
SHRI P. GOPALAN :

SHRI JYOTIRMOY BASU :
SHRI SATYA NARAIN SINGH :

SHRI A. K. GOPALAN :

‘Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have decided to
appoint an Industrial Committee on Bank-
ing Industry ;

(b) if so, the composition of the Com-
mittee ; and

(c) when the first meeting of the Com-
mittee is likely to be held 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) (a)
and (b). The matter is under consideration.

(c) Does not arise at present,

NATIONAL LABOUR COMMISSIGN

*159. SHRI ESWARA REDDY :
SHRI YAJNA DATT SHARMA :
SHRI CHENGALRAYA NAIDU :
SHRI JYOTIRMOY BASU :
SHRI VISWANATHA MENON :
SHRI C. K. CHAKRAPANI :
SHRI P. GOPALAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(&) the progress so far made in the
work of the National Labour Commission ;

(b) whether the Commission has been
asked to submit any interim report ; and

{c) if so, when the interim rcport is likely
to be submitted ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1I HATHI) :
() The progress so far made is considered
by the Commission to be satisfactory.

(b) No, but the terms of reference pro-
vide for the Commission submitting, if it
deems fit, interim reports of any specific
problems.

(c) Does not arise.
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RURAL CReDIT REVIEW COMMITTEE

*160. SHRI D, N. PATODIA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether his attention has becn drawn
to the report submitted by the Technical
Cemmittee appointcd by the All-India Rural
Credit Review Committee of the Reserve
Bank ;

(b) if so, what are the findings of the
Cemmittee with regard to the success of
high-yielding varietics of secds ;

(c) whether it is a foct that on 2cccunt
of shortege cf high-yielding varietics of
seeds, the agricultural producticn could
not be achieved to the desired extent; and

(d) what effcrts are being made for im-
proving the prcduction of such seeds
and what will be the expected preduction
compared to the expected requiriment of
such seeds during the next year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) The study was designed to assess
the response of farmers to the programme ;
the demanas for credit and inputs and
how such demands were met ; the role of
institution2l agencies in providing the ser-
vices, and coordinaticn emcng different
agencies participating in the programme
and not to the success of the high-yielding
varietics ¢f sceds as a whole.

(c) The main reasons for considerable
variations in the performance of the high-
yielding varieties in teims cf per-tcre yield

.as secn in fuw cases are ;

(i) Partial or non-adoption of the
recommended package of practices
for different crops.

(ii) Selection of unsuitable areas, such
as low-lying, ill-drained or flooded
areas for cultivation of the high-
yielding varieties. '

(iii) Prevalence of unfavourable seasonal
conditions during 1966-67.
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The average Yields of the High-Yielding
Variety crops can still be improved with
farmers adopting recommended package of
practices in full and gaining greater skills
in their cultivation.

(d) There were shortfalls in the achieve-
ment of targets during 1966-67 due to short-
age of seeds, which was mainly on account
of unfavourable seasonal conditions during
the previous summer season affecting the
seed yields considerably, particularly in
respect of hybrid crops.

SuGAar Quota For DELHI

*161. SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the quantity of sugar allotted to Delhi
Administration as a special quota for
Diwali ;

(b) whether it is a fact that each Member
of the Metropolitan Council of Delhi was
given wide powers to distribute about
12,000 kilograms of sugar to Halwais ;

{c) whether it is also a fact that Govern-
ment have received complaints to the effect
that only 25 per cent of this special quota
went into the production of sweets and the
rest went into the black-market ;

(d) if so, whether any inquiry was made
into these allegations and whether Govern-
ment have taken any action in the matter;
and :

(e) if not, the reason therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) 1,260 tonnes.
This quantity covered both the festivals
of Dusschra and Diwali,

(b) The Delhi Administration decided
that each Member of the Metropolitan
Council could recommend allotment up-
to 25 kg. of sugar in each case subject to
a maximum of 2,000 Kgs. (20 bags) per
Member.

(€) No, Sir.

(d) and (¢). Do not arise.
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Funps FOR SUGAR MiLis

*162. SHRI S. S. KOTHARI :
SHRI D. N. PATODIA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have allocated
funds for rendering assistance to the sick
sugar mills for rehabilitation of the old
and worn-out plant and machinery; and

(b) the steps proposed to be taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

{b) The matter is under consideration.

SUGAR BEET PRODUCTION
*163, SHRI KAMESHWAR SINGH:
SHRI A. SREEDHARAN :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government propose to
provide incentives and popularise sugar
beet production in the sugarcane-growing
areas; and

(b) if so, the details of incentives pro-
posed to be offered ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. Sugarbeet
is being grown on an experimental basis
and the economics of production of sugar
from beetroots is yet to be determined.

(b) Does not arise.

PRODUCTION LEVyY

*164. SHRIMATI TARKESHWARI
SINHA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) how far Government have progressed
in fixing a producer levy towards the need
of procurement of foodgrains; and
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(b) the quantum of the levy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The methods of procure-
ment have been left to each State Govern-
ment keeping in view the local conditions
and the procurement target suggested by
the Agricultural Prices Commission.
Producer levy has been introduced in the
States of Andhra Pradesh, Bihar, Gujarat,
Kerala, Madhya Pradesh, Mysore, Uttar
Pradesh and West Bengal.

(b) A statement is laid on the Table of
the Sabha. [Placed in Library. See No.
LT-1634/67).

PANCHAYATI RAJ INSTITUTIONS

*165. SHRI BHOGENDRA JHA :
SHRI ESWARA REDDY :

_ 'Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have reviewed
the working of the Panchayati Raj Insti-
tutions in the country;

(b) if so, the result thereof; and

(c) the steps being taken to strengthen
these institutions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COO PERATION (SHRI M. S. GURUPA-
DASWAMY) I: (a) to (c). Review
of the working of Panchayati Raj institu-
tions is a continuing process. A number
of Study Teams set up by the centre have,
from time to time, examined different
aspects of the Panchayati Raj system, such
as the Gram Sabha, Nyaya Panchayats,
Budgeting and Accounting procedures,
Audit of Accounts, Finances, Elections
and Incentives and Safeguards. The Annual
Conferences on Community Development
and Panchayati Raj have regularly gone
into these and allied issues to work out
agreed approaches {for future action,
These are duly followed up with the State
Governments who are responsible for im-
plementation. Several State Governments
have also appointed Teams of their own
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to study the working of the Panchayati
Raj set-up in the States.

The measures recommended have been
with a view, in the main, to make insti-
tutions more viable, both organisationally
and financially. The State Governments
have been taking action consistent with
the overall availability of resources and
other relevant factors.

Foop Imports FROM U.S.A. AND C1HIR
COUNTRIES
*167. SHRI HEM BARUA :
SHRI SHIVA CHANDRA JHA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that U.S.A. has
slowed down the supply of foodgrains
to India recently;

(b) if so, the reasons therefor;

(c) whether Government have spproa-
ched other countries of the  world like
the Soviet Union for the supply of
foodgrains; and

(d) if so, their responsein this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD , AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

(c) No, Sir; not recently.

(d) Does not arise.

wa fafaw dfgm
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REHABILITATION INDUSTRIES CORPORATION

*169. SHRI SAMAR GUHA : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether Rehabilitation Industries
Corporation established to provide employ-
meat to the refugees from East Pakistan
is running at a loss;

(b) if 80, the reasons therefor; and

(c) whether Government propose to
institute an Enquiry Committee to go into
the structure, management and working
of the R.I.C. and to suggest necessary re-
medies 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D.R. CHAVAN) : (a) to (c): It is true
that the Rehabilitation Industries Corpora-
tion is running at a loss. As a matter of
fact, Government have been concerned with
the losses which have now reached a figure
of Rs. 72-43 lakhs. Separately, an ad-hoc
Board of Rehabilitation is being set up.
Ope of the proposed terms of reference
of the Board is the study of the working
of the Rehabilitation Industries Corporation
and recommendation of measures essen-
tial for placing the Rehabilitation Indus-
tries Corporation on a sounder economic
footing. Government would prefer to
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await the study by the Board before coming
to any conclusion about the reasons for
the losses.
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KHarlF CROP PRODUCTION

*171. SHRI INDRAJIT GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether any npational procurement
target has been worked out in consultation
with the various State Governments; and
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(b) what forms of assistance the Centre
will provide to help the States in imple-
menting their respective procurement pro-
grammes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The recommendations
of Agricultural Prices Commission for
fixing procurement targets of 7 million
tonnes of Kharif Cereals were discussed
in the Chief Ministers’ conference held
during September 1967. Even though it
was felt that the target of 7 million tonnes
for Eharif production was somewhat high
the State Governments agreed that efforts
should be made to reach as close to the
target as possible.

(b) Arrangements will be made for pro-
viding funds required by State Governments
for procurement as and when requests
are received, In addition, a scheme has
been formulated for paying incentive bonus
to the surplus states on the export of rice.

RIsE IN PRiCES OF FOODGRAINS

*172. SHRI S. M. BANERIJEE:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(2) whether it is a fact that prices of all
essential foodgrains have risen during
September/October, 1967 in the open
market;

(b) if so, the steps taken by Government
to check the prices; and

(c) whether the State Trading in food-
grains is likely to be introduced ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB)
SHINDE) : (a) : There has been a dec-
lining trend in the prices of essential food-
grains except wheat during September/
October 1967 as compared to those prevail-
ing in July/August 1967. The price of
wheat has remained almost steady.

(b) Does not arise.
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(c) State Trading in foodgrains on a
limited scale is already being continued.
Complete monopolisation of the food-
grains trade by the Government is not,
however, envisaged, at this stage.
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FalL v MLk PRODUCTION

*174, SHRI D. C. SHARMA : Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the Food
and Agriculture Organisation of U.N.O.
have expressed concern in their recent
annual report regarding the constant fall
in the production of milk and butter in
India; and
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(b) if 30, the steps proposed to bs taken
during the next five years to increase the
Pproduction of milk and butter on all-
India basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No report issued by the
Food and Agriculture Organisation of the
U.N.O. making special mention about
fall in production of milk and butterin
India has come to the notice of the Govern-
ment.

(b) Does not arise.

Foop PRODUCTION

*176. SHRI MADHU LIMAYE:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government Shave made
-any estimate of the food production in
the coming year;

(b) if so, the details thereof, State-wise;

(c) whether the production will be suffi-
«cient to meet our requirements of food-
grains; and

(d) if not, the estimated deficit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Firm estimates
of foodgrains production for 1967-68
will be available only after the harvesting
of the crops has been completed in all the
States. However, taking into account the
present indications and if the weather con-
ditions are mormal during the remaining
part of the season it is expected that the
foodgrains production during 1967-68 may
exceed the previous record level of 89
million tonnes achieved during 1964-65
and may indeed be as high as 95 million
tonnes. In the absence of firm estimates,
details of foodgrains production State-wise
are not available.
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(c) and (d). In the absence of any scienti-
fic survey on consumption and in view of
the fact that the requirements of foodgrains
are also elastic to some extent, depending
on the availability of foodgrains and other
substitute foodstuffs, their comparative
prices, levels of income, extent of urbanisa-
tion etc., it is not possible to indicate a
Precise quantative estimate of foodgrains
fequirements in any given year. Howcver,
taking into account the minimal necds of
the public distribution system, the extent
of marketable surplus and the imperative
need of building a buffer stock, our import
requirements for the year 1968 are tentatively
estimated at about 7:5 million tonnes.
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RECOGNITION OF POLIMTICAL PARTIES BY
ELEcTiON COMMISSION

#178. SHRI RABI RAY : Will the
Minister of LAW be pleased to state :

(@) the criteria of recognising a Political
Party ; and

(b) the number of parties recognised
in the different States by the Election Com-
mission ?

THE MINISTER OF LAW (SHRI
GOYINDA MENON): (a) There is no
provision in the Election Law for recog-
nition of political parties either on all
India or State level. However, the Election
Commission recognises certain political
parties as all India parties and State parties
for the purpose of allotment of symbols
only,

The criterion adopted by the Commission
for recognising a political party in any
State/Union Territory for the purpose of
reservation of an election symbol is that its
candidates should have secured not less
than 4%, of the total valid votes cast in
that State or Union Territory either at the
Parliamentary elections or at the Assembly
elections. In this assessment the votes
polied by the party candidates who have
forfeited their security deposits at the
clections are not taken into account.

(b) A copy each of the Commission's
notifications Mo, §.0. 3483 and 3771,
dated the 26th September, 1967 and 18th
October, 1967 respectively, indicating the
names of parties recognised by the Commi-
ssion the various States and Union Terri-
tories is placed on the Table of the
House.  [Placed in library. See. No.
LT—1636/6T]

FooDGRAINS PROCUREMENT UNDER SINGLE
STATE ZONAL SYSTEM

*179. DR. KARNI SINGH : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether the single State Zonal System
is helping procurement targets of foodgrains
as envisaged; and
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(b) whether all State Governments are

co-operating in this matter to follow the
Central direction 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes , Sir.

(b) Yes, Sir.

REPORT ON RELIEF WORK DONE IN WeST
BENGAL

#1180, SHRI MADHU LIMAYE:
Will the iMinister [of FOOD " AND
AGRICULTURE be pleased to state:

(a) whether the Government of West
Bengal have sent any report on the famine
relief works done in their State in Purulla
District by Governmental and non-Govern-
mental agencies;

(b) whether this includes information
on starvation deaths;

(c) the main features thereof; and

(d) the measures taken to tackle post-
famine problems like discases, loan repay-
ment, seeds, shortage of agricukural
implements and draught animals ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). A statement is
laid on the table of the Sabha. [Placed
in library. See. No. LT—1637/167)

WAGE BOARD FOR STAFF ARTISTES OF A.LR.

1114, SHRI M. L. SONDHI : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(2) whether Government have received
any representation from the Staff Artistes
of All-India Radio for sctting up a Wage
Board; and

(b) if so, the decision taken thereon
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
The association of Staff Artistes of All
India Radio is reported to have represented
to the Information and Broadcasting Minis-
ry that they might be given benefits similar
to working journalists or to set up some
kind of a pay commission or a fee fixation
board.

(b) The suggestion has not been accepted.

RINDERPEST DISEASE

1115. SHRI V. NARASIMHA RAO:
‘Will the Minister of FOOD AND AGRIL
LULTURE be pleased to state:

(a) whether Government are aware that
the Rinderpest disease in animals has been
4preading in Andhra Pradesh and some
parts of other States;

(b) if so, the steps taken by the Central
Government to control the disease; and

() the deaths by this disease in Andhra
Pradesh during 1966-67 7

“THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI1
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) The Central Government had launched
-a Rinderpest Eradication Programme first
on a pilot basis during the First Five Year
Plan which was later extended to the entire
country. During the Second and Third
Plan periods and during the last two years
the mass vaccination programme had been
.carried out under which about 146 million
animak have been vaccinated all over the
country. Now Follow Up Work to vacci-
nate the left over and new born cattle is under
progress. Check-posts have been establish-
ed at all important routes with a view to
wvaccinating moving animals as it has been
revealed that the disease spreads from
infected to disease-free areas through these
-animals. In addition, vaccination is being
.carried out at large congregations of cattle
and buffaloes, such as, cattle fairs, markets,
grazing areas etc. Under the Follow Up
Programme nearly 64-70 million animal
have been vaccinated so far.

The incidence of the disease which used to
be nearly 8000 outbreaks with nearly 1 lakh
deaths during the year 1958 has been re-
diced to 611 outbreaks with 3618 deaths
during-the year 1966,

(c) 461.
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Seed MuLTPLICATION FARMS

1116. SHRI V. NARASIMHA RAO :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that a number of
Seed Multiplication Farms and Research
Stations are being set up in Andhra Pradesh
in each district with the Central Assistance;
and

(b) if so0, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOFPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
The required information is being collected
from the Andhra Pradesh Government and
will be placed on the Table of the House as
soon as it is received from them.

GHERAOS

1117. SHRI BABURAO PATEL : Will
the Minister of LABOUR. AND REHABI-
LITATION be pleased to state :

(a) the number of Gheraos, Statcwise,
and the number of working days lost from
the 1st April, 1967 to 30th September, 1967;

(b) the number of persons dead or
injured State-wise, with the number of indus-
tries closed or crippled due to ‘gheraos’;

(c) whether it is a fact that industries and
industrial personnel hdve left West Bengal
due to ‘gheraos’; and if so, particulars of
such personnel and industries;

(d) whether Government propose to
amend the labour laws suitably to ban
gheraos and make it an illegal activity under
the labour laws and if so, when; and

(¢) if not, the reasons thcrefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI2 HATHI) : (a)
to (c). A statement showing the number
of gheraos, State-wise, is attached. In
West Bengal, where the number of gheraos
was by far the largest, there was considerable
dislocation to production and employment
in the industries concerned but the detailed
particulars asked for are not awvailable,
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(d) and (e). The subject was discussed by
the Standing Labour Committee at its
meeting held in May 1967. The Committec
passed a resolution condemning ‘Gherao’ as
threatening the very basis of orderly labour
management relations, as buill vp in the
country through tripartite discussions and
consultations. The Government are of the
view that the existing provisions of Criminal
law are sufficient for dealing with this matter
and thus no amendment of labour laws is
necessary.

STATEMENT

Statement showing the number of
Gheraos State-wise from 1-4-67 to 30-9-1967

KARTIKA 30, 1889 (SAKA)

51. No. Name of the State No. of
‘Gheraos’

1. Assam i 5
2.  Andhra Pradesh 9
3. Bihar ‘e ' 34
4. Gujarat . . 3
5. Kemnla e .. 10
6. Maharashtra ar 1
7. Madhya Pradesh _. 4
8. Madras ' " 3
9. Mysore ; 2
10.  Orissa i i 4
11. Punjab - . 5
12.  Uttar Pradesh . 7
13.  West Bzngal . 841
ToTAL % 928

RADIO LiCENCES

1118. SHRI BABURAO PATEL : Wil
the Minister of COMMUNICATIONS be
pleased to state the number of radio licences
issued and the revenus derived from them
duaring the last three years ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI 1. K. GUJRAL): The
information asked for is as follows:

Licensing  No. of radio Revenue
Year. licences issued realised.
Rs.
1964 43,15,242 5,54,29,097
1965 53,99,918 7,64,68,436
1966 64,83,896 8,92,95,763
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Foop CORPORATION OF INDIA -

1119. SHRI 8. R. DAMANI: Will the
Minister of FOOD AND AGR!CULTURE
be pleased to state:

(a) whether it is a fact that the Food
Corporation of India was to pay interest
in the event of its failure 10 make payment
of the cost of foodgrains;

(b) if, so the penal interest that was made
payable by the Corpora.rron during the last
WO years:

(c) whether any dispute in this regard is
outstanding, and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) A sum of Rs. 16:89 lakhs became
payable by the Corporation towards penal
interest during the two years 1965-66 and
1966-67.

{c) No, Sir.
(d) Does not arise,
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CommuniTY DEVELOPMENT BLOCK

1123. SHRI S. R. DAMANI: Will the
Minister of FOOD AND AGRICULTURE
be pleased 10 state:

(a) the total schematic budget of the
Community Development Blocks during
1966-67;

(b) the funds of other development
departments that have been routed through
the Community Decvelopment Agency to
supplement the schematic budget of the
blocks during 1966-67; and

(c) the expected amount that would be
routed through the Community Develop-
ment Agency during 1967-68 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. 8. GURU-
PADASWAMY) : (a) As against the full
schematic requirements amounting to Rs.
7892 crores for the Community Develop-
ment Blocks, an outlay of Rs. 41 -21 crores
was approved during 1966-67.

(b) and (c). The information is awaited
from the State Governments.

SUGAR RBQUIRMENT OF GUJARAT

1124, SHRI NARENDRA SINGH
MAHIDA: Will the Minister of FOOD
AND AGRICULTURE be pleased to state:

(a) the total yearly requirement of sugar
in Gujarat;

(b) the names of sugar mills in Gujarat;

(c) the period for which they worked in
1966-67 scason and the guantity of sugar
produced by them; and

(d) the period for which the said mills are
likely to work during the next scason and
the quantity of sugar they are likely to
produce ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) According 1o the State
Government, the annual requirement of
Gujarat is around 3 lakh tonnes of sugar.

(b) to (d). A statement giving the required
information is laid on the Table of the
House [Placed in Library. See. No. LT-
1638/67).

EXPLORATORY TUBEWELLS IN GUIARAT

1125. SHRI MNARENDRA SINGH
MAHIDA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the total number of exploratory tube-
wells tried in Gujarat, district-wise, during
the last three years ;

(b) the percentage of success achieved:
and

(c) the total number of tube-wells pro-
posed to be bored in Gujarat, district-wise,
during 1967-68 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Exploratory Tubewells
Organisation under the Union Department
of Agriculture did not undertake any explo-
ratory tubewell drilling in the Gujarat
State during the last three years.

(b) Does not arise.
(c) 14 Exploratory sites are proposed to

be taken up during 1967-68 in the following
districts:

1. Banaskantha . .. 6
2. Mehasana - . 4
3. Sabarkantha 1
4, Broach, Surat 3
TotaL . 14

SEED FARMS
1126. SHRI NARENDRA SINGH

MAHIDA: Will the Minister of FOOD
AND AGRICULTURE be pleased to state:
(a) whether Government have any pro-
posal to start Seed Farms under the Fourth
Five Year Plan in Gujarat;
(b) if so, the location of such farms;
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(c) the total area of each proposed farm:
and

(d) how much seeds Government estimate
to get each year from these farms?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND-
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Central Government
have no proposal to start a Seed Farm
during the 4th Plan period in the Gujarat
State.

(b) to (d). Do not arise.

DIRECT DIALLING SYSTEM IN GUJARAT

1127. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government propose to-
introduced direct dialling system in
Gujarat;

(b) if so, when ; and

(c) the parts of Gujarat where direct
dialling system will be introduced ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI 1. K. GUJRAL): (ay
Yes.

(b) and (c). Point-to-point  subscriber
trunk dialling facility already exists between
Delhi and Ahmedabad. Ahmedabad and
Surat are proposed to be connected to
Bombay Trunk Automatic Exchange by
mid-1968 which would provide National
Subseriber Trunk Dialling facility to some
of the important stations in India.

Point-to-poirt Subscriber Trunk Dialling
facility is also proposed to be introduced
between Ahmedabad and Rajkot by the
end of 1968,
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Price oF Rice

1129. SHRI A. SREEDHARAN: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government have issued
directives to the State Governments to in-
crease the price of rice distributed through
the Ration Shops:

(b) if so, the details thereof; and

(c) the reasons for issuing such a direc-
tive ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI [ANNASAHIB
SHINDE): (a) Issue prices of foodgrains
supplied to State Governments from Central
stocks are revised from time to time. The
last revision took place on 15-7-67 in res-
pect of rice.  The issue prices for rice have
h been revised ly for Delhi
w.e.f. 28-10-1967,

(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-1639/67).

(c) The issue price of coarse rice was
revised in order to bring about uniformity
in prices all over the country. The issue
prices of other varieties had to be fixed at the
level of their economic cost. The issue
prices for Delhi were recently revised in
consequence of higher procurement price
in Punjab.

Fooo CoRPORATION OF INDIA

1130. SHRI YASHPAL SINGH: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

() whether it is a fact that the Food
Corporation of India is paying about Rs.

KARTIKA 30,

1889 (SAKA) Wrirten Answers 1596

45,000 as monthly rent for a building in
Delhi which houses its hardly two dozen
officials;

(b) if so, the reasons therefor; and

(¢) whether Government are considering
any measures to check such extravagant
expenditure ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. The building for
which the Food Corporation of India is
paying a monthly rent of about Rs. 45,000
has been rented by fit to accommodate
the officials of its head office which has
since been shifted from Madras te New
Dethi. The actual shifting of the various
sections, excepting a few, has already been
completed. At present 172 officials are
housed in this building.

(b) and (c). Do not arise.

Hmou Succession ACT

1131. SHRI N. K. P. SALVE :
SHRI M. L. SONDHI :

* Will the Minister of LAW be pleased to
state :

(a) whether his attention has been drawn
to a news report that the Government of
Haryana intend tofamend the Hindu Succes-
sion Act in the light of the circumstances
prevailing in their State; and

(b) if so, the reaction of the Ceatral
Government thereto ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : (a) Yes, Sir.

(b) The matter requires careful exami-
nation in all its aspects.

ReservED Vacancies For S. C. & S, T.

1132. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether the survey being carried on
by the Directorate General of Employment
and Training to study the absorption of
Scheduled Caste and Scheduled Tribes
candidates against reserved vacancies in
Central and State Governments and Public
Sector Undertakings has been completed ;
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(b) if so, the broad datails threof; ian:!.
B(c) the action Governmant propose to
takzinth: light of the suvay?]

THE MINISTER OF [LABOUR AND
REHABILITATION (SHRI  HATHI) :
(a) Yes.

(b) The survey related to Scheduled
Castes candidates “only. It revealed that
about thres-fourth of the Scheduled Caste
applicants were not willing to move out
of the district where they reside, most of
whom registered themselves only for Govern-
ment jobs. Most of the vacancies reserved
for Scheduled Caste candidates were can-
celled due to non-availability of applicants
related to occupations which are generally
in short supply. Even though Government
orders regarding employment of Scheduled
Caste and the machinery of Employment
Exchanges to implement those orders is
considercd adequate, the main impediment
in the placement of Scheduled Caste appli-
cants in larger numbers is the non-avail-
ability of skilled and suitable ‘candidates.

The survey has inter-alia suggested the

need for :

() Compulsory recruitment to Class IIT
& Class IV posts in establishments
under the State Governments
through the Employment Exchanges
as is done in the case of Ceatral
Government establishments;}

() reservation for Scheduled Castes
against purely temporary vacancies
of less than 3 months duration also;

(iti) stricter compliance of instructions
regarding maintenance of special
rosters etc. by the State Govern-
ments establishments to ensure
proper representation of Scheduled
Castes;

(iv) reservation of seats for Scheduled
Castes in almost all programmes
for training of professional and
technical workers;

(») dissemination of employment infor-
mation and training facilities in the
village and smaller town; and

(v) extension of vocational guidance
facilities to Scheduled Caste candi-
dates and their parents. {

(c) The results of the survey have been
taken into account by the study groud
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formed under the Home Ministry to go into
the question of recruitment of Scheduled
Caste personnel in Government service, at

- whose instance the survey was conducted,

in preparing their report which is expected
to be submitted shortly to the Government
of India for consideration.
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Gume To ExpoRT OF FrOGS

1134, SHRI RAM CHARAN :
SHRI DEORAO PATIL :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that there is a book
entitled ‘Guide to Export of Frogs' compiled
by SHRI P. V. Satyan and published by
M/s. Hercules Publication, Eluru (Andhra
Pradesh) ;

(b) whether the aforesaid book has
cxplained the methods of preparation and
exportation of legs of frogs;

(c) whetherit is also a fact that the Animal
‘Welfare Board has requested Government
for banning the book; and

(d) ifso, the steps taken to ban this book ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir.

) and (d). The' Government of India
did not receive any such request from the
Animal Welfare Board. However, the
Board has written to the author with a
copy to the publisher requesting to with-
draw the sale and circulation of this book.
A copy of the letter has been addressed by
the Board to the Government of Andhra
Pradesh with the request that suitable legal
action may be considered, if the letter under
reference does not provoke a positive res-
ponse from the author,

We have suggested to the Animal Welfare
Board that the humane method of removing
the legs of frogs may be brought to the
notice of the SPCAs in the areas in which
the above activity is taking place, for being
propagated.

PoreraGES oF FERTILIZER AT PORTS

1135. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the amount and value of imported
fertiizers lost every year during the last
three years by way of thefts or pilferages
at the different Ports, Port-wise;

(b) whether Government are aware that
these thefts and pilferages occur with the
connivance of Port and Customs officials;
and
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(c) if so, the steps taken so far to stop
these thefts ?

THE MINISTRY OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The quantity and value of
imported fertilisers lost every year during
the last three years by way of thefis or
pilferages at the different ports, Port-wise, is
indicated below:—

1965 Nil.
1966
MName of Port Qty. in M. T. Vakuein
Ra.
Tuticorin 3 (Urea) 1,830
1967
Kakinada 32 (Urea) 15,320
9 (Amm. phos.) 6,642
TorAL 26,162
(b) Mo, Sir.

(c) Assistance of police is now taken to
escort boats from ship to shore and at all
landing points at Kakinada. Power tugs
are also used there with Police protection
to haul boats direct from ship to shore
to prevent thefts and pilferages.

Mmor IRRIGATION SCHEMES

1136." SHRICHENGALRAYA NAIDU
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have takea a
decision to prefer minor schemes for the
purpose of tapping underground water for
irrigation purposes;

(b) if so, the reasons therefor ;

(c) whether Government have decided to
drop the plan submitted by the American
experts to pump out the water from huge
lakes in parts of Bihar and U.P.; and

(d) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). Use of ground water
has been making significant contribution
towards development of irrigated agriculture
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in the country. Nearly 1/3rd ofythe total irri-
gation is from ground water. Ground water
schemes, such as tubewells, filter points,
bored-cum-dug wells and wells suitably
deepened not only provide assured irrigation
in most of the areas but also help in control-
ling rise of water table which if allowed
unchecked seriously affects fertile lands.
Recognising these advantages and the need
for overall irrigation development, great
emphasis is being laid on ground water
utilisation schemes, under the minor irri-
gation programme.

{c) and (d). It is not a fact that any plan
for ground water development in Bibar and
U.P.hasbeendropped. Infactthe ground
water development from the rich ground
water aquifers in the alluvial areas of Bihar
and U. P. is being intensified to the extent
feasible as would appear from the following
figures.

NOVEMBER 21, 1967

Mo, exist- Installed Expec-
ing atthe during ted to

Item end of 1966- be insta-
the Third 67 Hed
Plan during
1967-68
Bibar
1. Construc-
tion of
dug-wells 2,13,879 10,263 22,000
2, Boring of
dugwells 6961 3753 10,000
3. Private
tubewells 5,269 1,170 6,000
4. State tube-
wells 1,025 52 175
5, Pumpeets 18,473 21,812 25,000
Urtar Pradesh:
1. Construction
of dugwells 10,54,794 84,340 70,000
2. Boring of
dugwells 1,06,106 68,469 80,000
3. Private
tubewells 23,990 24,996 21,000
4. State tube-
wells 7,689 428 443
5. Pumpeets 34,283 23,180 22,000

The report submitted by the American
Experts relates to a project for water resour-
cos investigation programme in the Upper
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Gangetic Plaim. This suggests undertaking
of ground water surveys and investigations.
A lot of groundwater data is already avail-
able for the alluvial regionsin U. P. and
Bihar, Further steps have been taken to
intensify the groundwater surveys and
investigation to support an accclerated
development programme.

CENTRAL ASSISTANCE TO HARYANA PFOR
CATTLE BREEDING

1137. SHRI RANDHIR SINGH : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government have any special
plant to allocate sufficient funds to the
Haryana State for augmenting fine-breed
cattle potential in the national intarest to
meet food shortage;

(b) if so, the salient features of the plan;
and

(c) if the reply to part (a) above be in
the negative the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) A scheme for establishment
of two Centrally Sponsored Intensive Cattle
Development Projects for Haryana State
has been sanctioned.

(b) A statement giving salient features of
the scheme is attached.

(c) The question does not arise.

Statement

InTENSIVE CATTLE DEVELOPMENT PROMCT

A scheme for the establishment of two
Centrally Spomsored Intensive Cattle
Development Projects in Karnal and
Gurgaon Districts of Haryana State has
been sanctioned at an estimated cost of
Rs. 122-97 lakhs for the period 1967-68
to 1970-71. The salicnt features of the
scheme are as under—

(1) The scheme aims at improving the
productivity of cattle and increasing
the production of milk. This is a
comprehensive scheme for catile
development and milk production
and attends to all aspects of cattle
development such as controlled
brecding, adequate feeding, effective
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disease control, proper management
and markcting facilitics duly sup-
ported by feeds and fodder develop-
ment and rural dairy extension
activities in a planned and co-
ordinate manner.

(2) The project is linked up with the
Delhi Milk Scheme 10 ensure
marketing of milk produced in the
Intensive Cattle Develcpment areas
and for stepping up the production
of milk for supply to Delhi Milk
Scheme.

(3) The entire expenditure on this
scheme is being borne by the
Government of India on the basis
of 75%; grant and 257, loan.

AGRICULTURAL CREDIT CORPORATIONS

1138. SHR1I K. R. GANESH: Will
the Minister of FOOD AND AGRICUL-
TURE be pleascd to state:

(a) whether it is a fact that the Central
Government have formed a six-member
working group to draw up a model scheme
for the proposed Agricultural Credit Cor-
porations;

(b) if so, the composition thereof; and

(c) the ume by which it is likely to
complete its work ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. §. GURU-
PADASWAMY): (a) Yes, Sir.

(b) A copy of the Government notu-
fication is laid on the Table of the House.
{Placed in library. See No. LT-1641/67]

(c) The Group has already completed its

work and submitted its report to Govern-
ment.

DowWRY SYSTEM

1139. SHRIMATI TARKESHWARI
SINHA: Will the Minister of LAW be
pleased to state: )

(a) whether it is a fact that the dowry
system although banned by legislation, still
cxists; and

(b) if so, the steps taken by Government
to do away with it completely 7

THE DEPUTY MINISTFR IN
THE MINISTRY OF LAW (SHRI
MOHAMMED YUNUS  SALEEM):
(a) There are some complaints that
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dowry system continues to be prevalent in
spite of the Dowry Prohibition Act, 1961.

(b) The administration of the Dowry
Prohibition Act, 1961 rests with the State
Governments and the Union Territory
Administration. None of the Governments
have so far come up with any suggestion
for amending the Act.

INTER-STATE TRADE OF FOODGRAINS

1140. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether States can charge levy on
inter-State trade of foodgrains pulses or
oilseeds;

(b) if not, whether the States could
charge the above levy under different names
e.g. Chief Minister's Relief Fund or the
like;

(c) whether Government are aware that
M. P. Government have charged export
duty at Rs. 5/- and Rs. 30/- per quintal of
pulses and Gulabi gram respctively and have
termed it as contribution towards the Chief
Minister's Relief Fund:

(d) whether Government are also aware
that the above amounts were deposited in
the State Bank of India and thercafter
permits were issued;

(e) whether Centre’s permission is neces-
sary for movementlof gram and pulses out
of Madhya Pradesh;

(f) if so, whether such permission was
taken; and

(g) the steps, if any, proposed to be taken
on the above illegal recoveries ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) and (b). The
State Governments can not charge a levy
which is in the nature of a tax on inter-state
trade of food-grains, pulses or oilseeds
directly or under a different name.

(c) Madhya Pradesh Government have
reported that they have not charged export
duty on pulses and Gulabi gram,

(d) Dngs not arise.
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(e) and (f). Centre's permission is neces-
sary for regulating movement of any food-
grain, Movement of pulses except gram
is free an no permission is needed to move
the same outside Madhya Pradesh Centre’s
permission restricting movement of gram
from Madhya Pradesh was taken by the
State Government.

(g) Does not arise.

WirELESS SETS WiTHOUT LicENCES

1142, SHRI V. KRISHNAMOORTHI:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) the total number of wireless sets in
Indiz without licences; and

(b) whether Government propose to give
an opportunity to the defaulters to get
licences within a prescribed period without
paying any penalties 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI 1. K. GUJRAL): (a)
The number of wireless sets in India without
licenses is not known. However, during the
year ended 31-3-1967, 1,18,000 unlicensed
radio sets were detected.

(b) The question of granting an amnesty
to owners of wunlicensed radio sets has
been carefully considered but it was mot
found expedient to do so.

Wrur PeTTioNs AGAINST PAT CLERKS

1143, SHRI E. K. NAYANAR:
SHRI P. GOPALAN:
SHRI C. K. CHAKRAPANI:
SHRI A. K. GOPALAN:

SHRIMATI SUSEELA GOPALAN:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether writ petitions and appeals
were filed in Kerala High Court by some
en-State Officials against Government of
India and other regular P. & T. Clerks
regarding retrospective confirmation and
fixation of seniority of ex-State Clerks of
the Trivandrum Engineering Division;

(b) if so, whether the Central Govern-
ment have succeeded in a writ petition No.
0. P. 906/64 decreed on the 30th December,
1965 and its appeal W. A. 108/66 decreed
on the 8th August, 1967;
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(c) whether another ex-State Official
had filed a writ petition No. P, 2783 of 1966
on the similar case and the same decreed
on the 10th August, 1967;

(d) whether the counter affidavit of O.P.
2783/66 was not given by Government in
time and the High Court had to give a direc-
tive to the Government of India to dispose
the case in the light of rules and regulations
of the Department; and

(e) if s0, the reasons for the delay 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUIJRAL): (a) to (). A
statement is placed on the Table of the Lok
Sabba. [Placed in library. S2e No. LT-
1641/67]

STAY-IN STRIKE IN Poork! CoLLomy

1145. SHRI MOHAMMED ISMAIL:
SHRI GANESH GHOSH :
SHRI A. K. GOPALAN :
SHRISATYA NARAIN SINGH :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(2) whether it is a fact that employees of
Pootki Colliery near Dhanbad were on stay-
in strike since the 23rd October, 1967;

(b) if so, what were their demands;

(c) the number of employees involved
in the strike; and

(d) the steps taken by Government to
settle the dispute 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes.

(b) No grievances/demands of workers
were pending with the officers of the Central
Industrial Relations Machinery at the time
of strike. However, some miners who were
transferred because of non-availability of
working sections in the Colliery protested
against their transfer and demanded lay-off
compensation.

(c) 417 workers.

(d) The officers of the Central Industrial
Relations Machinery kept a closs watch
over the situation and the stay-in-strike
was called off unconditionally on October
27, 1967. The matter has since been taken
up in conciliation.
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Hosrrrar Unper E. 8. 1. Scuems

1147. SHRI R. S. VIDYARTHI : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether Government had decided to
start a hospital in village Basaidarapur on
Ring Road in 1964 under the Employees
State Insurance Scheme;

(b) whether it is a fact that Government
had given an assurance that the proposed
hospital would be ready in 1965-66;

(c) if so, whether the proposed hospital
has been started; and

(d) if not, the steps taken by Government
toexpedite the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI): (a)
Yes.

(b) No.

(c) No.

(d) The terms and conditions of the Delhi
Municipal Corporation for the approval
of the lay out plan have been accepted by
the Employees’ State Insurance Corporation
and action to draw up the plans for the
hospital building is being initiated.

EMPLOYEES STATE INSURANCE DISPENSARY,
KarampPURa Derm,

1148. SHRI R. S. VIDYARTHI : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether complaints in connection
with the working of the E. §. L. Dispensary,
Karampura, Delhi have been reccived by
Government ;

(b} if s0, the nature of complaints; and

(c) the action taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes.

(b) Allegation of

(i) Shortage of
behaviour,

(i) Shortage of medicines and their

delayed supply.

(%) Want of facilities for sterilisation of

instruments.

(iv) Lack of specialist facilities in the dis-

pensaries.

staffl and their rude
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(v) Need for X-Ray plant.

(vi) Non-availability of complaint book.

(vif) Non-availability of bulbs.

(viif) Need for sitting arrangement for the
patients in the dispensary.

(ix) Need for additional ambulance.

(€) () The staff position is frequently
under review and personnel are posted as
and when npeeded. Individual alle-
gations have been and are being enquired
into. Some of the individual complaints
had no basis and others have been and are
being redressed.

(#) Efforts are being made to mitigate
shortage of drugs by appoinoting local
chemists.

(i&) Arrangements for sterilisation of
instruments already exist.

(iv) Medical Specialist has been detailed
to visit this dispensary twice a week with
effect from 1-8-1967.

(v) An X-Ray plant has been installed
and is likely to work shortly.

(vi) There is and has been a Complaint
Box in the dispensary.

(vii) More bulbs have been supphied.

(viti) Sitting arrangements already exist.

(ix) The case for additional ambulance
is under examination.

CopFicaTioN oF LaBour Laws

1149. SHRI DHIRESWAR KALITA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whetber any draft Bill has been pre-
pared for the proposed codification of the
existing labour laws into a single enact-
ment; and

(b) if so, when the Bill is likely to be
introduced in Parliament ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) No.

(b) Does not arise.

CoODIFICATION OF MUSLIM PERSONAL Law
1150, SHRI KANWAR LAL GUPTA:
Will the Minister of LAW be pleased to
State :
(a) whether Government propose to
codify Muslim personal law;
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(b) whether it is a fact that all the pro-
gressive Muslims and majority of Muslim
ladies are in favour of its codification; and

(c) if so, the reasons for the delay ?

THE MINISTER OF LAW (SHRI
‘GOVINDA MENON): (a) There is no such
proposal at present.

(b) The position so far ascertained has
been given in answer to part (a) of starred
question No, 1377 on 25th July, 1967
in this House.

(c) Does not arise.

HousING FOR LABOURERS IN DeLwt

1151. SHRI KANWAR LAL GUPTA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether Government are aware that
there is an acute shortage of houses for
labourers in Delhi and some of the Mill
owners have not constructed quarters for
their labourers for the last 10 vears ;

(b) whether Government are also aware
that even the adequate basic amenities
such as light, water and latrines are not
provided inthe quarters of these mills
particularly in the Birla Mills quarters;

(c) whether chimney of Delhi Cloth
Mills, Bara Hindu Rao gives too much
smoke which adversely affects the labourers
residing near by; and

(d) if so, the steps taken by Government
to remove all the aforesaid difficulties ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes, Sir.

(b) The information is being collected
and will be laid on the table of the Lok
‘Sabha.

{c) A complaint about the smoke nui-
sance caused by this chimney has been
received by the Delhi Administration.

(d) Delhi Administration proposes to
construct 880 houses at Shahdra and 1184
houses at Okhla for industrial workers. A
plan for the “construction of 29,000 more
quarters is also under their consideration.

As regards smoke nuisance, the Delhi
Administration deputed the Chief Inspector
of Boilers to inspect the Chimney of Delhi
Cloth Mills. At this instance, the manage-
ment bas already made some improvement
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in the Chimney 4system and are also taking
further steps to rhitigate the smoke nuisance
caused by the chimney.

COMPLAINTS AGAINST TELEPHONE SERVICE
IN DEeLHI

1152. SHRI KANWAR LAL GUPTA:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of complaints received
by Government against the Posts and Tele-
graphs Department in Delhi during the last
5 months in regard to the telephone service;

(b) the nature of those complaints;

(c) whether it is a fact that no inquiry
has been made in most of the complaints;

(d) whether it s also a fact that the result
of the inquiry was not communicated to the
complainants in cases where an inquiry
was made; and

(e) the steps Government have taken to
improve the telephone service in Delhi 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) 2320 com-
plaints in all were received by th: G. M.T.,
Delhi, during the 5 months from June to
October, 1967. The complaints to the G.
M. T. generally come to be made only in
such cases where complaints, received on
position “198' by the exchange, do not,
some-how, receive prompt attention.

(b) Complaints against tclephone service
fall under the following main categories: —

1. Delay in clearing local faults.

2. Delay in answering or establishing
local calls on manual and auto-
manual boards.

3. Delay in putting through trunk calls.

4, Wrong duration of trunk calls.

5. Delay in  allotmsnt of telephone
connection,

6. Delay in installation and shifting.

7. Disputed meter readings.

8. Discrepancies in local and trunk call

bills.

9. Wrong disconnections (after payment
of bills).

10. Discourtesy, carelessness, in-atten-
tion, etc, on the part of departmen-
tal employees.

11, Incorrect entrics in
Directory.

Telephone
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(c) No. Enquiries arc always made into
the complaints received.

(d) No. Results of the enquiriecs made into
the complaints are generally communi-
cated to the complainants,

(¢) Majority of the complaints relate
10 local faults and disputed meter readings.
Action has been taken to reduce local
faults by arranging proper maintenance.
Local faults are now being cleared within 2
hours from the time of reporting, in 80%%
of cases. Figures of meter readings arc
being incorporated in the rental bills so that
the subscribers can check up with their
records. Itis hoped that this will reduce the

number complaints relating to meter readings.

Other steps are  also being taken to improve
the service in geperal. The steps taken
have already reduced the number of com-
plaints from an average of 511 complaints
for the months June to S:ptember, 1967 to
275 in October, 1967.

FINANCIAL ASSISTANCE FOR DIARIES AND
PoOULTRIES ON CO-OPERATIVE Basis

1153. DR. RANEN SEN : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

{a) whether Government have assured
some State Governments that the Centre
will finance the States libarally to set up
dairies and poultries on Co-operative basis;

(b) if s0, how many States have submitted
their schemes for the same; and

{c) the main features of such schemes
and the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA-
SAHIB SHINDE) (a) No assurance
has been given by the Central Government
to any State Government for liberal Central
Assistance for setting up dairies and poul-
tries on cooperative basis. The Central
Gowt. have advised all State Govls. to
encourage implementation of various
dairy and poultry programmes included
in their Plans through co-operatives
and it has been suggested to them that
the objective should be to build up a
strong cooperilive sector to ulilize 75%
of the Plan resources earmarked for dairy
and poultry programmes. Schemes for the
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development of poultry -includiog coopra-
tive schemes, are eligible for financial
assistance in the shape of loans from the
Agricultural Refinance Corporation. A
scheme intended for assistance to dairy co-
operatives has recently been formulated and
circulated to all State Gowvts. by the Cor-
poration,

(b) and (c). Do not arise.

Foob INTAKE

1154, DR. RANEN SEN : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that during the
last ten years (1953-1963); the quaptum
of food intake has gone down in India,
particularly the cereals and pulses according
to the figures published by Nutrition Labo-
ratory, Hydcrabad recently; and

(b) if so, the steps taken by Gowernment
to replenish this deficit by way of making
available other food articles to the people 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). No such figures,
as mentioned in the Question having been
published by the Nutrition Laboratory, Hy-
derabad, could be readily traced. No other
figure of quantum of actual food intake
during the years 1953-1963 is available.
The per capita availability of foodgraing
during this period has, however,
been varying from year to ycar and on the
whole it has been rising. The per capita
net availability of food-grains—cereals and
pulses together—in 1962 was 169 kgs. per
year as against 150 kgs. in 1953. In 1963,
it went down to 161 kg. but again went uplo
173 kgs. in 1965,

Efforts are consistantly being made to
raise the production of foodgrains and sub-
stitute foods in the country.

SETTING-UP OF MECHANICAL DRYERS IN
TanIORF DISTRICT

1155. SHRIC. K. BHATTACHARYA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

{a) whether the Food Corporation of India
has arranged for the setting up of 30
mechanical dryers for paddy in the Tanjore
District Madras art a cost of Rs. one ctore
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(b) if so, the details thereof; and
{c) when they will be commissioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) 30 mechanical drying centres are
being established by the Food Corporation
of India in Tanjore District. The locations
of these Centres are mentioned in the state-
ment laid on the Table of the House. [Placed
in Library. See, No. LT-1642/67)

Each Centre will have 2 mechanical dryers
with conveying equipments etc. and two
curing bins and one transit godown.

Each Centre will have a capacity to dry
160 tonnes of paddy per day. The total
estimated cost of the project is expected to
be about Rs. 110 lakhs.

(c) Out of thirty, fifteen centres have
already been commissioned and the remain-
ing are expected to be commissioned
before 30th Novembr, 1967.

Ferrrser SuprLy By F.ALO.

1156. SHRIMATI JOTSNA CHANDA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(2) whether it is a fact that the Food and
Agriculture Organistion of U.N. will sup-
ply fertilisers worth § 85,080 to the Indian
Fresdom-from-Hunger Campaign: and

(b) who has provided the funds for the
supply of fertilisers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes. The value of ferti-
lisers to be supplied by the Food and
Agriculture Organisation of U.N. would
be § 85,348 and not § 85,030,

(b) The funds have been provided by the
Australian Freedom From Hunger Cam-
paign Committee.

MiGRANTS IN Assam

1157. SHRIMATI JYOTSNA CHANDA:

Will the Minister of LABOUR
AND REHABILITATION be pleased to
state

(a) the amount allotted for the expenditure
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on camps and relief assistance for the pew
migrant families in Assam who bave entered
into Assam in 1967;

(b) whether Rs. 1.50 lakhs have been
sanclioned to meet the cost of construction
of a new 3.2 km road and reconstruction
and repairs of the existing 9.66 Km roads
and Bridges for the benefit of the new mig-
rant familles from East Pakistan in Now-
gong District; and

(c) the amount which has been allotted
for other Districts in Assam where new
migrants are camped or settled 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN) : (a) and (c).
The Government of Assam have been allot-
ted Rs. 75.20 lakhs for incurring expenditure
on camps and for providing relief assistance
to mew migrant families in camps in that
State during the current financial year.
In addition, for rehabilitation programmes,
they have been allotted Rs. 32.82 lakhs.
Their requests for additional allotments on
account of relief and rehabilitation prog-
grammes are under consideration. It is
not possible to indicate the precise dis-
trictwise break-up of the allotments
cited above, as they include lump-sam
provisions for meeting miscellaneous re-
quirements, e.g. health, education, transport
charges.

The provisions made are available for
utilisation on assistance programmes for
families which had been admitted to camps
before 1967 as well as for families admitted
to camps during 1967.

(b) Yes.

Hysrip seep  PRODUCTION

1158. SHRI D. N. PATODIA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state

(a) whether it is a fact that a team of
experts has been sent to U.S. with a view
to establishing a regular hydrid sced pro-
duction industry in India;

(b) if so, the composition of the team ;

(c) whether representatives of private

firms who are engaged in developing high
hybrid seeds bave been included ; and

(d) if so, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERAION (SHRI ANNASAHIB
SHINDE) : (a) The Government of India
have under consideration the question of
laying down a long-term policy defining
the responsibilities of various agencies in
the field of seed production, processing,
certification, marketing, seed testing, seed
law enforcement and adumrating the various
measurcs needed for the development of a
sound seed industry providing high quality
seeds of well-adapted and best varieties to
farmers. A soed Review Team has, there-
fore, been set up to make a critical appraisal
of the present position and to make recom-
mendations for the future. The Team is
currently vislting foreign coutries including
U.S.A.

(b) The compsotition of the Team is as
follows :(—

1. Shri L J. Naidu, Joint
Secretary to the Govern-
ment of India, D:part-
m:nt of Agriculture.

2. Dr. H. R. Arakeri, Direc-
tor of Agriculture, Mysore.

3. Dr. R. L. Paliwal, UP.
Agricultural  University,
Pantnagar,

4. D:. Anand Sawant, Officer
on Special Duty, Hybrid
Ssed Research and Pro-
duction  Government of
Maharashtra.

5. Shri B. R. Barwale Chief
Executive and Managing
Partnec, Maharashtra
Hybrid Sceds Corpora-
tion, Jalma (Maharash-
tra).

6. Shri C. G. Ramanathan,
Spxial Director ELD.,
Pary & Co.,, Madras.
7. Shri  J. Veeraraghavan,
Chief Administrative Offi-
cer, National Sceds Cor- Member
poration Ltd., New Dzlhi. Secretary

(c) Yes Sir two representatives of pri-
vate firms, viz.,, §/Shri B. R. Barwali of
Maharashtia Hybrid Sceds Corporation
and C. G. Ramanathan of Parry & Co.,
have been included in the Team.
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(d) Since the Team is required inter alia
to review the devclopment of marketing of
seeds  at diff:rent  stages and to identify
the role of various agencies of the Union
and S:ate QGovernments and cooperative and
private agencies in seed production, pro-
cessing and secd distribution and recommend
measures for the rapid duvelopment of a
healthy seed industry, it was considered
necesaty to include representatives of pri-
vate seed industry in the Team.

IMPROVEMENT OF STOCK OF SHEEP

1159, SHRI D. N. PATODIA : Will the
Minister of FOOD AND AGRICULTURE
be pleased 10 stare :

{a) whether any scheme has been formu-
lated o improve the stock of sheep in the
wool producing S:ate:; and

(b) If so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIE SHINDE) : (s) A number of
sheep development schemes have been
taken up in the wool producing S .a.::.
In addition, a special programme
of sheep shearing, wool grading and
marketing alrcady taken up in Rajastha
is proposed to be extended to the States
of Jammu & Kashmir, Himcahal Pradesh,
Punjab, Haryana, Uttar Pradesh, Gujarat,
Maharashtra, Madhya Pradesh, and Union
Tetritory of Himachal Pradesh with the
assistance of the United Nations Davelop-
ment Programme (Special Fund). This
programme is under consideration of U.N.
D.P. authorities.

(b) The schemes taken up are for the
cstablishment fexpansion of sheep breuding
farms, establishment of sheep and wool
extension  centres, importation of fine-
wool sheep, mass drenching of sheep to
control parasitic infestation. The pro-
gramme of shecp shearing, wool grading and
marketing has training, organiziional and
demonstration componcnts. Training is
proposed to be provided in sheep-shearing
wool collection, grading and disposal; wool
utilisation; and sheep husbandry. Advice
and assistance is proposed to be exicndad
to the participating States in establishment
and re-organisation of shecp breeding Earms,
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improvemicnt of sheep flocks, establish-
ment of pastures for shecp-grazing, conscr-
vation of fodder and in the establishment of
shearing, wool grading and disposal or-
ganiiations. The developmenmt programme
insheep husbandiy and sheep breeding would
help ve improve indigenous sheep for better
w ool production.

Freax ENVELOPES

1160. SHRI R. S. VIDYARATHI :Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that freak envalops
of 15 paise were sold to the public recently;

(b) if so, whether these have been replaccd
by Government ;

(c) the action taken against the officers
responsible  for the same; and

(d) the steps proposed to be taken to
avoid recurrence of this nature ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL) : (a) to (d).
There has been a pressireport about the sup-
ply of some defective envelopes to the mem-
bers of the public. The embossed envelop-
es are maoufactured and supplieC by the
Nasik Security Press for sale through the
post offices. The Security Press carries
out regular checking to eliminate the
chances of supply of defective cowers. If,
in spite of this, defective enveclopes happen
to be purchased by the members of the pub-
lic, they can present them at the Post Office
counters for exchange.

RECLAMATION OF DESERT

1161. SHRI D. N. PATODIA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government has drawn any
scheme for reclamation of the desert and to
conservs it for the purpose of agriculture;

(b) whether a Confercnce held recemtly
at Jaipur has suggested the setting up of an
Agricultural Credit Corporation for this
purpose; and

(c) if so, whether Government have taken
any dccision in this regard 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government of India
has set up a Dusert Development Board
with hcadquarters at  Jodhpur for the
development of desert areas in the country.
The Board will arrange for the execution of
the schemes for the development of desert
areas through the agency of the State Go-
vernmenis. The State Govarnments have
been requested 1o formulate suitable pilot
projects for the developmant of desert
areas. It is proposed to take up pilot pro-
jects in the States of Gujarat, Rajasthan and
Haryana in the first instance. Emphasis
will be laid on the developmont of agri-
culture, animal husbandry, pouliry, sand-
dunes fixation, setting up nurscrics, starting
of wool shearing and grading centres etc.

(b) and (c). The question of setting up of
an Agricultural Credit Corporation in those
S:ates where the cooperative movement is
weak has been under the consideration of
the Government of India for somstime now.
A Working Group had been set up
in the Ministry of Food, Agriculturo, Com-
munity Development and Cooperation to
prepare a2 model scheme. This model
schcme was sent in October, 1967, to the
States of Assam, West Bengal, Bihar, Orissa,
Rajasthan, U.P. and Manipur for their
comments. The Ministry of Finance have
also prepared draft legislation for setting
up of the Agricultural Credit Corporation,
which has also been sent to the States men-
tioned above for comments. The com-
ments of the State Governments in respect
of the proposed draft legislation and also
of the model scheme are still awaited.

The Seminar, sponsored by the Univer-
sity Gramts Commission, on the coopera-
tive finance for agriculiural development,
with special reference to Rajasthan, held
from 27th to 2%th August, 1967, had also
considered this aspect and had broadly
agreed with the proposal to set up an Agri--
cultural Credit Corporation in Rajasthan.

REHABILITATION INDUSTRIES CORPORATION

1162. SHRI PREM CHAND VERMA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether it is a fact that the Rehabi-
litation Industries Corporation advanced
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loans to the various industrics 10 sccure
cmployment for 3620 displaced persons;

(b) whuether only 2309 displaced persons
got cmploymemt up 1o the 3lst August,
1966 through the Rehabilitation Industries
Corporation;

(c) whether it is also a fact that the Bengal
Textile Mills, who were advanced a loan of
Rs. 12.35 lakhs in July, 1963 by the Reha-
bilitation  Industries Corporation closed
down the mills on the 10th Jupe, 1965 and
have not so for repaid the loan;

(d) whether M'S Sita RamY Rice Mills
and M/s Burdhan and Company (Private)
Ltd. were advanced loans by the Rehbailita-
tion. Industrics Corportion several times
their own capital without security wverifica-
tion and whether these mills closed shortly
after obtaining the loans thus causing a
loss of more than Rs. 2} lakhs; and

(e) if so, who was responsible for these
huge losses to Government as well as loss of
employment to the displaced persons and
whether any action aganist those responsible
was taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) Yes Sir.

(b) Actual cmployment of displaced per-
sons on 31st August, 1966, was 2360 against
the targer of 3620,

(c) A sum of Rs. 9,34,335 -84P, was actually
advanced to Bengal Textile Mills between
14-2-1962 and 9-7-1963. The Management
declared lock-out in the Mills from 10-6-1965
on account of labour unrest. The Mills
reopened on 12-2-1966. The Company was
so far repaid Rs. 95,000/- as against total
dues of Rs. 3 80 lakhs towards repayment of
principal.

(d) and (e). No Sir, A sum of Rs. 20,000
was advanced to M/s. Sita Ram Rice Mill on
22-12-1962. The Proprictor closed the fac-
tory on 23-10-1963 as he could not arrange
for adequate working funds. A suit was filed
agalnst the firm for recovery of the entire
loan and other dues and a decree has been
awarded by the Court in favour of the Re-
habilitation Industries Corporation asking the
party to pay the dues within December,
1967. The loan is adequately covered by
security.
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As regards Mjs Burdhan and Company,
the question is covered by an Audit Para in
Audit Report (Commercial) of 1967. De-
tailed information is being collected from
the Rehabilitation Industries Corporation.
The complete facts will be placed before the
Committee on Public Undertakings when the
Committee takes evidence of the respre-
sentative of the Department of Rehabili-
tation.
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SUGARCANE
1170. SHRI KAMESHWAR SINGH :

SHRI A. SREEDHARAN :
SHRI S. M. JOSHI :
SHRI P. VISWAMBHARAN :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have accepted
the demand of the Maharashtra State Far-
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ming - Corporation to raise the price of
sugarcane to Rs. 120 per ton, to be supplied
to the factories; and

(b) if not, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (2) and (b). The Central Govern-
ment fixes only the minimum price of sugar-
cane payable by sugar factory to all growers
supplying cane to it, It cannot, therefore,
fix the price to be paid to the Maharashtra
State Farming Corporation. Since the
Central Government will take only 60%
of the sugar produced by the factories and
the balance 409 can be sold freely in the
market, the factories receiving cane from
Maharashtra State Farming Corporation
could pay a price for sugarcane higher than
the minimum fixed by the Government of
India. This price could be settled by nego-
tiation between the Corporation and the
factories concerned.

frarit wr wger afafodf & wrem
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REORGANISATION OF AGRICULTURE De-
PARTMENT OF THE MmusTrY oF Foop AND
AGRICULTURE

1174. SHRI RAM KISHAN GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state at what
stage is the suggestion to reorganize the
Central Department of Agriculture
for effective implementation of the various
agricultural production  programmes
stands ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The Department of Agri-
culture has already been reorganised in
order to make it an effective instrument for
implementation of production programmes.

SpeciAL PAY To DisTricT ELECTION OFFICERS:

1175. SHRI RAM CHARAN : Wil
the Minister of LAW be pleased to state-

(a) whether it is a fact that the Election
Commissioner of India has recommended
for the grant of special pay of Rs. 100 p.m.
to the District Election Officers; and

(b) if so, the steps taken for granting the
Special Pay to the District Election Officers
for performing their duties during the last
General Elections ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : (a) No, Sir.
(b) Does not arise.

SUPERINTENDENTS IN  Foop Mmastry

1176. SHRI RAM CHARAN : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the total number of Superintendents
(Gazetted and non-Gazetted) in the various
Subordinate Offices of the Department
of Food; and

(b) the total number of Scheduled Castes
and Scheduled Tribes among them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE) : (a) 210.

® 14,
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SALE OF FERTILISERS BY COOPERATIVES

1178. SHRI YASHPAL SINGH : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the former Food Minister
Shri A.P. Jain has made an allegation to
the effect that certain cooperatives are
selling fertilizers in black market;

(b) whether any inquiry has been made
in the matter;

(c) if so, the result thereof; and

(d) the action proposed to be taken in
the matter ? )

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M.S. GURU
PAD SWAMY) : () The Government of
India are not aware of any such allegation.

(b) to (d) : Question does not arise.

ADULTRATION OF SEEDS

1179. SHRI YASHPAL SINGH : Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether seeds are being adulterated
on a large-scale; and

(b) if so, what steps are being taken to
curb this tendency 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI ANNASAHIB
§PDNDH): (a) No large-scale adultera-
tion in sceds has been reported;

(b) For regulating the quality of certain
sceds for sale, the Seeds Act, 1966 has been
cnacted. Section 6 of the Act empowers
the Central Government to specify minimum
Limits of germination and purity with respect
to any notified seed, while Section 7 of the
Act debars the sale of notified sced by any
person unless it conforms to the specified
minimum limits,
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TELECOMMUNICATION DUES FROM PAKISTAN

1181, SHRI SRADHAKAR SUPAKAR :
SHRIMATI TARA SAPRE:
SHRIMATI SUSHILA ROHATGI:

Will the Minister of COMMUNICATION
be pleased to state:

(a) whether it is a fact that a huge amount
of telegraph and telephone bills due from
Pakistan to India remains wunpaid; and

(b) if so, the steps taken so far to realise
the same ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes.

(b) The amount has been claimed, but
the same has remained unpaid. The
question came up for discussion at the last
meeting in October, "67 between the rep-
resentatives of Indian and Pakistan P. & T
Administrations, The Pakistan P. & T.
Administration held that the matter related
to overall financial settlement and other
associated problems between the two coun-
tries.

Kuartr CroP ACREAGE

1182, SHRI S. R, DAMANI : Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether there has been an increase
in the acreage under the Kharif crop;

(b) if so, the States where increased ac-
reage has been reported; and
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(c) the resultant increase in the agricul-
tural production, thereby ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Complete information
about the arca under kharif crop during
1967-68 is not yet available.

(b) and (c). Do not arise.

DeseRT IN  RAJASTHAN

1183. SHRI BIBHUTI MISHRA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government's attention has
been drawn to the news item in the Stares-
man, dated the 23rd August, 1967, under
the heading *Stabilizing Desert in Rajasthan®;

(b) if so, whether the area of desert is
increasing; and

(c) the steps taken by the Central Arid
Zone Research Institute to check the desert
increase further?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) There is no conclusive evidence that
the Rajasthan Desert is expanding.
According to the survey conducted by the
Surveyor ‘General of India, there is no
appreciable increase in the extent of the
Rajasthan Desert.

(c) Does not arise. However, the Cen-
tral Arid Zone Research Institute, Jodhpur
is carrying out researches for evolving
practices for reduction of wind erosion,
maximum utilisation of rain water for pro-
duction of crops, afforestation and range-
management. The Institute has evolved
techniques to afforest shifting sand dunes,
to raise avenue-cum-shelter belts, to reseed
natural grazing lands, to improve conser-
vation farming practices etc, In experimen-
tal stage all the techniques so far developed
by the Institute for reclamation of desert
have proved effective. The extension work
on the results of the research work would

be done dy the State Governments.
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DELHI GRAIN SYNDICATE

1184. SHRI S. R. DAMANI : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to stite:

(a) whether it is a fact that a suit has
been filed against the Delhi Grain Syndicate
for recovery of the amount of Rs. 32-60
lakhs; and

(b) if so, how the matter stands at present?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (=) No, Sir.

(b) Does not arise.
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REHABILITATION OF DISPLACED PERSONS
IN AMRITSAR

1190. SHRI YAJNA DATT SHARMA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether it is a fact that Government
acquired some land in the Putli Ghar Area,
Amritsar at the rate of Rs. 8 per sq, yd. for
the rehabilitation of displaced persons;

(b) if so, whether Government have also
demand Rs. 5 per sq. yd. as surcharge to-
gether with rent of the properties after the
1st October, 1955 in lump sum ;

(c) whether Government have received
any representation from the displaced per-
sons concerned in this regard; and

(d) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE M
NISTRY OF LABOUR, EMPLOYMEN
AND REHABILITATION (SHRI D. R.
CHAVAN) : (a) Yes, but in addition to
Rs. 8/- per sq. yd.,, the Government also
paid 15 per cent compu.'lsory acquisition
charges.
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(b) No surcharge has been levied. The
property, after its acquisition, was devided
into viable units which were evaluated se-
paretely, depending upon the location of
each unit.

The ownership of the land did not vest
in the Central Government till 1966 when
it was acquired under the Land Acquisition
Act, 1894, The department has paid rent
to the owner till the date of acquisition, and
hence the question of remission of rent to the
occupants with effect from 1-10-55 does not
arise. The rent is chargeable from the
occupants upto the date of payment of 20
per cent ol the price by them.

The displaced persons have been allowed
to pay the price in instalments in accordance
with the provisions of Displaced Persons
(Compensation & Rehabilitation) Rules
1955.

(©) Yes.

(d) A reply was sent to the Sharnarthi
(Refugee) Association Amritsar, on 2-11-67,
a copy of which is laid on the Table of the
House. [Placed in Library. See, No. LT-
1646/67).

IMPORT OF WHEAT AND RICE AND ALLOT-
MENT TO STATES

1191. SHRI A. SREEDHARAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

() the quantity of rice and wheat im-
ported by Government during August,
September and October, 1967;

(b) the quantity of rice and wheat allot-
ted to each State from these imports; and

(c) the actual quantity supplied to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a)

Food grain Quantity imported
(in thousand tonoes)
Rice 155-2
Wheat 1900-2

NOVEMBER 21, 1967

(b) and (c). Allocations and despatches of
imported wheat and rice are not always
possible direct from the ships. Some of the
stocks have to be moved to godowns and
moved from there. Separate accounts are
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not maintained of allotments and despatches
in respect of the stocks received in the de-
pots from each ship or from each surplus
state. It is, therefore, not possible to speci-
fy how much of the wheat and rice impocted
during the period August to October, 1967
was aflotted or supplied to each State.
A statement showing the quantitics of im-
ported wheat and of rice, both imported
and indigenous, supplied to different States
during the period August to October, 1967
is laid on the Table of the House. [Placed in
Library, See No. LT-1647/67).

Prrvy Purses
1192. SHRI BABURAO PATEL :
SHRI BIBHUTI MISHRA :

Will the Minister of LAW be pleased to
state :

(a) whether he stated on 21st August,
1967 at a Press Confernce at Delhi that the
princes can be deprived of their privy
purses by an executive order and that an
amendment to the) Constitution was not
necessary ;

(b) whether it is a fact that he also said
that when the Government repudiate an
agreement with a prince and if the prince
says that his accession also gets automati-
cally annulled, the prince can be hauled
up for sedition; and

(c) if so, whether he expressed these
views in his individual capacity or in his
official capacity ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : (a) Yes, Sir.

(b) Ido not recollect the exact expressions
used by me, I did imply that if any person
challenges the integrity of India, he wo-ld
be committing an offence.

(c) The views were expressed in my in-
dividual capacity as a lawyer and not in my
official capacity as a Minister,

‘WaSTE LAND

1193, SHRI BABURAO PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the number of acres of fertile and ar-
able land lying waste, State-wise;

(b) the quantity and value of food-crops
that can be grown annually in the above
land;
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() the reasons, state-wisc, why the arable
land is not being brought into use;

(d) the action taken on the recommenda-
tion of the Uppal Committe¢ on Waste
Land Survey and Reclamation to set up
a statutory Corporation for land develop-
ment;

(e) whether Government propose to coo-
sider Mobilising the resources of the private
sector or to consider the offers of the private
sector to develop this land;

(f) if so, on what terms; and
(@ if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (g). A statement
is laid on the Table of the Sabha. [Placed
in Library, See No. LT-1648/67)

SuGar Scarcrry N J. & K.

1194. SHRI GULAM MOHAMMAD
BAKSHI: will the Minister of FOOD AND
AGRICULTURE be plascd to state:

(a) whether the Sugar scarcity is acute
in some of the States including that of Jammu
and Kashmir.

(b) what quantity of sugar is being allo-
cated 10 Jammu and Kashmir after the,
control on the distribution of sugar was
brought in force there; and

(c) whether Government propose to al-
locate sugar made in favour of Jammu
and Kashmir prior to the imposition of
control on its distribution?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Sugar is in short supply
in all the States on account of reduction in
the monthly quotas as a result of the fall in
production of sugar.

(b) The present monthly quota of sugar of
Jammu and Kashmir is 1,170 tonnes which
will be reduced to 742 tonnes after
the introduction of partial decontrol.

(¢) No, Sir. Increase in quota is possible
only when there is adequate increase in
production of sugar.
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SUGAR PricE 1N DaLE1

1195. SHRI MARANDI: Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased 10 state:

(a) whether  Government propose to
increase the price of Sugar in Delhi distri-
buted through the ration shops;

(b) If so, the reasons therefor; and

(c) what will be the total increase?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). Yes, Sir. The
price of sugar in Delhi distributed through
ration shops is expected to go up due to
increase in the basic minimum price of
sugarcane from Rs. 568 per quintal in
1966-67 to Rs. 737 per quintal in 1967-68.

(c) This will be kmown after the new
sugar prices have been determined.

AGRICULTURAL RESEARCH SERVICE

1196. SHRI MARANDI:
SHRI R. R. SINGH DEO:
SHRI D. N. DEB:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the Directors
of the Central Institute of Agricultural
Research in a three-day conferene in
August, 1967 have requested Government
for the formation of an Agricultural Rescarch
Service;

(b) whether it is also a fact that they have

" suggested that the Service should be formed

on the model of the U.K. Agricultural
Rescarch Council; and

() the other suggestions made at the
Conference and the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (b). A statement is laid
on the Table of the House. Placed in Library
See No. LT-1649/67). .
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Losses in FOODGRAINS DUE TO PESTS

1197, SHRI CHENGLARAYA NAIDU:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government have asked all
the State Governments to take immediate
measures to reduce the rate of foodgrain
losses due to pests particularly insects and
rodents;

(b) If so, whether the States have also
been asked to draw up a coordinated plan
for the protection of the foodgrains;

(c) if so, the reaction of the State Govern-
ments  thereto; and

(d) whether Government are giving any
assistance to the State Governments in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). Yes, Sir.

(¢) The State Governments have been
asked to send the first guarterly report in
December, 1967. They were also requested
to report the action taken on the letter. No
reply has been received so far.

(d) The State Governments have been
asked to avail of such technical assistance as
they may desire from the Central Govern-
ment.
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Lasour ForesT COOPERATIVE SOCIETIES
1N ORissa AND ANDHRA PRADESH

1199. SHRI V. NARASIMHA RAOQ :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the number of Labour Forest Co-
operative Societies in Orissa and Andhra
Pradesh in each District and the amount of
loan granted to them during the last three
Years;

(b) The amount sanctioned to the Siali
Labour  Forest Cooperative Society in
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Palrakimedi Taluk Ganjam District Orissa
and Gunna Laxmipuram Forest Labour
Cooperative Society in Srikakulam district
in Andbhra Pradesh during the last three
years; and

(c) The profit and loss of the societies?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADSWAMY) : (a) to (c). The informa-
tion is being collected and will be laid on the
Table of the House.

PRICE DISPARITIES IN STATES

1200. SHRI SAMAR GUHA: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) the present average price indices for
foodgrains in the various States and Union
Territories of India;

(b) the reasons for the abnormal price
disparities in the different regions of the
country; and

{c) the steps taken to remove these
disparities in view of the prospect of a bumper
crop this year?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOFERATION (SHRI ANNASAHIB
SHINDE): (a) A statement showing Eco-
nomic Adviser’s Index Numbers of whole-
sale prices of foodgrains at selected centres
for the week ending 28th  October, 1967
is laid on the Table of the House. [Placed
in Library, See No. LT-1650/67). Teese
index pumbcers however show the variation
in the wholesale priccs at each centre in
relation to the base year and therefore do
oot provide an inter State comparison of
prevailing wholesale prices. As such th ¢
prevailing wholesale prices at each of the
centres is also given for purposes of come-
parison.

(b) The reasons for the disparity in the
wholesale prices at diffcrent centres are:
variety and quality, levels of production
demand and supply; costs of marketing and
transport etc.

(€) In order to help reduce the price
disparities in different States Government
have extended the public distribution system
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under which the issue prices of foodgrains
supplied from central stocks are uniformly
fixed for the whole country. While fixing
procurement prices also the necessity to
reduce inter-State disparities has been kept
in view.

TELECOMMUNICATION Links BETWEEN
CALCUTTA AND DELHI

1201. SHRI INDRAJIT GUPTA : Will the
Minister of COMMUNICATIONS be

pleased to state:

(a) the reasons for the frequent break-
downs in the telecommunication links bet-
ween Calcutta and Delhi and the unusually
long time taken for repairs and restoration;

(b) whether Government are aware of the
great inconvenience caused to the public
thereby, specially during the recent monsoon
season; and

(c) if so, the action taken in the matter?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) There were
a few breakdowns on the telecommunica-
tion links between New Delhi and Calcutta
during the last monsoon season. Since
then the links have been working satisfac-
torily with an average efficiency of 977,
The main cause for these breakdowns has
been the failure of underground coaxi a
cable due to flooding and breach in the
roads due to heavy rains and due to light-
ning. Considering the intricate work in-
volved, the time taken in repair and restora-
tion was not long.

(b) Yes.

(c) Remedial protective measures are
being taken against lightning. Action is
also being taken to put protective walls to
prevent flood waters from entering the

ded repeater station building in low
lying areas. The department has also
plans for developing alternative routes
between principal cities so that this type of
break-downs do not disrupt communi-
ti pletely. The ion of these
schemes is howver linked up with the
availability of resources. The microwave
system between Delhi and Jaipur which
will serve as an alternative link between
Delhi and Agra for the Calcutta route and
between Delhi and Jaipur for the Bombay
route is likely to be commissioned in about
18 months from now.
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COMMEMORATIVE STAMPS ON Fommon
PERSONALITIES

1205. SHRI M. L. SONDHI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government have decided to
bring out a special stamp in the first quarter
of the next year to honour Maxim Gorky,
a Russian writer;

(b) if so, whether Government also pro-
pose to honour distinguished personali-
ties in other countries as well, e.g. Masaryk,
Capek, Romain Rolland, Martin Buber etc.;
and

(c) whether there are any guide-lines for
the Philatelic Advisory Committee of the
Posts and Telegraphs Department to recom-
mend issuing of stamps on special occasions
pertaining to the leading personalities of
foreign lands?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) Yes.

(b) Such proposals when received are
considered by the Philatelic Advisory Com-
mittee., The Gowvt. encourages the idea
of honouring intellectual leaders irrespec-
tive of their nationality.

(¢) The Committee takes into considera-
tion all factors related to each individual
proposal before making recc dations.

RICE QUOTA IN JAMMU & KASHMIR

1207. SHRI MAYAVAN: Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether it is a fact that throughout
the country the rice quota per head was
reduced, but it was not done in the case of
Jammu and Kashmir State; and
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(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) It is not correct to say that
the rice quantum was reduced in all states
excopt Jammu & Kashmir.

(b) The decision to cut the rice quantum
or not was taken by the State Government
concerned taking into account the likely
availabilities both from internal procure-
ment and from Government of India.

Rice SuppLY TO JAMMU & KASHMIR

1208. SHRI MAYAVAN: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state.

(a) whether it is a fact that in Jammu
and Kashmir State, there are prospects of
a bumper crop this year; and

(b) whether it is also a fact that there will
be no need to supply any rice to that State
from the Union Government this year?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Though no estimate of the
production of foodgrains for the current
year has yet been received from the Jammu
& Kashmir Government, according to
present reports, the current kharif crop in
the State this year is going to be good.

(b) The Governmentof Jammu &
Kashmir have estimated that they would re-
quire 46,000 tonnes rice from the Central
Pool during the crop season 1967-68 (16th
October, 1967 to 15th October, 1968).

CoMMISSION TO ASSESS AGRICULTURE
POTENTIAL

1209. SHRI RANDHIR SINGH: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government propose to set
up an Agricultural Commission to assess
agriculture potential and allied matters of
our country on the same pattern as Lin-
lithgow Commission of the British days;
and
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(b) if so, when it will be set up and, if
not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) No Sir.

(b) Government's view has been that such
a Commission is at present not necessary
as it would distract attention from the im-
plementation of the agricultural production
programme.

REQUIREMENT OF TRACTORS

1210. SHRI RANDHIR SINGH: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether any assessment has been made
about the number of tractors nceded to
push up agricultural production and there-
by meeting the food shortage in our
country; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIR
SHINDE): (a) and (b) Yes Sir. Fthas been
assessed that 1,50,000 tractors will be re-
quired during the period 1967-68 to 1970-T1.
The estimated requirementduring the
current  year is 25,000.

SaLB OF TRACTORS

1211, SHRI RANDHIR SINGH : Will
the Minister of FOOD AND AGRICUL-
TURE be picased to state:

(a) the total number of applicants for
the purchase of tractors on rolls of
different tractor selling agencies in the
country;

(b) the percentage who got them within
three months, six months, a year and two
years respectively; and

(c) the steps Government are taking to
meet their demands in the shortest possible
time?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
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ANNASAHIB SHINDE): (a)and (b). The
supply of tractors is both through indige-
nous manufacture and imports. The manu-
facturers and the importers have a number
of dealers under .them throughout
the country and supply of tractors to each
dealer is at their discretion. The infor-
mation required is not readily available
and, besides, the position wilk regardto
supply changes so rapidly that the position
obtaining at any time would not be valid
shortly thereafter. The availability of trac-
tors would fluctuate not only in different
periods of time but also at different places.
It can, however, be stated that there is a
large unsatisfied demand for tractors, parti-
cularly for the low horse power tractors
imported from the U.S.S.R. and some
popular models manufactured in the coun-
try.

(c) The production of tractors in the
country is being stepped up with a view to
meet the demand and the existing manu-
facturers are being assisted in expanding
their production. Efforts are also being
made to import tractors against the current
year’s demand.

Suaar PrRODUCTION

1212. SHRI P. VISWAMBHARAN:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state;

(a) whether  Government have any
proposal under consideration to provide
incentives and popularise sugar production
in the sugarcane growing area; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOFPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (2) and (b). The Government
have announced the following measures to
maximise sugar production during 1967-68,

(1) the minimum price of sugarcane
payable by sugar factories has been
increased from Rs. 5+68 per quintal
in 1966-67 to Rs. 7-37 per quintal
in 1967-68, linked to a recovery of
9-4 per cent or less. The premium
for every 0-1 per cent increase in
recovery above 9-4 per cent has
also been increased from 4 Paise to
5-36 Paise per quintal;
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(2) The factories will be permitted to
sell about 40 per cent of their pro-
duction in the free market subject
to periodical releases by Govern-
ment;

(3) a rebate of 50 per cent in the basic
excise duty will be allowed on sugar
produced during 1967-68 which
is in excess of 80 per cent of the
production during the correspon-
ding period in 1966-67 ; and

(4) the excise duty on sugar produced in
1967-68 will be reduced by Rs.
B-35 per quintal.

The above measures are expected to enable
the sugar factories to pay a much higher
price for cane then the minimum fixed by
the Government and to purchase their
requirements in competition with gur and
khandsari and thereby increase the produc-
tion of sugar.

FisHERIES PROJECT

1213. SHRI P. VISWAMBHARAN:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased 1o state:

(a) whether there is any proposal to start
a large-scale fisheries project with the aid
of the World Bank;

(b) whether Government have received
any representation to locate the project
in Kerala; and

(©) If so, the reaction of the Central
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD , AGRICUTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) The feasibility of obtaining
assistance of the World Bank for develop-
ment of deep sea fishing is being exzmined in
consultation with the Food & Agricultural
Organisation.

The assistance of the World Bank, if
available, will be in the form of allotment
of foreign exchange to the Government of
India. Any deep sea fishing projects which
may be undertaken will be financed out of
the Plan resources, the relative extent of
Central and State participation being deter-
mined im accordance with the nature of



1651 Written Answers

the project and the prescribed patterns of
assistance, Projects may therefcre be token
up at more than one location. The prc-
jects would be on an integrated peckage
basis covering harbours, shore focilities
including refrigeration, and orgeris: lions—
which may be in the State, Cooperative cr
private sector—for fishing and marketing.
The first phase of the development pro-
gramme for deep sea fishing in the Fourth
Plan is, however, concerned with the pro-
vision of the requisite infra-struciure,
mainly harbours and refrigcration facilities.
The question of provision of harbour faci-
lities for fishing vessels at scveral ports is
under consideration. In the meantime
work is in progress on some fishing harbours
and a considerable part of this work is
in Kerala.

(b) Representations have been received to
the effect that any large scale dcvelopment
project for fisheries which may be under-
taken should be located in Kerala.
Specific proposals have not becn rcceived.

(c) The question of setting up a single pro-
ject with the assistance of the World Bank
does not arise. Projects have 1o be worked
out within the available resources of the
Fourth Plan, and the broad plans of a few
such projects have been tentatively drawn
up, Any plans which may be drawn up
for establishment of deep sea fishing pro-
jects in Kerala will be carefully considered
in this context.

M. Ps. V=T ABROAD

1214, SHRI BENI SHANKER SHARMA :
Will the Minister of Parlismentary Affairs
be pleased to state :

(a) the number of M.Ps who went out of
India on tour after the last Parliementary
Session along with the amount of expenses
incurred on them and the purpose of their
wisits; and

(b) how far theyhave achieved the objects
for which they went on such tours?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
(a) and (b) The requisite information from
Ministries/Departments is being collected
and will be laid on the Table of the House
indue course.
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Wace Boarps

1216. SHRI S. M. BANERIJEE: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether some of the Wage Boards
have not yet submitted their final reports;
(b) if so, the names of those which have
not so far submitted their reports; and

(c) the steps taken to expedite their
work?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI): (a)
Yes, Sir.

(b) A statement giving the required in-
formation is laid on the Table of the House.
[Placed in Library, See No. LT-1652{67].

(¢) Many of the Wage Boards mentioned
in the statement are in advanced stages of
their work and they are trying to com-
plete it expeditiously, Since they have to
take into account conditions obtaining in
a large number of units spread all over
the country and have to reconcile several
interests a certain amount of delay is un-
avoidable., The composition of the Board
is also tripartite, the members, excluding the
Chairman, being appointed on an honorary
part-time basis, Consistent with these
difficulties, all the Wage Boards have been
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requested to complete their work as early
as possible,

DmecT DIALLING SYSTEM FRoM DELHI TO
CALCUTTA

1217. SHRI S. M. BANERIJEE: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that direct dialling
system from Delhi to Calcutta is proposed
to be introduced; and

(b) if s0, when and whether more cities
are likely to be connected with Delhi under
this system?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) Yes.

(b) Direct dialling facility between Delhi.
and Calcutta is likely to be available by the
end of 1970-71. Conmmection of more cities
to Delhi under the direct dialling schemes is.
being done progressively and in 1968-69,
nine more cities may be so connccted.
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Foop SurrLy 10 HIMACHAL PRADESH

1219, SHRIHEM RAJ: Will the Minister
of FOOD AND AGRICULTURE be
pleased to state:

(a) the quantity of foodgrains (wheat,
rice) and sugar demanded by the Hima-
chal Pradesh Government for the months
of July, August, September and October,
1967; and

(b) the quantity of foodgrains supplied to
them during these months and the steps taken
10 make good the shortfall during these
and the previous months 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) During the period July to
Oclober, 1967, Himachal Pradesh Govern-
ment demanded 66,200 tonnes of foodgrains
(wheat and rice) from the Central Pool.
For sugar, no specific demands are received
from the State Governments. For Hima-
chal Pradesh, a monthly quota of 794 tonnes
of sugar per month has becn fixed. The
Himachal Pradesh Government requested
in Juoe, 1967 for emhancement of their
quota to 1,835 tonnes and again in Sep-
tember, 1967, for its enhancement to 2,522
tonges.

(b) Himachal Pradesh was  supplied
28,400 tonnes of foodgrains from the Cen-
tral Pool during this period. In addition,
3,000 tonnes of wheat was allotted to them
from Punjab on State to State basis, Keep-
ing in view the limited availability of food-
grains in the Central Pool, this was the
maximum that could be supplied io the
State Government and there is no possi-
bility of making good the difference between
the demand and the supply

IRTBGRATION OF INALAGARH TALUK WITH
HiMacHAL PrapESH PoSTAL CmcLe

1220. SHRI HEM RAJ: Will the Minis-
tar of COMMUNICATIONS be pleased
to state

(a) whether it is a fact that Nalagarh
Taluk of former Punjab has becn integrat- ,
od with Himachal Pradesh;

M3 ILSS(CP)/6T—5
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(b) whether it is also a fact that it is still
included in the Ambala Postal Division;

(c) whether its connection is better ser-
ved by its inclusion in the Simla Postal
Division; and

(d) if so, when it will be included in the
Himachal Postal Circle?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): (2) and (b). Yes.

(c) No.

(d) Does not arise.

PosTAL CIRCLES FOR PUNIAB, HARYANA AND
HmiacHAL PraDESH

1221, SHRI HEM RAJ: Will the Minis-
ter of COMMUNICATIONS be pleased
to state:

(a) whether there is a proposal for creating
separate Postal Circle for Punjab, Haryana
and Himachal Pradesh; and

(b) if so, the nature thereof and the shape
these circles will take?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) and (b). The
question of creating separate Postal Circles
for Punjab, Haryana and Himachal Pradesh
was examined and it was decided that the
consideration of the proposal should be
deferred for the present.
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BYE ELECTION IN THE HAZARIBAGH PARLiA-
MENTARY CONSTITUENCY

1225. SHRI YASHPAL SINGH: Will
the Minister of LAW be pleased to state:

(a) whether the bye-election from the
Hazaribagh  Parliamentary Constituency
has been indefinitely postponed;

(b) if so, the reasons, therefor; and

(c) when it is likely to be held?

THE MINISTER OF LAW (SHRI
GOYINDA MENON): (a) No, Sir.

(b) Does not arise.

(c) The election Commission proposcs to
issue the notification on the 13th December,
1967 calling upon the constituency to elect
a member and the poll, if necessary, will be
held on the 21st January, 1968,
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Sucar QUOTAS OF STATES

1226. SHRI MADHU LIMAYE:
SHRI PREM CHAND VERMA:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether sugar quotas to the States
were reduced in the three month period
from August to October, 1967;

(b) if so, by how much (State-wise);

(¢) whether any additional quotas were
granted for the Puja and Diwali holidays;
and

(@) if 50, how much (State-wise)?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) No, Sir.

(b) Does not arise.

(€) Yes, Sir.

(d) A statement giving the required in-
formation is laid on the Table of the House.
[Placed in Library See No. LT-1654/67].

Procurement or Fooborams sy F.C.I.

1227. SHRI MADHU LIMAYE: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the quantities of foodgrains procured
by the Food Corporation of India in the
last Kharif and Rabi SCASONS;

(b) the targets for the kharif and rabi
crops in the coming year; and

(c) the total administrative cxpenditure
of the Food Corporation especially the
total expenditure on Officers drawing total
emoluments/amenities exceeding Rs. 1,000
per month?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 3 (a) A quantity of about 19-27
lakh tonmes of different foodgrains have
beem purchased by the Food Corporation
of India during the crop year 1966-67 from
1-11-1966 to 31-10-1967.
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(b) In the light of the procurement tar-
gets set for themselves by the various State
Governments and taking int0 account the
role that the Corporation is likely to play
in those States, the tentative procurement
target of focdgrains has been set at 41-8
lakh tonmnes by the Corporation for the
coming kharif and rabi crops during the
period from 1-11-1967 to 31-10-1968.

(c) The accounts for the financial year
1966-67 have not yet been finalised. The
estimated total administratives expenditure
comes to about Rs. 344-57 lakhs,
Information regarding the expenditure on
officers drawing emoluments/amenities
exceeding Rs. 1000 per month is being
collected from the Food Corporation of
India and will be laid on the Table of the
House.

AUTOMATIC TELEPHONES

1228. SHRI RABI RAY: Will the Mims-
ter of COMMUNICATIONS be plcased
to state :

(a) the details of the schemes formutated
by Gover tto st line the teleph
system in the country;

(b) the nember of places where the sys-
tem of automatic telephones has beea ex-
tended; and

(c) the number of places where Govorn-
ment are contemplating to extend these
facilities within the coming Plan period?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) 1 (a) For stream-
lining the telephone system in the country,
several steps have been taken Hke progres-
sive automatisation of exchanges, expan-
sion of STD facility, installation of trunk
automatic exchanges, laying of coaxial
cables & installation of micro-wave systems
for providing large blocks of channels bet-
ween important stations, etc.

(b) 1827 places had automatic telephone
exchanges on 30th September, 1967,

(c) Antomatic telephone facility is ex-
pected to be extended to about 1800 piaces
during the next three years.



1661 Written Answers

Drsrracep PersoNs FRoM EAsT BENGAL

1229. SHRIRABIRAY: Will the Minis-
ter of LABOUR AND REHABILITATION
be pleased to state:

(a) when the allotment of plots at the
Kalkaji Colony to East Bengal displaced
persons residing in Delhi will be made;

(b) whether it is a fact that some displaced
persons have paid the first instalment by
taking loan and have paid heavy rate of
interest;

(3) if so, the reaction of Government
thereto; and

(d) what steps have been taken by Govern-
mant to give relief to these displaced per-
sons?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHR1
D. R. CHAVAN): (a) The work relating
to the development of plots at the Kalkaji
Colony is being executed by the Central
Public Works Department and outer ser-
vices are to be provided by the Delhi Muni-
cipal Corporation. According to the time
schedule given by the C.P.W.D., it is hoped
that the allotment of plots will be made by
draw of plots to the eligible displaced per-
sons in April, 1968,

(b) The eligible displaced persons who
ware asked to deposit the first instalment of
premium and have accepted the offer, have
mad: the deposits. Government has,
however, no information how they have
arranged for the money required for the
purpose.

A¢) and (d). Plots have been offered to
eligible displaced persons on ‘no profit no
loss® basis and the question of giving further
relief does not arise.

- BAST BENGAL DISPLACED PERsONS

1230, SHRI RABI RAY: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(@) the conditions for the ecligibility of
allotment of plots to the East Bengal dis-
placed persons’ colony at Kalkaji in
New Delhi;
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(b) whether it is a fact that these condi-
tions have been relaxed only in few cases by
the Department without giving equal
opportunity to all citizens of similar condi-
tions; and

(©) if so, the nature of distribution of
plots?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) Copies of the Press
Note dated the 4th January, 1966 and 13th
August, 1967 which lay down the condi-
tions of eligibility are laid on the Table of
the House. [Placed in Library. See No.
LT-1655/67]

(b) and (c). Under thetermsannounced in
the press note dated 4-1-66 an applicant was
required to fulfil the condition of conti-
nuous residence in Delhi from a date prior
to Ist April, 1958 i.e. at least 8 years upto
31-3-66 which was the last date for receipt
of applications, This condition caused
hardship to those who had been in Delhi
for more than 8 years but there was a break
after the crucial date on account of reasons
beyond their control. It was, therefore,
decided that plots may be offered even to
those who had been in Delhi for a total
period of 8 years or more. Asthe number of
applicants found eligible on the basis of
8 years stay was less than the number of
plots it was decided to reduce the total
period from 8 yearsto 4 years. A press note
dated 13-8-67 has been issued to give equal
opportunity to all.

TeLerRONE BIiING SYSTEM

1231. SHRI SHIVA CHANDRA JHA :

" Will the Minister of COMMUNICATIONS

be pleased to state : B

(a) whether Government propose to: in-
troduce new telephone billing system in
Dehhi soon;

(b) if so, the details thereof and how
far the telephone owners would be beoe-
fitted as compared to the system followed at
present;

(¢) whether the introduction of this new
billing system has been discussed with the
postal employees’ representatives;
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(d) if so, their reaction and the response
of Government thereto ;

(¢) whether Government also propose to
introduce the system in other big citics of
the country;

(f) if so, when; and
(g) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and (b).
A streamlined telephone billing system has
already been introduced in Delhi. The
main features are that the bills will be issued
quickly, arrears of previous bills, if any,
will be indicated in the bills, subscribers’
queries will be attended to promptly, etc.

(c) The Administrative Staff Union have
been apprised of the salient features. De-
tails of the scheme have also been told to
the various groups of staff who haveto
implement the same.

(d) By and large the staff scemto be happy
with the working of the new scheme.

(e} to (g). After watching the results in
Delhi, the question of extending it else-
where will be considered.
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TeLerHONE CONNECTIONS

\-nﬂg. SHRI GEORGE FERNANDES
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of telephone conuucﬁo&s
installed under the “Own Your Telephone
Scheme™, Centre-wise;

(b) the amount received by Government
on account of these installations so far; and

{c) the total number of pending applica-
tions under the above scheme ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) to (¢). The
information is laid on the Table of the
Sabha. [Placed in Library. See No.
LT-1656/67].

PiPes SUPPLED TO ASSAM

1234, SHRI DHIRESWAR KALITA:
‘Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Unstarred Question No. 8355 on
the Sth August, 1967 regarding the agricul-
tural pipes supplied to Assam in 1952 and
state :

(a) whether the information asked for
therein has since been collected; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The required in-
formation has not yet been supplied by
the State Government and would be laid
on the Table of the Sabha &s soon as
received.

PROTEIN DEFICIENCY

1235. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the steps taken by Government to
produce in large quantity low cost high
protein food through the country in view



1665  Written Answers
of the wide spread protein mal-nutrition
in India and its effects, specially on children;
and

(b) the total quantity of such food needed

annually to meet the national deficit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
OOOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Government have taken a
number of steps for stimulating production
of protein rich food, like groundaut four,
cotton seed flour etc. for human consump-
tion. The oil seed flour which contain as
high as 50% protein is being utilised for the
production and popularisation of Paushtic
atta and Paushtic maida, multi-purpose
food, blended atta and Bal-Ahar. Proposals
are under consideration for production of
precooked protein rich weaning food.
The bread to be produced from the Modern
Bakery Units being set up by the Food
Department will be fortified with lysine,
vitamins and minerals which will increase
the nutritive quality of bread. Mobile
vans are in operation in several States for
popularisation and demonstration of these
high protein foods.

¢b) The information is not available as
no such survey has been conducted so far
on a national basis,

TELEPHONE EXCHANGE AND CARRIERS
OFFicCE AT ITARSI

1236. SHRI NITI RAJ SINGH CHAU-
DHARY : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether Itarsi has a Telephone Ex-
change and Carrier Office;

(b) whether both are located in two dif-
ferent buildings;

(€) whether the Exchange building is
being rebuilt;

(d) if so, whether the desirability of
having Telephone Exchange and Carriers
Office in one building has been considered;
and

(¢) if so the result thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
SHRI 1. K. GUJRAL) : (2) Yes.
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(b) Yes.
(c) The Exchange building is being ex-
panded.

(d) and (¢). The matter is under conside-
ration.
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CREDIT SCHEMES

1238. SHRI J. N. HAZARIKA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) how much of the total amount of
Rs. 400 crores sanctioned by Government
for giving credits to the agriculturists dur-
ing the year under various credit schemes
has been actually issued to the farmers;
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(b) the main credit schemes under which
such credit facilities have been accorded;

(c) the total credit requirement of the
country; and

(d) whether Government propose to pro-
vide for the full credit requirement of the
farmers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) Loan disbursement
B8 in progress in various States and the
information will be compiled after the year

is over,

(b) The credit requirements of agricul-
turists are being met in a variety of ways.
The cooperatives constitute the major
institutional agency for providing credit.
Government taccavi is available in areas
where cooperatives are weak. It is also
proposed to set up Agricultural Credit
Corporations in the States of Assam,
Bihar, Orissa, Rajasthan and West Bengal
and in the Union Territories of Manipur
and Tripura to supplement the credit avail-
able from cooperatives in these States.
Commercial banks are also being encourag-
ed to enter the field.

(c) A committee under the chairmanship
of prof. M.L. Dantwala made a broad
assessment that the short-term credit needs
of the cultivators including requirements
for family maintenance may be of the order
of Rs. 1,200-1,300 crores in 1970-71.

(d) During the coopzrative year 1966-67
ending June 1967, it is provisionally esti-
matcd that cooperatives would have given
about Rs. 400 crores of short-term produc-
ticn credit. This is expected to be stepped
up to Rs. 600 crores by 197u-71. In addition
substantial credit will be available from the
other sources mentioned under (b).

KHANDSARI INDUSTRY

1239. SHRI YASHPAL SINGH : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Chief Minister of Andhra
Pradesh has asked for the scrapping of
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Khandsari industry in favour of sugar
industry;
(b) if so, whether any reasons have been

adduced by him in support of his proposi-
tion; and

(c) the reaction of Government there-
to 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, ACRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) and (c) Do not arise.
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Post MASTER GENERALS OF

P. & T. DeparTMENT

1241. SHRI DHIRESWAR KALITA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(2) whether it is a fact that the Post
Master Generals of P. & T. Department
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select candidates for clerical and other
allied cadres in accordance with the Pro-
visions of Classification, Control and Appeal
Rules incorporated in the P. & T. Manual,
Vol. IIT; and

(b) if so, the reasons for not allowing
the appointing authority to select apd
recruit clerks and allied categories of staff
in Assam, Tripura, Nagaland, and Mani-
pur Circles ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL:) : (a) Selection
for the cadres of Clerks, Sorters, Telephone
Operators, etc. is made by the Heads
of Circles. Actual appointments of the
candidates, selected by Heads of Circles,
are however, made by the respective
appointing  authorities mentioned in
the C.C.S. (Classification, Control and
Appeal) rules incorporated in the P. & T.
Manual, Vol. IIL

(b) Tripura. L% ) land and M P
are not separate P. & T. Circles, These
territories are incloded in the Assam P. &
T, Circle and recruitment to the cadres in
question is made by the P.M.G., Shillong.
There is no special justification for making
a deviation from the prescribed all-India
procedure and for authorising the appoint-
ing authorities in the case of Assam Circle
to make recruitment to these cadres.

Post MASTER GENERAL's OFFICE,
SHILLONG

1242, SHRI DHIRESWAR KALITA :
Will the Minister of COMMUNICATIONS
be pleased to state;

(a) whether it is a fact that recently in
the Post Master General's Office, Shillong,
many Clerks have been removed and
punished for false mark sheets produc-
tion;

(b) if so, who scrutinised the mark
sheets; and

(c) whether Government propose to make
a thorough enquiry into the receat ap-
pointments in the Assam Circle in view
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of these large-scale falsification in the
mark sheets for the purpose of getting
employment ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI L K. GUIRAL) : (a) Only one
case of production of false mark sheet
by a candidate selected for the clerical
cadre in a subordinate office in Assam
P. & T. Circle has been noticed. The
official has been discharged from serivce
and the case reported to the police.

(b) The mark sheet was scrutinised by
the officials in the circle office.

(c) The Head of the Assam P. & T.
Circle is being asked to take adequate
sieps to check production of false mark
shects,
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IN MANIPUR

1244. SHRI M. MEGHACHANDRA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(2) the number of displaced families
resettled during the period from the 1st
July, 1967 to date in the Union Territory
of Manipur;

(b) the details thereof; and

(c) whether the Government of Manipur
aro taking up the work of rehabilitationr
of the few Bengali and Manipur families
whose cases were pending for the last
few years 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) Nil.

(b) Does not arise.

() Yes, Sir. The Government of Mani-
pur have under their consideration the
cases of 214_old migrant families and 4
families of new migrants ie. those who
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came on or after 1-1-64 and who were
seeking land and/or financial assistance for
their rehabilitation in Manipur. The old
migramt families have been living in Mani-
pur for several years and they should be
regarded as having merged with the local
population and should receive such assist-
ance from the State Government as admis-
sible to local people. The State Govern-
ment have reported that the rehabilitation
of the 214 old migrant families is in
progress. Out of the 4 new migrant
families, 3 are of Manipuri origin
and 1 is a Bengalee family. The 3
Manipur families are being considered for
grant of rehabilitation assistance under a
scheme sanctioned by the Government of
India for resettlement of 319 families.
The case of the 1 Bengalee family is being
considered for resettlement alongwith 214
old migrant families, who also happen to be
Bengalees.

HrrinG oF Jeeps BY ELecTION OFFICE,
MANIPUR

1245. SHRI M. MEGHACHANDRA :
Will the Minister of LAW be pleased to
state :

(a) whether the Election Office, Mani-
pur hirsd private jeeps and vehicles for
use in the hill areas of Manipur during
the 1967 General [Elections;

(b) whether the hiring “charges -are still
unpaid to the owners of the jeeps on
vehicles;

(c) if so, the reasons for the delay in
payment of the hiring charges; and

(d) how many vehicles were hired and
what is the amount to be paid as hiring
charges 7

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : The information
is being collecied and will be laid on the
Table of the House when available,

FooDp PRODUCTION

1246. DR. KARNI SINGH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(2) the estimated food production dur-
ing the current crop season and the arcas
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in the country which could not tuké up
active agricultural operation due to insulli-
cient rainfall;

(b) how this year's production compares

with that of the two preceding years;
and

(¢) how much it is due to improved
agricultural practices and how much on
account of satisfactory monsoon 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Estimates of production of
foodgrains crops during 1967-68 will be-
come available only after the harvesting
of these crops has been completed in all
the States. Generally, good rainfall was
received during the pre-monsoon (March—
May) and South West Monsoon (June—
September) season almost throughout the
coumtry. As such there were hardly ahy
substantial areas where active agricultural
operations could not be taken up due to
insufficient rainfall,

(5) On present indications and assuming
normal weather in the remaining part of
the agricultural season, it is expected that
this Year’s crop production would redch
a new record level and would be hire
than the levels reached during the past two
years.

(c) It is difficult to apportion the increase
between improved agricultural practices
and satisfactory monsoon.

IMpORT OF CZECH TRACTORS

1247. SHRI C. C. DESAI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have imported
2000 Nos. Czech 20 H. P. Tractors through
th¢ State Trading Corporation and if
so, whether they are completely built
or in components to be assembled in

»

(b) whether tenders were invited by
Government for assembly and distribution
of these tractors from experienced and
established organisations;
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(c) whether the assembly and distribu-
tion will be entrusted to the lowest tenderer;
and

(d) whether the C.IF. price of these
Tractors will be the same as in other mar-
kets of the world or higher ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICU LTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Arrangements have been
made for import of 2,000 Zetor 2011 trac-
tors from Czechoslovakia through the
State Trading Corporation. 1,000 of thsese
will be imported in built-up condition
and 1,000 in C.K.D. packs to be assembled
in India.

(b) No, Sir. Assembly and distribution
will be done by Agro-Industries Corpora-
tion.

(¢) Does not arise.

(d) The C.LF. price of this tractor
has been negotiated by the State Trading
Corporation. There is no information on
the comparative prices of such tractors in
different countries.

TNOTE ITOT WICE W AT W
qoaTk #t Gwew

1248. &t oW Fwarc wwf : v
W gar gl watag aam & s
o

(%) ¥ swoas s A wred #
AT X F 1 Jwww A7

(@) afe, & o sw wwa feeh
2 ¥

() =@ At & FTHre # v f-
frar 2 ?

wrg, wfe, awufes  foww o
e sarew § cew Wl (of
sefge feek ): (%) Siradi

(=) arT () sFr gt 9] |

KARTIKA 30, 1889 (SAKA)

Written Answers 1676

fnT § ot # wow & frelt diwr

1249, =it TATEAR Wil oEET
oW T wfy S A T ® oFar
Far fr :

(%) ¥ 78 &= & v @S fagr
T F G # waa F g o #
Featfas 4T 3;

(7) 71 fagr A= § #w
TR & & &) Fae & o & geas
FA & fad adm faar 3 @

() afz &, & Tv@ T @
7 T AE AT T F i A qwr 37
= o feq m &9 £ wan ot 2
HT T A S afa fawew e
7ex fafea fear § 2

T, wfw, swofoe foew aa
agE WA ¥ oI welt (s
FTafgw fo?) (%) @ T faere
Ton § W A Fr i wir wr

(=) g

(7) w1967 & skm @ F
fad fage swF Fagw 7,000 9w
o AwreT 4g & @i9i T 4,000
Hifew o7 9= ¥ 47 § fgew & fodt
STEAT &1 41 | G TG § F6
#al F a7 o & s, feE gE
T 5,000 WifegF e A F A, 5,000
Hifes o7 99 F fiI AR 3,500 Afew
TN & AT AT | fFEET F o
AT g DA F =7 ST
A1 o T F T qwr G ¥ A
# gyeeaa #7 3fe § w@¥ gu, T
TS ¥ AR FEF FHAFT B, R
¥ g @ I & il F FheA ¥ yaww
fre T & | Wifs ¥ oo WifeF e
o ¥ Ffror Fyerey fro o @@, I fagre
FET ¥ yrdAT Ft fF 89 2,600



1677 Written Answers NOVEMBER 21, 1967 Written Answers 1678

AF AR FANIRA TR T o ¥ fagr A dioi i fefafes

der 2 faw o | AT AT 7 | s eIy o frem T
T I AAFATAT & THEA (%o ﬂ";’:ﬁ;m‘” ﬁm) .
d domw ot ¥Rw dipa oW, oy R0 WA RO E:
A ufa ferew &
Hifew o Lt
(¥) dumx
- fig dtor 97.11
1. g 458 magm 83.57
2. FTdA . 8,000 119.50
3. St 900 95.60
(%) "oy
.. afgr 9 dw 102. 00
1. g A 452 faefi g A 95.00
2. T AT, 160 74.00
[ FIW BT WA w1 Wy el wxaw & ford B A SO
. 1251. St Qo TRo WAt : ¥T
1250, & Wo Qo VW : WM oo g i 1 T HT O ¢

e awt wfe w7t ag wo F7 FAT
EACME

(F) 5. 1967 ¥ FHET, 1967
#t srafa & roa wey g23w F7 AT w7

afa wre feqar wier fratfa fear
q1; @R

(=) == xafa § ger 2w & Feat
== 7 o ?

e, wfy, amafers favm an
e wawm § wwq s (s
aemfga f) : (%) 9,192 Wd
= sfaare ) foamz, 1967 & wigri
¥ faa 1,838 ez I F1ow wfa-
e T wrefea frar mar ar |

(a) T aafa & 7o W gF A
T FE AT ALY A7 9T

(%) 3w # @ wm Fa feav
e &

(&) = feqr tem smgde .l
fed a1 3% €

() 77 R Uedt sy W
B AT FET & T 91 fanT ST
& &

() afx &, @ @@ feu-few
Ay & AUsat SuwmEaTET ®1 AW G-
m ?

Hag-wr aw ware fawm 7 ow
Wt (o o wo THTW) : (F) WA
et gt &2 #1 g oo 3 &
agl Fard o wwdr gfe I fedr ¥
¥ gomar fog fawmr gro fafaeyg
mt‘mm&aﬁtp—li&aﬁﬁz
Wt g



1679  Written Anawers

(=) 31 fagwaz, 1966 ¥ (Iiq
fred qt amgdE af aw) swp Wed
ATEEHT FT TH TEET 64,83,896 4T |

() <fr 7t
(%) e & 7i 93ar

Tegrare sramwA fafic

1252 off wEA™ : W7 WW awy
rate Wl a8 FaT A7 FO FOT W

(%) ¥ g 7= t f5 wgrosg
% Segraa aravr fafax & e
# | P = g fear w1
atc

(7)) @R 7 I7 FFARA F
w0 ®iT 9T 7 foig fear & i 9
FHMT $T [Fq ITHT Fo7 3 & G977 W
ATATT Wi &Y, TAE srgare oy rd ?

wW, quare aan qrafe s §
TR (st Ao Ao wg™): (¥)
ot A8

(&) s 7 330

RETRENCHMENT DN THE DEPART-
MENT OF RBHABILITATION

1253. SHRI MAHARAJ SINGH
BHARATI : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact that the Depart-
ment of Rehabilitation has been put on a
permancnt footing with effect from the
13th Soptember, 1966 and sanction in
respect of 50 per cant of the present staff
bhas boon accorded by Government in this

(b) if s0, whether this decision of Govern-
ment bas been worked out and is being
given effect to before the motices to sur-
phus siaff as recommended by Staff Inspec-
tion Unit are served; and

(¢) If not, the reasons therefor 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) No. The Govern-
ment of India vide Ministry of Finance
Office Memorandum No. 23(46). E.G.L/65,
dated the 13th September, 1966, have de-
cided that 50 per cent of the temporary
posts in non-permanent Departments as
have existed for not less than 10 years
and are not proposed to be wound up in
the foreseable future, may be made per-
manent provided such posts have been in
cootinuous existence for a period of 5
years or more and are required indefinitaly.
The above circular, however, docs not
strictly cover the posts in Settlement Orga-
nisation as it is considered that the work
is expected to be wound up in the forese-
able future. However, the Ministry of
Finance have agreed to a certain number
of posts in this Organisation being made
permanent on the principle enunciated
in the above circular on an ad hoc basis.
A statement showing the number of gazeti-
ed and non-gazeted posts which have been
made permanent in the Department of
Rehabilitation and its Subordinate O ffices
in pursuance of the above decision of the
Governmem of India, is laid on the Table
of the House. [Placed in Library. See
Ne. LT-1657(6T).

(b) and (c) Most of the eligible staff in
the Department of Rehabilitation proper
has been confirmed against the posts made
permancnt. The question of confirmation
of the eligible staff in the Settement Orga-
nisation, Central Claims Organisation,’ and
Pay and Accounts Office, Rehabilitation,
is under consideration. The Staff Ins-
pection Unit had reviewed the staff require-
ments of the Department of Rehabilitation
proper in 1965, and as a result, one gazetted
and 27 non-gazetted posts were declared
surplus. The officer holding the gazetted
post sought voluntary retirement and onc
official holding a non-gazetted post was
reverted to his parent cadre. The other
there was no question of giving any notice
to any of them.

The staff Inspection Unit have recently
reviewed the staff requirements of the
Central office of the Settlement Organisa-
tion of the Department of Rehabilitation
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and as a result of their recommendations
5 gazetted and 190 non-gazetted posts
have been located surplus. No notices
have been served on any staff. The gazet-
ted Officers and the members of the Class
ITT staff rendered surplus are required to be
tranferred to the Surphus Cell of the Ministry
of Home Affairs for absorption elsewhere.
The Class IV staff will also be considered
for altermative appointments through the
Director General Employment and Train-
ing.

RETRE NCHMENT IN THE DEPARTMENT
OF REHABILITATION

1254. SHRI MAHARAJ SINGH
BHARATTI : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state 3

(a) whether it is a fact that 42 persons
have bzen declared surplus by the Staff
Inspection Unit of the Department of
Rehabilitation and they have been served
with one moth’s notice with effect from
the st October, 1967;

(b) if so, whether they have submitted
any ropresentation against this orderf
notice; and

(c) the reaction of Government there-

MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. B. CHAVAN) : (a) The Staff Inspec-
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(b) and (c). In view of the reply to part
(a) of the Question, parts () and () do
not arise.

TRAINING ON PERSONNEL RE.
MICRO-WAVE SYSTEM IN
ASSAM

1255. SHRI R. BARUA : Will the
Minister of COMMUNICATIONS be pleas-
ed to state :

(a) whether any scheme is under Govern-
ment’s consideration to train skilled and
semi-skilled personnel for the Micro-
wave system in Assam;

(b) whether facilities are given to the
people of Assam to have requisite training;
and

{c) if so, the details thereof 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K GUJRAL) : (a) No semi-
skilled personnel are used for maintenance
of Micro-wave systems. Supervisors are be-
ing trained in the Main Telecom Training
Centres at Jabalpur, Calcujia etc. and their
curriculum includes training on Micro-
wave systerns. Mechanics who are to look
after the power plant only arc being
recruited and trained by the Assam Cicle
itself.

(b) and (c). Facilities for training of
Engeering Supervisors of Assam Circle aro
provided on the same lines as for othre
Circles in one of the Main Training Centyes.
A Circle centre for training of Mechagics
of Assam Circle is functioning at Gauhati.

Rice PROCUREMENT IN ORissA

1256. SHRI CHINTAMANI PANIGRA-
Hl: Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the total quantity of rice procured
in Orissa and despatched outside that State
in 1966-67 and 1967-68 so far;

(b) the target of procurement in the
State of Orissa figed for 1968-69 crop
year,

(c) whether there is any change in the
procurement policy; and
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(d) the total amount the Central Govern-
ment have advanced to Food Corporation
of India for procurement in Orissa in 1966-
67 and 1967-68 7

THE MINISTER OF STATE 1IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 1-96 lakh tonnes rice and
paddy in terms of rice was procured during
the crop season 1966-67 (NMovember 66
to October 1967). Out of this, 99 thou-
sand tonnes was exported from the State.
Crop season 1967-68 started only on 1-11-67.
The total quantity procured during 1967-68
so far has not been reported by the State
Government. It has, however, been re-
ported that upto 15-11-67, 887 tonnes of
ricc bhad been despatched outside the
State.

(b) No information is available regard-
ing the target, if any, of procurement for
1968-69 crop year fixed by Orissa Govern-
ment.

(€) No, Sir.

(d) No amount has been advanced by the
Central Government to the Food Corpora-
tion specifically for procurement in Orissa,
The Government of India place at the
disposal of the Food Corporation of India
monies by way of loans. These and the
cagsh credit facility from the State Bank
of India is utilized by the Corporation in
the various States depending on the quantum
of procurement,

PLAN ALLOCATIONS FOR FooD AND
AGRICULTURE

1257. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FOOD AND
AGRICULTURE be pleased to Statc :

(a) whether the plan allocations for
Food and Agriculture for Orissa for 1968-
69 bave been finalised after discussion with
State Government;

(b) if so, the amount allocated for this
purpose Schemewise; and

(c) the amount allotted for 1967-68 and
whether it has been fully utilized ?

KARTIKA 30, 1889 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). No, Sir. The Plan
allocations for Food and Agriculture for
Orissa for 1968-69 have not so far been
finalised. Preliminary discussions were held
in the Working Group on Agriculture
on the 8th and 9th November, 1967,
in which proposals of the State Government
for Schemes in the Agricultural Sector
werc considered. The recommendations
of the Working Group are under the consi-
derations of the Planning Commission.

(c) An outlay of Rs. 8-22 crores was
approved for agricultural programmes in
the Annval Plan of Orissa for 1967-68.
The figure of amount utilised will be known
after the year 1967-68 is over,

Post OFFICES IN ORISSA

1258. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) the number of post offices in Orissa
at present ;

(b) the number of such Post Offices
accommodated in the private rented build-
ings; and

(c) the annual rent being paid for these
office buildings ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) ; (a) 4,710.

(b) 387.

(c) Rs. 2,67,526-19.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

STRIKE BY Dock WORKERS I
CALCUTTA

ot v fermd ({TX) : A afaee-
#r @ wew ¥ frmfafea faog
A =, T H g "l &
o fedmar g A s Far g
WA F TR
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
The National Union of Waterfront Workers
and the Calcutta Deck Woerkers Union
served identical notices on the Dock Labour
Board on the 4th October, 1967 that they
proposed to go on strike after the 18th
October, 1967, The demands listed out
in the notices were :—

(1) Nationalisation of Stevedoring sys-
tem and pendingsuch nationalisa-
tion removal of the Administrative
Body of the Calcutta Dock Labour
Board;

(2) Registration of all categories of
workers including listed salt workers,
stitchers, baggers, etc.; '

(3) Preference to Dock Workers' rela-
tives in the matter of recruitment;

{4) House rent allowance.

The conciliation proceedings were taken
up by the Regional Labour Commissioner,
bui no settlement of the dispute was possible.
He submitted his failure report on the 19th
October, 1967. Immcdiately 1 called the re-
presentatives of the workers for a discus-
sion on 25th October. During these dis-
cussions it was pointed out tha tnationalisa-
tion of stevedoring system was a question
of broad policy and that it cannot be de-
cided in isolation for the Calcutta port
alone. But so faras their complaints re-
garding unsatisfactory working of the
Administrative body is concerned, 1 shall
look into it. Accordingly, I called a mecting
of the representatives of the Stevedores on
the 6th November and suggested to them
that they should hold a bipartitc meeting
with the workers' representatives where
all the specific complaints should be care-
fally gone imto. The issues which remain
ovosettled will be referred to the Chairman
of the Board in the first instance and later,
if mecessary, to the Central Government
for decision.

8o far as the registration of all categories
of workers was concerned, as this is likely
1o increase the financial burdens on trans-
port, especially on handling of foodgrains.
I suggested that we should cxamine the
economics of the whole question relating
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to registration of workers and that for that
purpose the Government would appoint a
One-man Expert Committee,

On the question of House rent alluwance,
1 had suggested that the question of House
rent allowance would be referred to the
Wage Board. In fact, it has already been
done so by now . As for the appointment
of relatives, the Calcutta Dock Lobour
Board have expressed their willingness
to deal with all bard cases sympathetically,
Thus, the House will see that I was fully
seized of the issues and was trying to bring
sbout a settlement.

While action was being taken to set up
the Expert Committee and a reference wus
made to the Wage Board on Housc rent
allowance, I was informed that the Unions
have decided to stage the strike as the notice
period was expirmg. Immediately T sent
a8 message to the Unions not to go on
strike. Notwithstanding our efforts, the
workers went on a strike from the 15th
November afternoon. 1 regret thc hasty
action at a time when the ships carrying
food are required™to be umloaded at this
critical period of food shortage in Caleutia
and when their demands were being con-
sidered. While 1 do not deny the right
of the workers to strike, I cannot help feeling
that in the present case the action of workers
was ill-advised, causing difficulties to the
community at large. !

‘While this was going on, the West Bengal
Government were also making efforts to
persuade the workers not to go on strike.

When I discussed this question of strike
with the Deputy Chief Minister of West
Bengal on the 16th, he conveyed to me
that the workers would like to mect mc.
1 readily accepted his suggestion and re-
quested him to inform the trade union re-
Ppresentatives that 1 would be mceting them
on the 18th. I also requested him to appeal
to the workers on my bebalf to resume
work. Accordingly, the majority of the
workers numbering abut 17,000 resumed
work on the 16th. The strike is ‘mow
confined to listed workers numbering about
4,500.

The representatives of the workers met
me on the 18th as fixed and again we con-
tinued the discussion om the 20th, During
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the discussion several proposals and coun-
ter proposals were made, I ultimately offered
to them on 20th evening that registeration
with full benefits will be effected, provided
the minimum norms of output laid down
in the Incentive Schemes, accepied by
the Unions in January, 1965, were achieved.
I have also agreed to remove any practical
-difficulties that might be there in achiev-
ing these targets. The workers' represen-
tatives wanted time to consider this offer
.and to discuss among themselves. They
have said they would reply today.

I would, however, appeal to the workers
and their leaders that in view of these deve-
lopments they should call off the strike im-
mediately in their own interest and in the
larger interest of the country.

DR. MAITREYEE BASU (Darjecling) :
That is not the whole truth.

MR. SPEAKER : You have not been
called. You cannot get up like that.
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aw sov Sfaw @ ar 1 &feR
AT ARG, ¥ AHT SF Hal
EET & Ry ¥ gEy fed A A
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“Ultimately I offered to them on the
20th cvening that registration with
full bencfits will be effected.”
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SHRI 5. 5. KOTHARI (Mandsaur) :
Sir, the right of the workers to strike is
inalienable. It is on account of the uni-
maginative handling of the situation by the
Dock Labour Board there and by the
Ministry here that the strike has occurred.
actually, in such sensitive sectors, not only
should the officials be sagacious but they
must also, I should say, cultivate a sym-
pathetic attitude towardslabour and be
alive to their aspirations, their peeds,
desires and demands. In view of this I
would ask the Minister whether he would
institute a committee of enquiry—may be
a one man Commission—to enquire into
the dock labour question and see whether
the administration is all right, whether the
constitution of the Board is in proper order
and whether the machinerv is function-
ing in a manner which is sympathetic to the
wokers.

Secondly . what steps bas the Minister
taken to ensurc that such a situation is
not created again in which the workers
have to strike for their legitimate de
mands ?



1689 Dock Workers

SHRI HATHI : I am rather surprised
that after my statement, the hon Member
should say that there was negligence
or careless handling on the part of the
Ministry.

SHRI S. S. KOTHARI : Primarily
of the officials.

SHRI HATHI : Yes, of the officials.
It is not so. I will explain the position.
In fact they wanted that they should be
registered and the benefits attached tothe
registration shold be given to them. This
would mean a lot of financial burden and
responsibility on the part of the Govern-
ment. I was agrecable and I said, “Yes;

this can be done, provided the output .

as you have agreed, is adhered to.” They
said, “No; registration first. We do not
want any benefit; we want registration.
Now, once the Government registers
themn, all the benefits will have to be given
and I cannot go back from that, So, I
persuaded them and I said, “You will
get registration; According to the
agreement, if more output is given, cer-
tainly we shall pay you more.” And
they also understood the point and that
is why yesterday evening they said they
will now consider it. There is no question
of delay. The whole question was done
into threadbare with the union represen-
tatives. They wanted that registration
should be done first. I said that as soon
as registration is given all the benefits
will flow and I cannot deny them; I added
that let us all show that we are prepared
to work, and as Labour Minister, I
have been advising my frinds and the
labour workers that let us show that we
are not simply going on strike for money;
we are also prepared to work. This is
the point that I want they shuold work,
and they are able to get more, and money
will follow,

SHRI S. 5. KOTHARI : What about
the first part of my question—an enquiry
into the dock labour board working 7 He
has not replied to it at all.

SHRI HATHI : About the Dock Labour
Board, three of them are union leaders with
whom I have been talking. The Dock
Labour Board consists of the union leaders
themselves,

NOVEMBER 21, 1967 Strike in Calcutta (C.A.) 1690

SHRI LOBO PRABHU (Udipi) :I
would like the Minister to clarify if this
is not an illegal strike and if it is an illegal
strike, what is the consistency in a Minis-
ter of Government continuing these nego-
tiations. (Interruption). It is an illegal
strike because your proposal has mot been
accepted and they have proceeded to go
on strike. Secondly, I would like the
Minister to inform this House and the coun-
try whether these strikes—a small section,
and in this case, it is about 4,500 people—
are not going to immobilise the whole
organisation, whether these strikes are
not putting out of schedule the railway
and shipping arrangements, whether they
are not encouraging pilfering of goods
lying on both sides, whether they are not
adding to the cost to the consumer?
In view of the fact that there are ample
provisions in the Industrial Disputes Act,
why does not the Government follow the
excellent principle of the communists and
ban strikes 7 If they are not prepared to
follow that excellent example, will they
take care to project the loss that arises to
the public and to the Government from such
strikes, because such parleys with people
who break the law and injure the interests
of the country are not consistent with good
government 7

SHRI HATHI : About the first question,
I would say that the strike is not illegal,
because they have given notice. So far as
immobilisation of work is concerned, the
work has not suffered so much because
17,000 workers are working and the Bengal
Government also have cooperated. They
bave given the Mational Volunteer Force
to work. But with one thing I agree,
viz., on matiers which are being discussed,
where the negotiations are going on, where
the attitude of the management is reasonabl e,
they should not go on strike.

SHRI SAMAR GUHA (Contai) : The
dock workers required almost 12 years of
continuous struggle to bave them enlisted
and as a result of the decision given by the
Vasisht Committee, now naturally they are
again struggling to get themselves regis-
tered. The point of difference between the
ministry end the workers is this. The
Labour Minister wants that they should pus
up the quantum of work. But the Jabour
says, they arc not against increasing the
yuantum of work, but the guantum that



1691 Matter Under KARTIKA 30, 1889 (SAKA)

has been set by the ministry is too high,
and should be reduced to a reasonable quan-
tum. Sacondly, may I request the minis«
ter to create such a condition in that area
so that the labourers may be convinced
and a machinery evolved so that whenever
the question of unloading foodgrains from
ships arises, they do not resort to
strike ?

SHRI HATHI : About the norm being
high, yesterday they had not mentioned
that. But I have told them that if they
experience any difficulty or hardship
cither due to excessive work or due to
other technicalities, I shall certainly look
into it.

SHRI SAMAR GUHA : What about
the machinery ?

SHRI HATHI : We shall try to evolve
that.

ot wif (T : F ag v
TN EFwETH I EA T @R
s feargfrgi e ?

oft gy : sEwr A1 fgana Y fwar
afsT gift 7% @ 78 gt Fwifs
17 G AEHT @ FH FTEE |
12-3) Hours
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it v fagrdt gt (FCAR)
Fg T3y AU fA¥T gT F 0 wdv
AFPIT TRTT IX AN F, CAR( g
aeA FAf & \ 39 9@y gA St ¥
gaNral #t O F e w
WA-NETT F FEAr & § 1 AR
ag fave vt &fs ¥ s gfamm
¥ UgId WET AN AT G,
@t gry e ¥ ag fofa aqfNa
¢ sdimfas § AR Efam wgaw-
T FATE E | AT T WaAT WEIRA
¥ 9o frar @wdr gfgao #1 aw
R FCFE FHR A A foi
fear & A e Qar faofa fear @
M AT T F% AR B famr FH
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¥ HqaX § AR ga WEq f5 @
AN F AT & AgH Fiod |

sft e fag (TRas) (W
aEE, ag ganm &fqag faaa &1
fex & 1+ F gzFzviaEa §fF &7
W A AR ¥ TR w4 GIH
far 1 73 AMiwA e ® Tew
AR T E | agr o< fas fafaer
FT qare T4 &, T TC AT AfTEAALC

-

1 odgar & - (sEEm) - @E
qeq ¥ A GBS @I, Te A 9T
q37 X WE7 VG §, SN IEH qQATT
I @i g, Faf #i "riafzsg g9 @
wog (v . ..

MR. SPEAKER: Order, order I request
all hon. Members to please resumse their
seats,

SHRI S. M. BANERJEE (Kanpur) :
In the name of corruption they want to im=
pose President’s Rule. We have tabled an
adjournment motion. We do not want to-
hear the Minister.

st Toire fag : gfamn T
FANE FA G SYrAT qE0 F9AT Hi
ara gad A8 & | Fiwd o2 Few
Tl g, & @t faw mg e gfs
£aH! qE G FETAfEd 1 9 faema
Wﬁﬂ'gl ..... (m) ......

MR. SPEAKER: Order, order, The
hon. Member must sit down now. I
have heard him. I have given him the
privilege of shouting (Interruption). Again
he is getting up. This is not proper.

This was brought to my notice this
morning. It is only a question of fixing
up the procedure. I read about it in the
newspaper this morning as all of you have
done. This morning itself I received ad-
journment motions” from hon. friends.
Shri Vajpayee sent it to my house and
when I came herg there were a number of
them a bundle of them. Therefore, I thought
it would be better if we asked the Home Min-
ister to let us know the position because we
are not sure about what the actual position
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{Mr, Speaker]
is. The Home Minister himself is placing
a statement on the Table of the House
(Interruption).

SHRI S, M. BANERIJEE : Allow the
adjournment motion.

MR. SPEAKER : Order, order. I am
not prepared to hear any hon. Member
on this matter as to what I should do.
‘When I am on my legs I should be allowed to
have my say. Later on they may say what
they want, but when I am on my legsI should
be heared. I am stating the factual position
I said that Shri Ranga or Shri Vijpayee
may raiso it on the floor of the Houss
and then we may hear the Home Minister
after which we can fix up the time for dis-
cussion whether it be through a motion
for approval or disapproval or an adjourn-
ment motion. I permitted Shri Vajpayee
to raise it under Rule 377 and it has been
done. Let us now hear the Home Minister.
Let us hear from the Home Minister whether
this has been done or not done, whether
the proclamation has been issued or it is
yet to be issued. Later on we can decide
how we shall take it up. Of course, there
is also a motion for vote of no-confidence.
That will come up tomorrow. It has come
Jjust now. It will come in the routine course
tomorrow. For the present the matter be-
fore the House is about Haryana under
the Rule 377. It has been raised by Shri
Vajpayee. We have now to hear the Home
Miaistor. Later on we can decide about
fixing some time for discussion. 1 will
discuss that with the leaders of all parties.

st weare fag (3gOgA) : asmw
Ty’

MR. SPEAKER : Order, order. Please
sit down. Nothing that Shri Yashpal
Singh says now will be taken down. If any
member speaks before I have identified him,
his remarks will not be taken down. Shri
Ranga.

SHRI RANGA (Srikakulam) : I want
to know one piece of information. From
the newspaper reports it is not clear whether
the Governor has asked the Chief Minister
of Haryana to convenc the Assembly to
ascortain the position of whether he enjoys
the majority in the Legislature or not. Was
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it done ? If s0, on what date was it done
and what was the response of the Chicf
Minister and on what basis thereafter the
Home Minister proposes to take the action
that it is reported in the papers that he is
going to take.

it vy fowrd (7<) : remet weram,
FE qEGAT AW gHI g

MR. SPEAKER : About the procedure
I want you to help me.

st g S R A A S Ay

MR. SPEAKER : Under articlke 356
the Home Minister is laying a copy of the
proclamation on the Table. Therefore,
on the procedure hon. Members should
belp me.

@t wg femd : sterw walew, A
s 3 @ 2 fE w uefa
wET € W g @, SarfFw T
28, @ A Aa| AN & e,
famsr 43z T ogy amw amT @, @l
T ot §FQT G IART oqUA
TEE @ ¥ g &fed, amifE
AT T TEIM AN TET § ar
Hfawr & TET FT &A@ AqG

g

SHRI SURNEDRANATH DWIVEDY
(Kendrapara) : I only want to know whether
about this motion of adjournment or calling
attention on this subject you are going to
take a decision after hearing the Home
Minister. Is that your proposal 7

MR. SPEAKER : The Home Minister
is going to place a copy of the proclamation
on the Table. The question is how wc
should discuss it. It has to be diacussed:
there is po doubt about it. Bat whether
it should be on a motion of adjournment,
or a motion of censure, or & motion of dis-
approval of the proclamation, only that
aspect has to be decided. On the question
whether it should be discussed there is no
doubt. Even the Home Minister agrees
that it should be discussed. The question
for consideration is only one of procedure, .

Not Recorded as ordered by the Chair.
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SHRI SURENDRANATH DWIVEDY:
Let the proclamation come in the form of
a statement by fhe Home Minister. Then
we will discuss it,

MR. SPEAKER : That is true. But

on the question of procedure I am hearing
the views of hon. Members.

SHRI S. M. BANERJEE : On behalf
of the CPI group | have moved 2 motion
of adjournment, based on the newspaper
reports which say: ““Fhe necessary proclama-
tion will be issued tomorrow. Earlier*
Mr. YB. Chavan will make a statement
in Parliament explaining the reasons for
the decision to invoke article 356 of the
Constitution”. Everything has come
in the press and this has become a post
mortem House. My submission is this.
Since the proclamation is going to be placed
on the Table of the House, before doing
that, we have got to consider and find out
whether the Central Government is justified
in making that proclamation. '

SHRI RANDHIR SINGH : More than
justified. TET F1AT Tifgd |
SHRI S. M. BANERJEE : Sir, will you

kindly control Shri Randhir Singh ?
(interruptions)

srerrgen e (fgEe) W &

98! f& a9 fFq F7T TERAE B
A FT @ar |

ot Wy fw? : emw wEwRw, w9
qAE T TE AT §—AeT Wi EITAX
g, wegafa W AW R g
AwT A W 1 oW AfgEoof
oMY g A wgr Wi S1F A 3
o

SHRI S. M. BANERJEE : Sir, I have
not completed.

MR. SPEAKER : Please do not go
into the merits. Only tell me about

the procedure.

SHRI S. M. BANERJEE : My submi-
ssion is that the motion of adjournment
should - be allowed Because, whatever
disoussion you allow, that will not be a cen-
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sure motion. This should be ecither a
motion of no-confidence or a motion of
censure by way of an adjournment motion.
My only other request is not to be carried
away by people on the other side like.
(interruptions)

ot e T gd i #
FIAT F T T AR &, wOT ¥
fag=fa § 189 a?{r & QFT *
AN ¥ SIRT S & | 98 + 80
qE FOT FATFEAG N

ft ®o wo wiey (7 feeely) -
a5 40 & 45 @ 9, agr fean
T AR EY |

MR. SPEAKER : This would not help
me. Now I am warning you. I have already
warped more than twice. We are now on
the. question ol proocedare. Whether the

.Haryana. government is to be there or pot

is not the question under discussion now.
It is only about the procedure, whether it
should be an adjournment motion or a no-
confidence motion or something. else. 1f
Shri Ram Kishan Gupta can throw light
on this, I will call him also. If he can
quietly throw some light om it, I will be
very very happy. But the President of the
Pradesh Congress Committee and a senior
Congressman like him getting up and shout-

ing, I cannot allow.

sft s A< Wl (F1YE) - AR
wwr g fF s g6 s s
FT ¥T GHC F TH A AGT FE
a SaEdi & 4 5 s dog w1 afe-
JwA ST @ AT aw T wgeAgyr o
ot fF ¥m g F e
TR E IR0 FIN GG G W A
wfgd TET AW W AR FW
aff g dfwT T a9 §6
T o ww ¥ anfi wwr fF
JM ¥ W awEwEl d dEr #R
qET F WO A Wi GO AT
AR ®1 "geEqy (Ao afe wte-
qfeeg ¥ foar a1 @ AU W @Y @
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favig &g % @A st wifed arag
U aEl w1 A8 o |y av o
afs FLFER 1 FE e 5 gue awmETe-
qa@l & TE far T oFmEwE A
w9 FIT § 9 amA G R ay
FaT Aiaafeyg 9% gg AT g g
fs dfasfoag fedi Y TR o=
F AT W@ wHAN AT INHT @A
A TrEw 9ET & | g &
swafas feafs Favaw & 1=
1€ 432 ad fr wawr & fawar ot
ufFT S uF dqurfaw e IR
gf® Far Wi fHar AT SrafsgemT
gt @1 IEF 9T UG T UG FUA

Matter Under

MR. SPEAKER : Those are points
that you can make out in your speech.
Please do not go into the merits,

St weTrET ARt c gt AT ] fF
5 q&r 4t 1 faog awg § fagm
aar gy Ffaa 58 1 afc s
TRq AT WET oAU § q@HT g
ar gL IA dr wiET qlEwr & AT
#3 1 Tar feafa agr 9x 748 & 1

MR. SPEAKER : Those are the merits.
You can make a speech about the procedure.
What Shri Ram Kishan Gupta suggest ?
Just now do not go into the merits. When
this is before the House I will give him a
chance. I will also give a chance to Shri
Randhir Singh then. But now it is about
the procedure, ‘whether it. should be an
adjournment motion or a no-confidence
motion or disapproval of the motion which
is to be moved by the Home Minister.
These are the three or four alternatives.
I bave not taken a decision about it. I
will take a decision but first Shri Chavan
must place it before the House so that on
that 1 will take a decision later on as to
which one of the three alternatives should
be followed.

SHRI SHEO NARAIN (Basti) - Let
tho Home Minister go ahead.
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SHRI RANDHIR SINGH : rose—

MR. SPEAKER : Yo\ want to say
something about the procedure.

st wondie fog 1 St g o far
T & TEAT A fer g Or dfame 7
frar @ faegw sidiegya & qafaw
m—rg “““ ..(m)...-.m
T g | ofwT ded A9E g
§T qg MA@ S AT GG @G e
AR qA  FH A aw Agl FEd <
G{ - (swww)

eftsT AT, @i 9T TEAHAE B
oI &1 wE T defafwdww
feega Tl 3 (www)
FIAT FTAE TH § | dK &
THET Y &F FEw ST frmm @t W@
T@ Y UR FT @ § AR T IR
F @ 9g e Jgar g fF g W
Wt Qawa fearmar @ a2 &iF § &
W W AN |

MR. SPEAKER : You are misusing the

opportunity. I called you to say something
about the procedure. Shri Venkatasubbaiah.

SHRI P. VENKATASUBBAJAH
(Nandyal) : As you have pointed out
there are three, proposals before the House
one is about the disapproval of the statement
that is to be made by the Home Minister.

MR. SPEAKER : You have not permit-
ted him to lay it on the Table.

SHRI P. VENKATASUBBAIAH :
Another is the adjournment motion and the
third is the no-confidence motion. One of
the three may be decided upon by you
gince itwill serve the purpose for which it is
moved. So, it is for you to decide.

SHRI SHEQ NARAIN rose—

MR. SPEAKER : If you want to say
something about it, you can also do so. I
will call you. After all, you are an important
Member and I cannot ignore you.

ft wwmm o (faelt @) o
MR F IR A AAA AERA, TR
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fas @ dl e & fF Whaw €
fafret & wdwr & wmm fF Tod
feat: w=wd § g8 9g F99F, A
T gar v ? g @ aw
A weHr T | IHF € CEAAL
Fw Fa1 AfEh aqifs TeaHAe o
gag fear mar safaq s 97 i fewwoa
TN F103q | 9% T 3w fAfaex
M A qIA A |

SHRI P. K. DEO (Kalahandi) : The
news published this moming that there would
be imposition of President's rule in the State
of Haryana is a matter of urgent public im-
portance and there could not be a more appro-
priate occasion to censure the Govern-
ment by taking up an adjournment motion
and having a discussion on it, if the federal
character of the Constitution has to function
properly. The way in which there is Central
interference in the various State Govern-
ments has been agitating the mind or every
body and therefore this is the most appro-
priate occasion for an adjournment motion.
This should be considered.

=t firg Troaw : 356 A g
TR fT AT Y AR swF
qarfas 0F ¥ § weegfa Y T T
3 oo e gz dwa /9% F7 afgwx
? a1 99 FY QueAr 7 Jw 7 feurgs
@ ¢ 7 dewFder  divw defwe
fear sTwar AEY SfFTadt let the
Home Minister go ahead with his statement,

MR. SPEAKER : Thank you. He has
given permission to the Home Minister.
‘The Home Minister can now make the state-
ment.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Sir, with your
permission, I beg to lay on the Table of the
House a copy of the Proclamation......

SOME HON. MEMBERS: Shame,
Shame!
SHRI Y.B, CHAVAN :........ by the

President in exercise of the powers conferred
by Article 356 of the Constitution in respect
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of the state of Haryana and a copy of the
Report from the Governor of the State of
Haryana dated 17th November, 1967.

I would just mention certain facts. The
Proclamation was signed by the President
by about 10-30 AM. Immediately after
that, I wrote to your office asking for
permission to lay it on the Table of the
House.

Also, with your permission, Sir, I want
to move the rsolution for the approval of the
proclamation. 1 personally feel, if the hon.
Members want to discuss this, that they
better discuss it after reading the Report
of the Governor which also I have placed on
the Table of the House. (Interruptions) I
am in the bands of the House. fA=ar =it

T § AT

If you want to have proper discussion, I
would suggest that you study the Report
of the Governor on the basis of which we
have taken the decision on the basis
of which you have to offer your ninda, if
you want.

MR. SPEAKER : Both the Proclamation
and the Gavernor’s Report are placed on
the Table of the House, Now, 1 will fix up
the time later on,

st 7y famd : ol T T
AN AfEd | T FT A1 W W A4S
AT AT SATF ZH AR FTATIG TR &
qger STAT 97 |

MR. SPEAKER : I will take a decision.
The Adjourment Motion, the No-
Confidence Motion, etc. are before me.
I will take a decision and announce
it in the afternoon. Today, at 5 O’clock
there is the motion under Rule 193 for
discussion, Therefore, I will have to
supersede that and take up this in view of
the urgency. Let us see. There are two
or three alternatives before me. There is
the Adjournment Motion; there s
the No-Confidence Motion...... (fmrer-
ruption) It is there before me. The motion
by the Home Minister is :

“That this House approves the Pro-
clamation issued by the President of
India on the 21st. November, 1967 under
Article 356 of the Constitution in rela-
tion to the State of Haryana.™

*
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[Mr. Speaker)

Anyway, two or three alterpatives are
there. I will just give my thought to it and
announce it.

st Wy fermd - ag &Y arrer gt st o
T ag s e s g |/l @
ST g AT @ AT HA wEew o
IEFAATE |

MR. SPEAKER: You can also come and
help me; one of you can come and help me.
there is nothing wrong in that.

SHRI TENNETI VISWANATHAM:
(Visakhapatnam) : I just want to know
whether there is any other Proclamation
also to follow this.

PAPERS LAID ON THE TABLE
TrON ORe MiNEs LABOUR WELFARE CESS
(AMENDMENT) RULES, AND GOVERNMENT
RESOLUTION ON THE REPORT OF THE

WAGE BOARD FOR NON-JOURNALISTS

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI D. R.
CHAVAN): On behalf of Shri Jaisukhlal
Hathi, 1 beg to:

(1) relay on the Table a copy of the
Iron Ore Mines Labour Welfare
Cess (Amendment) Rules, 1967,
published in Motification No.
G.5.R. 907 in Gazette of India
dated the 10th June, 1967, under
sub-section (4) of section 8 of the
Iron Ore Mines Labour Welfare
Cess Act, 1961. [Placed in Library,
see No. LT 1202/67]

(2) lay on the Table acopy of Govern=
ment Resolution No. WB-17(7) /67
dated the 18th November, 1967
on the Report of the Wage Board
for Non-Journalists. [Placed in
Library, see No. LT-1618/67]

THIRTY-FIRST REPORT OF THE Law
ComMMISSION ON INDIAN REGISTRATION
AcT—EXTENsSION TO DELHI

THE MlNlSTER OF LAW (SHRI P.
GOVINDA MENON): 1 beg to lay on the
Table a copy of the Thiry-first Repert of
the Law Commission on seclion 30-(2)
of the Indian Registration Act, 1508-Ex-
tension to Delhi. [Placed in Library, sce
No. LT-1619/67.1
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DECISIONS TAKEN ©N  FURTHER
RECOMMENDATIONS OF COMMITTEE ON BROAD-
CASTING AND INFORMATION MEDIA oON

RADIO AND TELEVISION

THE DEPUTY MINISTER: IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY): On behalf of Shri K. K.
Shah: I beg to lay on the Table a statement
showing decisions taken"on futher recom-
mendations (including those which have
bee.n. cither partly accepted, aceepited in a
modified form or rejected) of the Com-
mitee on ing and Information
Media on Radio and Television. !
in Library, see No. LT-1621/67).

Cory oF INDIAN TELEGRAPH (SEVERTH
AMENDMENT) RULES

THE MINISTER OF PARLIAMEN--
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
I beg to lay on the Table a copy of the
Indian Telegraph (Seventh Amendment)
Rules, 1967, published in Notification No.
G.5.R. 1125 in Gazette of India dated the
29th  July, 1967, under sub-section (5) of
section 7 of the Indian Telegraph Act, 1885.
[Placed in Library, see No. LT-/1621/67)

NoTiFicATiIoNS UNDER EssiamialL Com-
MODITIES ACT

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASABHIB
SHINDE): I beg to lay on the Table—

(1) A copy each of the following Notifi-
cations under sub-section (6) of
section 3 of the Essential Commodi-
ties Act, 1955:-

(i) The Manipur Foodgrains
(Movement) Control Amend-
ment Order, 1967, published in
Notification No. G.S.R. 1375
Gazette of India dated the 5th.
September, 1967.

(ii) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Fifth  Amendment
Order, 1967, published in
Notification No. G.S.R. 1380
in Gazette of India dated the
8th  September, 1967.
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(iii) The Northern Inter-Zonal Rice
(Movement Control) Amend-
ment Order, 1967 published in
Notification No. G.S.R. 1381
in Gazette of India dated the
8th  September, 1967.

(i) The Northern Inter-Zonal Gram
(Movement Control) Amend-
ment Order, 1967, published
in Notification No. G.S.R.
1382 in Gazette of India dated
the 8th  September, 1967.

(v) The Northern  Inter-Zonal
Maize (Movement Control)
Amendment Order, 1967, pub-
lished in Notification No.
G.S.R. 1383 in gazette of India
dated the 8th September, 1967.

(vi) GSR. 1509 published in
Gazette of India dated the
30th. September, 1967, making
certain  amendment to the
Madhya Pradesh Control of
Distribution of Food-grains
Order, 1967.

( vii) The Indian Maize (Temporary
Use in Starch Manufacture)
Order, 1967, published in
Notification No. G.S.R. 1538
in Gazettee of India dated the
6th October, 1967.

(viii) The Rice (Southern Zone)
Movement Control Amend-
ment Order, 1967, published
in  Motification No. G.S.R.
1624 in Gazette of India dated
the 28th October, 1967.

(ix) G.S.R. 1657 published in Gazette
of India dated the 4th Novem-
ber, 1967, rescinding the Ferti-
liser (Movement Control)
Order, 1960.

(x) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Sixth Amendment
Order, 1964, published in
Notification No. G.S.R. 1666
in Gazette of India dated the
30th October, 1967,

fxi) The Andhra Pradesh Rice and
Paddy (Restriction on Move-
ment) Third Amendment Order,
1967, published in Notification
No. GS.R. 1676 in Gazette
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of India dated the 4th Novem-
ber, 1967

(xif) The Madhya Pradesh Rice
Procurement (Levy) Second
Amendment Order, 1967,
published in Notification No.
G.SR. 1677 in Gazette of
India dated the 6th November,
1967,

[Placed in Library, see No. LT-
1622/67).

(2) A copy each of the following Noti-

fications under sub-section (1)
section 12A  of the Essential Com-
modities Act, 1955:-

() GSR. 1321  published i
Gazette of India dated the 3ist
August, 1967, making certain
amendments to Notification No.
G.SR 1842 dated the 24th
December, 1964,

(@) GS.R 1479  published in
Gazette of India dated the 28th

September, 1967.

(iif) GSR. 1539  published in
Gazette of India dated the 6th
October, 1967, making, cer-
tain amendments to Notifi~
cation No. G.S.R. 1842 dated
the 24th December, 1964.

[Placed in Library, see No. LT-
1623/67).

(3) A copy of Notification No. G.S.R.

1656 published in Gazette of India

dated the 4th Nowvember, 1967,

issued under section 5 of the Es-

sential Commodities Act, 1955,

[Placed in Library, see No. LT-1623/
67].

(4) A copy of the Annual Report of

the Food Corporation of India for

the year 1965-66 along with the

Audited  Accounts, under sub-

section (2) of section 35 of the

Food Corporations Act, 1964,

[Placed in Library see No. LT-
1623/67).

DisPLAceD PeRSONS (COMPEMSATION AND-
REHABILITATION) SECOND AMENDMENT

RuLes

SHRI D. R. CHAVAN : I beg to lay on
the Table a copy of the Displaced Persons
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{Compensation and Rehabilitation) Second
Amendment Rules, 1967, published in
Notification No. GSR. 1570 in
Gagette of India dated the 21st October,
1967, under subsection (3) of section 40
of the Displaced Persons (Compensation
and Rehabilitation) Act, 1964. [Placed in
Library, see No. LT-1624/67].

12,49 1/2 Hgs,

MESSAGE FROM RAJYA SABHA

_SECRETARY: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

‘l am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Monday, the 20th Nov-
ember, 1967, adopted the following
motion in regard to the presentation
of the Report of the Joint Committee of
the Houses on the Central Industrial
Security Force Bill, 1966:—

“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on
the Bill to provide for the constitution
and regulation of 2 Force called the
‘Central Industrial Security Force for
the better protection and security of
certain  industrial undertakings, be
extended up to the first day of the

" Sixty-third Session of the Rajya
Sabha™.

ESTIMATES COMMITTEE

SIXTEENTH AND SEVENTEENTH REPORTS

SHRI P. VENKATASUBBAIAH
(Nandyal) : I present the Sixteenth and
Seventeenth Reports of the Estimates
Committee on action taken by Government
on the recommendations contained in the
Sixty-eighth and Sixty-ninth Reports of the
Estimates Committee (Third Lok Sabha) on
the erstwhile Ministry of Transport—Madras
Port and Vishakhapatnam and Tuticorin
Ports, respectively.

12.50 Hrs.

MOTIONS RE: REPORTS OF EDUCA-
TION COMMISSION AND OF COM-
MITTEE OF MEMBERS OF PARLIA-

MENT ON EDUCATION—consd.
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MR. SPEAKER : The House will now take
up further discussion on the motions moved
by the Education Minister on the 14th
November, 1967.

r. Prakash Vir Shastri to continue his
speech.

«ft vt et (3r9E) o s
TG, FA A AT AN TH AW
¥ grow e ar 5 ow W
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@ 1 T 97 1 A 6 AT B
feafy g@ qug W g wOi-wET gAY
W AT WIATHT &7 I2F G @
§ R Wl wreEt # v ogd A
ST 59 G I BT @Y &, AT @
TS SUA-AFT FT FET HEIC AN
BTIeIge WA F1 W@ & fawr &
FCR™ T EE |

wgl % faer ¥ A" F71 gr
2 oz uw aE g qw g i
Tedl # Gdw W et %
&< o farer w1 Ao T A< fgy
seaw favafaama § swe ) @ &
sfvard fawg & & & w@n, fow &
2T ¥ TAT BT AT ATEATF F FAL
i § s #1 gfee & oF AreEm
TR

12.51 Hzs.

[Mx. DeEPUTY SPEAKRER in the Chalr]
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far mar § | T A7 F TEAT X T
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qug taifw s< faar | @few o
7g frvam @ man i oiw A & s
fawafaurag & s o< frgr 7 areaw
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waf ¥ g5 fofg & Fe=AT FET
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The Lok Sabha then adjourned for lunch
till Fourteen of the Clock:

The Lok Sabha reassembled after Lunch at
Fourteen of the Clock
[MR. DEPUTY SPEAKER IN THE CHAIR]
MOTIONS RE: REPORTS OF THE
EDUCATION COMMISSION AND OF
COMMITTEE OF MEMBERS OF PAR-
LIAMENT ON EDUCATION—conrd.

MR. DEPUTY- SPEAKER: I bave an
announcement to make.

The President’s Proclamation regar-
ding Haryana will be discussed at 2-30
p.m. today. The supplementary list of
business will be circulated 1o 7 Mcmbers
just mow.

v
Commn. on Edn, (Ms)

The discussion regarding the PAC
reports fixed for 5 p.m. today will be
postponed to 5 p.m. tomorrow; it will
be taken up at 5 p.m. tomorrow,

ot ve femd (%) W Avay
T AT |

MR. DEPUTY SPEAKER: The motions
will also be circulated along with the agen da.

SOME HON. MEMBERS: What is the
time fixed for the discussion on the Procla-
mation?

MR. DEPUTY SPEAKER: The time
fixed is 4 hours.

SHRI RAJARAM (Salem): The Gower-
nor’s report has mot reached us yet.

MR. DEPUTY- SPEAKER: He will be
getting all the material just now.

SHRI RAJARAM: Without getting the
material, how is it possible for us to
discuss? Nothing has been supplied to us
from the G?\i‘ernmgnt side.

MR. DEPUTY- SPEAKER: As I have
said, the revised list of business will be
circulated just now.

The house will now proceed with the
further comsideration of the Report of the
education Commission and the report of the
Committee of Members of Parliament on
Education.

Shri Prakash Vir Shastri may now resume
his speech.
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@ ofedw ¥ forg 3w g
21 qg gt a% yfgwanqy e ?
wfan X AT AU ¥ @ 132
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AT A F9Er §, a9 I EWEN
§ & qord 9 o= §, ¥ aw A
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Commn. on Edn, (Ms)

MR. DEPUTY- SPEAKER: Copies of
the proclamation and the Govemor
report regarding Haryana have been placed
in the Publications Counter, Members
may collect their copies.

#roq Al §—AwQ F, FTAACH,
T Tw A #, a1 99 9F A9 W
wgfa ®1 7@ T793 aF I daay
T HEH @ | WTET ar faw R #v
T F FT AN § 1 fad ®Y
wga faaar fgq, = fewmar $10
W F Hga faeer afgd—a 5
feg wrar § F7 gar & TR
w fod s@as g 99 geeq g
T FAST FI T T qET A F A=y

st fax Tremw (I=Y) : IITERE
ngiey, ag fe g ami &7 73f 9%
TP, IR gW Agr & g @Y At
Tgt 9T PO TG FAT | We should
get them here.

MR. DEPUTY- SPEAKER: Those who
are interested have already left. You cam

carry the reports for your other friends as
well.

Wt wo o WRR (W) : IurEAA
RY, I GHEIN W AW W
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F93 g rfed | AfEw Far T far
Y FIGL AL TR it w5 fF
¥93 TS FT FTG! W I A
9F" F F |

st WaTm A oA AR
A7 qfs s T g T Ffaqm

To gATATAT : AT TH W
w4t ?

o o T : g7 Far AT A Ay
AT FT FFAG N

To FHAT AR : i, HFHFIX TR
dara 2, g § at a3 1§ =i, T
ATA 97 FE F 4T @ F& T
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WEt A9 qeAT B @GR AT
I & Afvdar ?

it TwRA® wEw  (TEET)
At awat # foag qww ww gt oo

WMo Gt AW : A6 T A
aifgd afew am fwdt =1 OF T8
qH WX A qgv fAg qww =
AT § TG g HH ¥ AW § @
AR ag &g fedt Far & am ¥
1 S

ot oy qAF FRE

oro geilen Max AT TG qE,

e 7t wrfegd 1 ag IR A
g1AT T efs W uw TR
=gt aem faeer aifed afe a=dt
aem fa=y FT T g8 e fE
AT ¥=B AT AN AL B
7T FC & | AT IZF HTIA THAT DY
BT FE | qg AT KT FW & ar
aq & frd srawgw e s frms
¥ drEavgFael # aE A )
s foers #Y a1 dar faear @
AR A IGFT AN H G G g
t 190 3w F o fods A aga
dar g faerar av ¥few wfasr ot
% #Y ) g sfossr | o FwE
F & Arcdaror Y fear ar e
9 F¥ IOF O § IvSr aEH
T 7 #Y gml =W gR gET §
ag WET Y I § 1 (smEwE) o

TR @ WM W Ig @ T aW
3w Qg fe agt T ww A afe
waRr @ famfor & afe #w & 15

f3marm ) A fFh ad & ==
TE & AT |
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MR. DEPUTY- SPEAKER : May I re-
quest the hon. Member, if she so desires, to
continue her speech the next day? We have
now to take up some other item of business.

DR. SUSHILA NAYAR : I will not be
here tomorrow. So, unless you want me
not to continue my speech, you may allow
me to conclude it today.

MR. DEPUTY- SPEAKER: I am sorry,
1 cannot help it. We have to take up some
other business now.

1429 brs.

MOTION AND STATUTORY RESO-
LUTION Re : PROCLAMATION IN
RESPECT OF HARYANA

. W ww fagrdt wrwidy (FerE-
qX) : JITEAY WERE, § FEd FLA
§ .

“That this House regrets that the
Government of India did not reject
the report dated the 17th Nowvember,
1967 of the Governor of Haryana to the
President recommending the issue of
proclamation, laid on the Table of the
House on the 21st November, 1967
inasmuch as the Government of
Haryana enjoyed majority in the
Legislature and functioned in accor
dance with {the provisions of the
Constitution.”

AW AT F AR ATET sﬁv—_
@ w1 M wiw yve g€ AraIw
qT HMEE FART T E |
TR ¥ gFwE FF S F A
BT ¥ avr aET A & faw
Rafasc & ageq &1 ofe=g fan ar
A 3@ AMAFL AL AT AT TEF |
W ULIT T TE AT FE
gfam &1 feifaa faam aar =
Wi < fEgar | ag Fawr gFEnw F
AU #T FOe & A a1 g
7g fode aTE I F1 17 F9FET
F 9ot & | Glagw F w6 356
¥ gia Tafa 1 gw A 1 afu-
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Fc g fr a8 TwaqE & o S
R qx, a1 feell a If@ & gEar
faaq 93, gg= & FT @ AT H
frin #% fs feell os@ &t @
dfaa & a1 & AT AGY q A
e owe g wame d
gl &1 IwEw G fEa mEv g
wegafa &1 fvig A & foE
qr amatfE & 1 TegwE & e
AR AW & | wmER @l "
T B IGFT AFAT FA FTAET
@ fa=y grm | F 9w R g A
F e |

¥ad aw Ife ¥, a faaw §,
gfamm ¥ Toamm F1 foR o<
faare fmmr 7 4% W weare famd,
IgF gwaE 9T &% wwe T fw
% @ q gfamm & s
&t foR 1 aEwa T T
& g war & araa sgm Q@
41 gt faar

QY ITEw &Y I §, 9 ToIEd
g foR qr i F@ &
o3 foge g+ O 1€ | gE A
F g @ ¥ I @ W 9
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[t sreer firgréy arordey]

HYA™T ? T FHFT T g 97 5
I g WU gE d1, 4 R
iy g d AT FE T &
g s wm fedly o dowwdr
T F q@E@ FA F g A
@ & ? weee 7 awAr foaR
ggarm g fom &, amiq 17 7%
71, gg foe &1 of, sufea st o1
frvzfeg wfanea # fagm o &
TGHT  FT GG AT AT | T
Fyqdr foae & sfiqgiamg o
sfanes faam = w1 @ &t
daT 8, oqwd § WAAANUIEIE |
JEAT-AET g9 § #@fqEm &
STET] 9T ATIIT 2 FTA@ qEE
7 o7 oAl €, T9fY g GLHTC AeqHa
¥ & av i, Taw foiw faaw awr F
g =nfegd, Afew gfamm & woaas
g 7Ei Fga fw gl &t s
FeHa ¥ g1 wE R A agwd &
stafafoca & st &1

17 Il #1 Sl e &
1z ¥ gewl gra W9 7 faew ¥

)

* wqER A ﬂ{mtﬂ't |7
dfaer #1 35T F@TE
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“If the President on receipt of a report
from the Governor of a State or other-
wise, is satisfied that a situation has
arisen in which the Government of the
State cannot be carricd on in accor-
dance with the provisions of this Consti-

R AT auAT ford § e
§—¥ Sud ¥9TT FLWRWE —

“It is my considered opinion thata

situation has arisen in Haryana in which

a stable Govemmem cannot be carried
on. .

Hfagm & éwmaaa | FTE
TER M § a1y g, s
garsa fe S, ag WE FEm )
fdlt Twore #t gfee A A '@
fewts agt }, wwfag g agufa s
ag fewrfar &g sC gvar f& 3@
weg Yt faum awr w1 7§ 9w,
dfmizs wra &€ fagn 9@ &
SaT 9X Teggfa-wree A s faar
o | weEeE 7 e foR F
‘' weg g faur g, o wfaam
¥ frafamell & wff ww A famm
g ToUWE  ®Y FAfaFIT qeer §,
fog o ¥@ @39 F TfET & |
feme e g

AU FEL AT AG TS § —
“The Government has also sought to
maintain itsell precariously in power by
creating too many Ministers which is
an abuse of its constitutional powers™.
wfqarr F wgr @ 5 s wYE T
FF wfau F sl F agE
T 99, —a1E | T WERT I9
Ta & srow 3 g gfamom
F aee A & strawl F AgATv
A WY A OF FTw
e fF g@R 7 @ d@dafas
afgerd & Ewaw s dfaaf
egT 79T o | @y Gigaw avEfaa
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T #1E Srad Afagl #7 dem oo
wearg ? mar wfadt #r degr agny
A § gfqu F wraET w1 JeAuT
glar g ? Fr FA« IH AERC 9T
frdt wfa-wza ® T@ie F0 T
AATNTGY FIA TEAT AT AFATE !
Tg gam e § f dfaem 7 wfa-
afeeg & azei ®1ge fafewa et
Tifeld 1w gy fag w1 dwET
o, @t g S u fau s &
faf wda gt | JfF T9 T
dfaam WM Y, 7@ a% T ;AW 9T
ey geFTT w1 A AT fauT 97 war
¢ dfadl & qoo fedt owaTe

A, ¥ I |
st iy wromw | (a=0) @ 09T
g

oft wew fagr@t maddt : @ faw

ghamm § 9t ¥ @ @ § ¥
AW IEI FTOT T AT R W FT
@7 7 §, faeer e ToTTe
AfFqT R, a8 av &% femr o7 gFar
g?
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INeqw ST, T LI FT A
AT I@Eny Tt ferfg Y ? F
F )

1 799,
99F [T I | ¥ F FA qELAI
#1 &1 54 oY | IAA 48 FHHT F
q, f oFay ¥, 2 fadew S E
HET FT WGET 4T | FUAG F AqAX
AT JUTSAA 4 | NG 46 GIEET A

i
%
g
E!
A
i

g
4 =

TEE
i
kR
§11

34-31

:
2
I

g @ 7 faleY WY & weet w1
Y ¥, AT F,90 & AGE T AT

e %7 ®fqEw & gEEET F aE
g At §  Twedw § 34-35
Y § 1397 ¥ I O FTAW @@
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[sft vew fagrés wremad]
feat § owr o g W wgw
frame T F

QF AT W IE wel SaTET
gt fag @ g

oft wew fagr@ madd : fafrec
g foq @ § a1 o fafaex fod
T § afew wer T TaE

Iarers wgrEw, au feg §
dfadew 7 feaw e § ag fed
Afadess S WA FA w1 AW AE
I FHAT | THAIE T TF A W
Freo fear 1 oo WERE wAA E
f& g § afeat st 1 @ E
frresreit 7 afiad 1 wr & #1 fras
e § g FE Afeww @) I w
w3

“With such large scale and frequent
defections, it is impossible to find out
whether the will of the majority in the
jegislature does really represent the will of
the people.”

ST Y TE T E S fuias -
QT AT AEY § | ST & T
A wfadza & ag 78 Fav & fagr aw
& a9 w1 agT afed @, sy et awr
W 455 qaneq | ofidt dw W
faar 9T ¥ ¥5F TR IT AT A
e frar o @1 g 1| fedT e %
wer Wt faara @t A §5% 15 fawr
a7 T g § gafag ofewdy g
# AT gE aXE B A w7 =4 g
@ § 1 ag 33T ML {IATAT AT G
21 Jaar i 7y = sfafafees fawmr
quT FaT & | 99 fagr awr F fra W
aguT & ag wiEx aT ¥ 7 gy awd
oY | W TSAATS A TN & &7 HaT
=Y wiex olrer & faq af g1 9=
g#r food & ag @ #4r 75 & e
@™ ¥ e war A faar avr wrdsw
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AW & aXF AN F T 6 W
HEST §Y Y | W AR WeE YIEA T@AT
STRAT § -

“It was at this stage that I suggested to
the Chief Minister that he might convene
an early meeting of the Assembly for a
trial of strength. He, however, felt that
the trial of strength should come after
the by-clection due on 3-12-67. As this
was a reasonable proposition, I did not
press my point.”

AT & AT AT | fe 3 faamae
& g 71 faam ar Y d57 F@
FT S 3[ET Fe? T IEAE 47 qg I
wig 43 @ a@ 9T qam wF
T fF d57 o=l T sfgw 1 gaTn
¥ oAU ¥ d3F Iy g & fau
WA TG AT Wi qg I 4 fF
wif qdEw § s g 3
g @97 a@ gnm ) zafee IR
TF q41 FT0 QT o 901 g q7w @
£ | T T q9-aT &1 W) A gan
¢ ag TX7 TEEE TEw &) Wwad &
TCTE AT B Iay frer gf &1 Afew
Tg ACF FAW A A G @R
TH-AT F ATATC 9 TAEA™ | Fiag
T AET T | qH-A5H % ATET I
arst fesr der #Y ATFE T
Y AT WY § ) T IH-ASH 6
s TaEw F1 g TR W
dfaar ¥ wafie 53 # g w0 ®/
afar M §? TE-amw OF Ao
e saf § 1 T T ey
# ¢, dfaur & gor 33 F 4 )
gam i T mae ? et e
a7 ¥ Ay seatfes frar 2 7 gy
L g 991 L A1 F0F TE FE age
¥8 ®F AT 0 F fraT w5 g 7
AT | g g A F¢ @ & FF aw-aga
& e o< faa &1 ¥ fag oy
TuAIfa® gl &1 OF afaw W
gewa g wigy oK gEe e
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T 90 IOW FT AEAT =1
R AAEF g A @ Wqf F QA
¥ faQ #17 Wt awmar s aFar § A
I FHA IATH FT FIE T6F 157 q1
T 99 g AT & famre @ & fag
Farc gl | wfaum § g9ae < ¥ ga-
A T UFA &7 FE2T &1 97 2
HEWF g A1 4 §C ATl ) a9g
TAN FY sgaeqr At gfqaT F ¥ o0
HHAT & | NfeT o o | 0aeT g Ay
# At § AR "fqa 7 dataT v
si 319 gaT gk AT A g,
TRETHT 1 4 sfaF< 8 2 a2
g TH-TIA FT TZAT 997 FC FHdd 7
T AR TRl dvstiE awe By
ey 74 A1 faswrfor % 1

I9TET NFIST YH TTAOT & T
T 9T AT FE g ) AT A F ag
awa & smwd g 5 ag Steer amr
fade S 4% frar 1 st @ < ot
e AN A A THNT g g
& F0C T g F a9
AT F afiww S F i #1 g97-
QIR TR &
STEA AT AT SATTaAl F
AT | T A Feaie €T 1 Faven
ag, T w71 e o o ol 17
TR I § T A g & T
T 30 FIIT T T TG § 7 A
a9 ¥ A} FEw F A @ En
§1 39 39 awg o ame o1 @ 7
I¥ gua T Gfa-wzw w71 fagry aar 3
5% T & o Y & o G oft
afeT Toae wERT ¥ w7 F o
&7 7ff €T | § ITF WKl Y smUR
ATHAY IGT FTAT AEAE |

“Chandigarh, October 30.

The Harvana Governor, Mr, B. N,
Chakravarty, told reporters to-day that

Rao Birendra Singh is still commanding
the support of the largest single Party

F amd, thercfore, there is no occasion for
him to intervene.”

30 FAREATFI FEET 48 A 5 Ta dew
fag & a9 agwa § WX 17 AR
Ig T q157 7L | 48 WA g fF
T 9% fag & w9 agaa &, gfamn
& g 7 37 gL I F1 Fawfon w1
21 T /T TEA FET qT—

Mr. Chakravarti said, from his study

of the situation he felt that Rao Birendra
Singh was still the leader of the largest
single party in the Assembly. ‘Unless
be ceases to be that, I am not required to
do anything’.
99 % T & 919 TgAT TH FSFA
¥ IEW AL § | T F 919 9gHT 17
T B WY 97 A T a8 e @
AT | TSI X FYAT AT F4Y ST ?
I AF AT AT FE §—

The Governor added : ‘I am not under
any obligation to do anything unless i is
shown that others have joined together
and formed a coalition.” Under the
circumstances, the Governor felt there
was no occasion for Rao as yet to resign.

T 30 FTALFT a0 TF TG @
g7 7 oI FT 17 A= R
gegm™ &1 % f WA 37 q2r § wfa-
o1 & NTAETT F FYAT WEA TG0 a9
@1 15 feT 2d TeaT 7 g=ai-
&7 A9T q7 AT 15 fg7 F Tg ofe
feafmi ot @ed W—agEr g
qfcfeafaat & v 37 & 7 U= way
HEH FI AGAT BT TG A AT I— T4~
qiF 7 3 AAT 1 R 99 799 i
3 i ? IEAw wAkew, TETAH a8
FEART AEA FW §, FAAIA 30
ARYIT A TZX WIA g T—

The Governor cited a Canadian parallel
and said, there the largest single party,

though not having an absolute majority,
ruled for two years,
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[+ v fugrt wrr]

g & e Fed § fF e
qgHT &I A § aF WY wEe 99 G
&1 afedlt qarer & ToaaT TR §—
Tgua & @ W—Faum awr § mfaa
FA 1 gfamT & Teae FEy §—
faamr w7 At o 7 § IEw 3w
R & e 2z T 81 wwhd
¥ fawrfear w7 g fie wregaf oww s
Ffem g

IUTERS WRRE, A F1 faw wrady
At F O w1 fat & w0 F av= fer
AR, A AFAE GETE FT
from & SumEee § &% g afaam
FT AL F WA 9T FEW @ G
TeTToF 98T § 918 1o & fad faom
I O & fad A 1 wEEr &1
T FT @I ¢ | Tog9TH F1E T96T FC
arar ¢ AfeT I @ $T A9
3% %7 I9E FAT fgd qT1 AR
SN F wgr oar @ § fe e
T Y g g 5 37 aw e
9 1 g # aehFa Fawdr 91,
Tegafa #1 gog ¥ T 91 fv ot
ghaamm & g qres s faam gt
W F FT qHG TEY ATAT R |

9T wgred A g wfafafy s
THE AEWT FIA & AT FAT AT Ky
A gU WEA ¥ AfT T I wwfed |
hamm # s=ar #1 e T 7 a9
&Y 91 Y & 1 Faw FHAW T AL H
& &1 37 g WY FeAR H g
21 ¥ 3 freaat #1197 7 AT A6
argat § oA gfamm & oo &
FgT § fF aThvm 7, FRT e A 3w
e Tgf fFar 1 3 s FE
oA ¥ ) fa, i sr=ror g & A
xff frr @t TEw T o Qg fE
gfaars 7 fow avar o syear Y 7f 3
s dweger afcfefr 1 2 gu 3ot
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oA fwar o gfamn § e H
#1971 ayaear 4E fardr ¢ gfaon &
AW FT UFAT HT GTAT FT A1 GAQ
gl &1 gfamom § #1977 3T 797 9w
@I & AT QAT @ A FHEAT TOAITAF
& 3T g g e fas @ AT
aifed 1 dfqu &1 fasag aw &t
FE@ TE & | W IR qCHIC A wha-
a1 %1 faears a9 T T AW FHaA
fad oF =7 w9 gfaw dan fear
g1 g § T gad gfamom £t To-wiidr
AXFITZZ T 7R 3 F FwaiaE
wfFat #1 a9 fgsrm, sfaum F s=<
Q@ F T8 741 A frmeanfaa g &1
AT F AN X FF qCHTC FT ¢AT 09
F #7 Y FAET foamwr FAT IIE
AT ¥ FT AL G

THE MINISTER OF HOME AFFAIRS

{SHRI Y. B. CHAVAN) : I beg to move :

“That this House approves the Procla-
mation issued by the President of India
on the 21st November, 1967, under article
356 of the Constitution in relation to the
State of Haryana.”

SHRI JYOTIRMOY BASU (Diamoad
Harbour) : Murder of democracy.

SHRI Y. B. CHAVAN : This motion is
a constitutional requirement, becauso after
the Proclamation of the President taking
over the administration of any Stato is
issued, this motion has to be approved by
Parliament if the Proclamation is to be
effective after two months or so.

1 am not going to reply to the points
that Shri Vajpayee has raised, becauso that
is a separate motion, I think I have got
a right of reply to that some time, a little
later. - Naturally I will have to intervene in
the debate, because it is a rather unusual
debate that we have started,

SHRI SEZHIYAN (Kumbakonam) : On
a point of information. Have we got two
debates or onc debate ?
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MR. DEPUTY-SPEAER : Two motions
have been placed before the House, and he
has the right to reply as well as the Mover.

SHRI Y. B. CHAVAN : This report of
the Governor is on the political situation in
Haryana, which I think any person who has
got the cause of democracy at heart will
study with care not merely from the point
of view of a political party but from the
point of view of the party system.

I know this is a rather exceptional step
that the Governor had to recommend,
and it is certainly after very careful conside-
ration and great anxiety and unhappiness,
that we had to accept this recommendation
of the Governor. It is not a matter of happi-
ness, but it is much better to see the facts
as they are.

The situation in Haryana is this. The
first Government was formed after the
clections on 10th March, Immediately,
within eight days, that Government was
voted out, and, as a matter of fact, the
leader of the Congress Party, who was
then the Chief Minister, gracefully left office,
and a new Government came in.

This matter of defections is certainly
a new phenomenon in Indian politics.

AN HON. MEMBER : Why new T1tis

SHRI A. SREEDHARAN (Badagara) :
The Congress started it,

SHRI UMANATH (Pudukkottai) : 1952,
Madras.

SHRI BAL RAJ MADHOK (Delhi
South): Two-way traffic is new. One-way
traffic was already there.

st Wt s qen (et q37)
T | g a7
SHRI K. ANIRUDHAN (Chirayinkil) :
Why do you say it is a new phenomenon ?
SHRI V. KRISHNAMOORTHI (Cudda-
lore) : They started, we are following.

MR. DEPUTY-SPEAKER : When Mr.
Vajpayee moved his motion, there were
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many occasions for provocations from this
side, but there was complete silence. There-
fore, I request Members to be silent.

15.00 Hrs.

SHRI Y. B. CHAVAN : There may have
been individual defections and crossing of
the floor, but organised defection of this size
certainly is a new phenomenon in Indian
politics.

SOME HON. MEMBERS : No, no.

oft vy famd (917) : wfea A AT
HT9A A § FLAMATAT |

SHRI1 Y. B. CHAVAN :I can understand
the defections to a certain extent, because
at a certain stage, somebody may think that
he can go from this party to the other be-
cause he believes in the programme and
ideology of other parties. (Imferruption).
But the organised defections to become
Ministers and Deputy Ministers and Speak-
ers (Imterruption) are strange. [can very
well understand, and I can even go to that
length and concede that if somebody goes
and becomes a member of the other party
to become a Minister, he must have the
honesty to remain in that party at least.
'We have got instances in Haryana—

st 7 fomd : Aaew oF fedema
woeT § W o3 T E !

SHRI Y. B. CHAVAN : There is some
limit. There are some people who have
crossed the floor four times. I need not
read the whole report to make you aware
of this because it is now the property of
everybody here. It makes a rather tragic
reading the way defections take place.
(Interruption).

SHRI KANWAR LAL GUPTA : Why
did you admit them in the party ?

SHRI Y. B. CHAVAN : In the report,
the Governor has not spared any one party.
I am not holding any brief to any party,
and we (Interruption), have accepted the
Governor's report. Just as he has criticis-
ed the party in power, the Governor has
also criticised the party in the opposition
also. And certainly it was his duty to say
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[Shri Y. B. Chawan]

exacily what was happening. At least one
para may be quoted, in which he has describ-
ed the situation. He says :

“In an Assembly with an effective
strength of 79, some 30 members have
defected one way or the other. Some
members have defected not once but
even three or four times. Two members
bave defected four times, two members
thrice, and six members twice. To some
members, changing the party is appa-
rently of as little consequence as changing
a coat, With such large scale and fre-
quent defections, it is impssible to find out
whether the will of the majority in the
legislature does really represent the will of
the people.”

Certainly, we have to take into account the
whole position. The hon. Member, Shri
Vajpayee, while moving his motion, asked
what was the position of the people in this
whole thing. I must say that those parties
or those members who went to the people
to get their verdict in this matter have practi-
cally cheated the people. The people really
do not know to which party their represen-
tatives belong, to what programme they
are committed and what is the behaviour
of those representatives going to be the next
day. They do not know it. The course
which the Governor has recommended to
the President affords one more opportunity
to the people, because the Governor has
also recommended that after a brief period
of President’s rule, there may be another
fresh election so that the people may take
ieps to sec who their real represeatatives
should be. (Imterruption). It is not a
qQuestion of President’s rule for any length
of time,

ot 7q faad : 7 o1 qer Har A

1 fasmr? 31% @Y gg g @
qHan 4ar

SHRI Y. B. CHAVAN : When this type
of defections go on taking place, what
happens then ? Have the hon. Members
tried to think about this parncular problem ?
The officers do not know who their Minis-
ters are going to be and what their policy
is going to be.

SHRI RANGA (Srikakulam) : So is the
case here.

NOVEMBER 21, 1967 Re-Haryana (M. & Res.) 1742

SHRI Y. B. CHAVAN : As far as th
administration is concerned, it has come to
a standstill, and consequently . democracy
has become a mockery in that State.
Naturally, the Governor had to take up this
basic position into consideration and make
up his own mind. WNaturally, when he was
speaking on the 30th October, the question
before him was the same—the points that
the hon. Member was referreing to—the
reply to the points made out by the Opposi-
tion, who wanted to bs the stable govern-
ment. He made a proposition of calling
the Assembly to the Chief Minister, to which
he said, sometime in December it could be
called. He accepted it. But when later on
also he saw that tendency of defection—
one person joins the party, becomes a minis-
ter and within a few hours he again comes
back—he was wondering, even if there is
a majority Government of 3 or 4, who are
the invisible defectors on each side. One
does not know,

AN. HON. MEMBER
Governor 7

: Who is the

SHRI Y. B. CHAVAN : Governor is the
Governor.

AN. HON. MEMBER : Governor has
defected.  (Interruptions).

SHRIY.B.CHAVAN : I think the minds
of some of the members are defecting here
also. (Interruptions).

The Governor, after careful consideration,
came to the conclusion that Government,
according to the Constitution, was impossi-
ble. Let us not make a mockery of majo-
rity and minority. Certainly there should
be a majority, but here really speaking, the
relationship between the representatives of
the people and the people themselves has
completely broken down. Therefore, the
will of the people was not represented in
the present composition of the legislature as
it functioned. Unfortunately, it is a fact.
Therefore, the Governor had to take cogni-
zance of this extraordinary political situa-
tion in the State. When he has to do that,
the Constitution has to be interpreted with
the political assessment of the situation in
the State. _ He certainly assessed the politi-
cal situation in a particular way and recom-
mended to the President to take over the
administration of the State.
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As I said, it was not a matter of happiness
for anyone. The report came before us on
the 17th of this month. 'We carefully consi-
dered the pros and cons of the situation.
It was with unhappiness and reluctance that
we bad to come to this conclusion. It is
not a pleasant duty to take over the adminis-
tration under President’s rule.' Indepen-
dently of the Governor's recommendations,
even some eminent members of the opposi-
tion came to their own conclusion that
President’s rule should be established. Iam
not asking an explanation. If he has
changed his mind, he has a right to change
his mind. Normally they change their
mind when we take a decision. The hon.
member, Mr. Sondhi, who can be considered
to be the brain-trust of the Jan Sangh had
made this statement. It is not something
very extraordinary that the Governor
thought of it. He was watching the situa-
tion from day to day. He naturally had the
responsibility to make an assessment and he
made that ssment. His da-
tion to the President was based on that
assessment and this Government has agreed
with that. Therefore, we advised the Presi-
dent to issue the proclamation.

Sir, I would con d this Resoluti
for the acceptance of this House.

MR. DEPUTY-SPEAKER : Both the
motions are before the House.

SHRI RANGA (Srikakulam) : Sir, if
anything is needed to condemn the present
Home Minister as the hangman of India's
democracy, this action which he has taken is
enough. My hon. friend was talking about
democracy being made a mockery in this
country. While he was saying that, I was
reminded of what was happening in France,
when de Gaulle was taking charge of that
administration. There cannot be any de
Gaulle here because most of theso gentle-
men do not even have the claim that de
Gaulle has had in standing up for the free-
dom and liberty of his coumtry during the
last war. Here are these gentlemen who
have led the way for these defections—not
for ideological purposes. Some of my
friends might not agree with me, but I do
feel that Shri Ashoka Mehta had left his
party for ideological purposes—but only not
for those purposes, as he put it and for
ministerial possessions in the bargain.
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SHRI SHEO NARAIN (Basti) : You are
in the same category. <

SHRI RANGA : What is it that the pre-
sent Home Minister is doing ? What is it
that he has done when all those things were
being done in Rajasthan under his protec-
tion, with his blessings and, possibly, with
his secret advice 7 Why did he not then
advise that Governor, as he has been advis-
ing so many other Governors T Why did he
not get that Governor dismissed when he
misbehaived in that shameless manner in
order to prop up this Congress Party and its
‘murderous attacks on India’s democracy 7
At that time it was all very sweet, as sweet as
rasagulla and therefore he swallowed it.
But when it comes to Bengal it is not so
sweet because Bengal is the real home of
rasagulla and that rasagulla has proved to
be poison for my hon. friend.

I thought we were meeting here today in
order to hear him say that Bengal Govern-
ment is dismissed. But, no, it is the Har-
yana Government. Why 7 It is because
he finds a devil for him, equal in its manpe-
uvres, in its unscrupulousness, ini ts anxiety
and haste to dismiss, destroy and demoralise
democracy as the Congress Government
has proved itself to be. It has met its own
match there and it is afraid of touching the
Bengal Government.  As I was reading this
report I thought that my good old friend,
Shri Dharam Vira, the Governor was writing
this. But it is not so. It is Governar
Chakravarty who has written this report.
That Governor has not had the moral cou-
rage nor has this Home Minister got it. I
would have understood if this Home Minister
had resigned yesterday and a new Home
Minister had presented it today. But the
same Home Minister has the igncminy of
carrying on his flirtations with the Bengal
Government and dismissing this Govern-
ment here. He says this Government is
so very bad that there cannot be any stabls
Government here in Haryana, Has there
been any stable government in Bengal for the
past so many weeks, 5o many months ? What
has he been doing ? What has my hon.
friend, the champion of democracy done?
He should have dismissed it at the time of
Maxalbari. He should have had that moral
courage even during the period when the
Labour Minister and the Home Minister
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there were trying to fasten their gheraos over
law abiding people in Bengal. Did he have
that moral courage ? No. He is now trying to
fasten and sharpen this weapon of defectons
in Bengal. He has already got one set out.
He is trying to pitchfork one of them and put
him as the Chief Minister. Is he going to
have a stable government after dismissing
the present so-called SVD Government in
Bengal 7 No. I would have been very
glad indeed if my hon. friend Dr. Ghosh
were to become the Chief Minister there.
He should have been the Chief Minister all
these years because he has been known to
be the most honest Congressman who has
ever attained the position of a Minister.
It was because he was the most honest
Longress Minister—and it was accepted
even by the respected Statesman, the daily
paper—that he was dismissed by his party-
men, Congressmen, after six months of his
ministerial regime. Now they are anxious
to pitchfork him into Chief Minister,. Why?
Becuase they canmot get anyone of their own
partymen. Why ? Because, their party-
men have become demoralised, discredited
and they have been known to be dishonest
in the whole of Bengal, if not in the whole of
India. This is the sordid story of the
achicvements of this Congress under this
Home Minister. 1 am extremly sorry for
him, Shri Chavan, because he has allowed
himself to be shifted from one Ministry to
another. He thought that this was a pro-
motion for him, Some ofhis friends also
thought that this was a promotion for him.
Instead of fighting the Chinese demon, he
has come to fight our own democracy.

Instead of driving the Chinese out, now he

is driving our own Ministers from their
seats, This is his only achievement.

He has been known as the great hero of
‘Sahyadri. He has come over to Himachal,
Now what ice and what snow is he going to
find at the Himalayas, God only knows.
But I know that he bas earned this unen-
viable title of the hangman of India's
democracy.

He says he cannot wait until the Haryana
Assembly meets, He must forthwith dis-
miss this Ministry. Therefore, he has dis-
missed it. That Ministry, unfortunately
for him, has played into his hands. It has
.over-played their own game, the Congress
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game of defection. They have made it a
science. Rao Biindra Singh has proved 10
be a better master of science than their own
leader, Shri Sharma, who was in power
there, and his new ally, Shri Devi Lal.
What a Devi Lal and what a Sharma | This
is a country of Devi Lals ‘and Sharmas.
These two have played themselves into the
hands of this Home Minister and made it
s0 very convenient for him to come here in
this House. But I accuse this Congress
not only for having started the game but for
continuing it and for having made it into
such a fashionable political weapon that to-
day the Governor of Haryana is obliged to
say that he cannot be sure of any kind of a
stable majority from any group. And the
Congress Opposition never accepted its
position as Opposition. Shame to these
friends here sitting in these benches over
there. Shame indeed. They want to pose
as champions of democracy, as practitioners
of democracy. But when they find them-
sclves in a minority, they do not have the
decency, the common decency, to put up
with the other group remaining in power.
They must go on working day after day,
in a nefarious manner, in a shameless man-
per, in order to wean away more and more
people. How many times Devi Lal has
made his pilgrimage to this Dam here
How many times he has made not only his
pilgrimage but offered his salams to the
Home Minister 7 What plans they have
made between them, what schemes they
have hatched between them, God only
knows, but the result we know. This is
the achievement my friends have got. Are
they proud of it 7 Should they be proud of
it 7 Let them place their own hands on
their own hearts and say to themselves
whether they can be proud of the game they
have played, of the role they have played on
India’s democracy in this manner,

This Ministry is going. I do not regret
it. 1 do not also regret that this Assembly
is going. But I do regret the manner in
which they are sent away, in this discrimi-
natory fashion, while that Assembly is kept
alive, and that Ministry is kept alive and
their Governor is e¢xpected to reamain by
the phone, the hot phone between Calcutta
and Delhi, only to know the mind and the
doings of these two great persons, the Prime
Minister and the Home Minister.
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I do not know the other members of their
so-Called internal committee. What is the
role of this internal committee? Is it to
provide for us stable democracy in our
Couatry ?

My. hon. friend says that the legislators
in Haryana would not know or did not
know who is a minister today, who will not
be a minister tomorrow and who was the
mipister yesterday. But what is happening
in this House itself 7 The other day first
of all three, then a fourth, then a fifth and
now, bow many, six Deputy Ministers were
sworn in amd the portfolios were all re-
organised, of the old ones as well as of the
new ones. As if this is not enough, the
Prime Minister must add on to herself new
saris of new portfolios.... .(Interruption).
Do we ourselves know which portfolio is
held by each of these gentlemen here 7
These very fair faces are all very pleasing to
us to see but their doings are not pleasant
‘to us at all,

This is a discase that has overtaken the
“«Congress. It is such an infectious disease
-that it threatens to overtake the Opposition
also, with the result that the whole of demo-
.cracy in India is in danger of being destroyed.
Omnly one group comes out with flying colours
and that is the Jana Sangh of Haryana.
They bad 10 Members, I suppose and they
had the decency, the decorum, the character
and the integrity to refuse to accept any
ministership. They have remained true to
their profession during all these eight or
nine months while all others were running
after these ministerships in this manner.
‘What is the bird that runs after these various
things in such a disgusting manner ? It is
the crow among the Indian birds. That is
the role that is being played by them. By
whom 7 Most of these defectors were
erstwhile Congressmen on this side or on
that side. My hon. friend says that some of
them have changed three times, some four
times and some even five times. This is the
legacy that is being presented to this
Indian democracy by this Congress Party
which has remained continuously in -power
‘here at the Centre for all these 20 years and
in that State also for such a long time.

One cannot be proud of such a brood;
.ope cannot be proud of such a breed and
the time has come that this brood and this
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breed should go. And they would go-
They have produced this demon of defec-,
tion. Ouly the other day I saw a picture
an excellent picture, in Telugu of Kriskna-
vatara. At the end of the whole of the story
of Krishna, one male Yadava warrior began
to suffer from birth pangs. Then, he gave
birth to Musala. That Musala was turned
into dust by the drunken Yadavas and with
that dust, they fed the plants. With those
plants they killed themselves. That is the
Musala that the Congress Party has
bred. These are the plants that they have
planted in all the States and with those plants
they are going to destroy themselves. But
in the bargain the country will be destroyed,
India’s democracy will be destroyed, India"s
freedom will be destroyed, India’s Chapter
on Fundamental Rights will come to be
destroyed. That is why I condemn this
Ministry, I condemn this Government, I
condemn this Home Minister.

But I have a word of commiseration for
Shri Chakravarty, the Govermnor. He is
only made the mere instrument of their
oppressive act that they have done, but the
note that he has prepared is certainly one
that does not do any discredit to him.

oft tweiit fag (qgaw) @ T
fecdht offsT g @M ¥ TERR
76 9" TEWI & fAU W1 dgadA
fegeam & fram & oY gl feg-
T A B & Al § g g
T § 3% o o &7 3T & J9ma
F1 fo &1 ot w1 fawr QA w1 fow
§ oitC TR areE g o W A
FTATE HEH WG BT A I AR FT
§ G AT FT | § FAATE TR a9T I
g & A e ag A @ T ?
ag FI T 24 WS W TG ARA
fagi AL w2 o fog oY oF W
¥ A T AL T T AR T
P W L? T AT AT AN TS
TaA # g A afew F9@ )
fedt wfiFT qgT gW At avma 4 f
afgwr & Wz ff #3990 A6 T A
Ffew agt at IFEr g—dtan F Wi
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[ =it itz Feg )

f& o are fr v fgge ag aw
W RE | AT Y A ATCCHGE
ITHT AG B &1 W AvEaT 4T 5 1™
99 F1 T<H ¥ TW AN A ATrwrae
TEM ¥ da9 § 42 TaqdE B HTFH
fafre #t i 2w fafre< #1 g1aw
¥ & wfew 910 (swAw)

fe<t wiiwe aga 38 | FEMT
o w1 1857 F a9 & g FAST
agr forar o< ag ag gwar § e
' a2FFa AR FTaEE S T
AW 7§ FT 9 foar & e & |t
fegem ¥ 50 g wWEAr d= A
2 faw | 7g a8 g & foew st
% fawrs gz 7 faifers Sfm fog
#T AT FATH T9 fag 9 I fag
AT T gEW A (Em)

fedt afiee wrga qd guedl § e
g ¥ aw wF wgT F1 Far
FHAT T AL ) W AT @ AR
T I | I IS gHIX GIHT AET
43 § | Y ggd 1 59 71 Lede §
FgFT TR FATE | AgAF TAD
¥ WA AR a1 s
T TR W I | T w9 qat
g e 1 - ()
T A wifos Qe awwea o wwi 93
§ aeifgF et g | AR
TET 77 I TG § T AT ART AT A
fs 7@ wd st § g F oY g §
39 91 qEr A FOU A i gAE
I & AR § doma & A g
FigwrEeic g wAw § o gn
WA TAN AN IS Y W R
Ia | T & THo THo Yo FAT &
ST AT A A FB FoAr Fgr agl w7
AT @ 99 o g 1 gAw )
Tk ool | a1 g | AT Wk wew fagrdy
AT AT AL Frgraa aaE Qe RaE
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T F AT IR A A | gy
¥ 1t g TR W A AW g
W ) R O A g ¥ gl
g fr g &1 i 3ot & = W @
R ¥ AW 0 7 FAF § IR a8 ;W
QAT 1w & fowwr awow 0
o 3T § % fafret o A fig,
# ARqT § UF-0F A fow w7 amr
§ | SAH0 T FO I THTEA FIARY |
THFOF & § AW Har FEAT | qF
1= fag o Rade g9 feedt wfse
|qET 0 18 FT 117 AZW 7 &)
SA19 srEa frerfad s gasr gwr
2 farfad S faemge 7 s
FT 3T 5 a1 7AW

SHRI J. B. KRIPALANI (Guna) ; Will
you please request the hon. Member to speak
less loudly so that we may be able to under-
stand what he is saying.

oft o fag - 40 w1 aF gfcamom
# w3 7 w1 gw v ¢ A gheow
% fram w1 w991 § W gam Ay
TG E ) 40 A S @A § o o
FaT g

# a9 w7 1@ a1, fadr =fiFw arga,
AT &7 A< &, 7@ fad ae s g
6 fore srae & |8 W foar g s
HHTAT O TEI §, 78 AHIAT F4T T997 1
W A7 fg gz o, 47 god
FRTT FT gar fm § 5w gEwe
SATH, TF AT A a¥ AT ST-RI #7
mfw&é‘,fhﬁvﬁt@ifﬁ.
THo T o T o Hi—10FATL, 15 FATL,
20 g &7F | I} AF A= et §,
gheamem § THo qeo T Hiaw FR &,
a8 WA Al g1 A R AR R
FYRF AT A, ForawT F AET F@TE,
a1 #gT fF ag SE AE "gad
ST | F Gt I T I G
aaen g f a8 w4l goei ¥ O qu &G
Y, @17 AEiA T2 T feafww wo
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ifed ar, T S F T Tfed o,
wdtmT qFf v N @1, T
faars wrwa Far wifed a1 o g
foi=rd & g fafaeex mgg & ot
FAT g g 5 37 @ ¥ el wwd
FAM § TH-UF YT H, 77 A0 A i
F 15-15, 20-20 €o AT FT AT
70-70 %o ¥A ¥ faramar § oK v%-
TF T A 10—10, 15~15 TG TIAT
FATAT 8| T2 q19 FE &, TT FAWA
TFHI g Efag, o o aga &1 a5
fawddi 1 oF aF gt qEIg famdr
FETRANF AT A2, 3 F A
AT &, 67 %o H ATFCHWE, Afea
FE aF 39 & A it o fawa §
AL & ave fasd § o} foe gl g
FURAT F1 9T, 77 A4 AT 1

Zad a9 7 98 T I@av g 5 Fwi
s qenw fag #, oiedrd fafee—
IEMA W FITE

off gae WAt (HqqE3) ;A8 FEA
F i g1

ot Tordie fag : I o awAT
# w1 & T fircrat a7 qfesa @,
AfFTaNCIATAMAE | T IR
ox At fafreex wga &t ifsg F
fafrfi ddo 2w 3, i g &
FEUT §, TAFT AW AR T= 99,
faawt arox fealma fear 81 T g
g F2 §—9W WA A e
JAFT WA HARAT §l—3-11-67
frgem 2IEed, AT FWATI— "/
wd i & A @ e ghamn w8,
ZEY ¥98T a1 TAAE A 1| W A-
AT F A1ET IE HT TR AT
g A AT A TN
fafaedy ¥ 19T ITH TRRFC § AR
fEfeAasda= gl
$1LSS(CP)/61—8

#F gaaT Afed 9w fafaedy a1
#7gee ¢, form g—gwerQ Wi, o
qq ¥ T | 9 w7 § e A v w@a
& T §—ad agefor o §1 T@
FOM §—AG @t I d5 T d—
#7§ W1 fafreex a7 smar &, wawa &0
&7 QY W e g, e Wi a5
5 R T A S s |
@ 7o ¢ f 7 g oo wfed, @
goAa F1 fafa< avar I 81

ant wam fag gar 4 w2y &
& o= agt ¥ T zatd A o, @Y 33
T faer g 927 95, T A1 9% IR
ATHA ME I, WIT @R T
FZAT T——UTARIT faw T TEARE &
fag armr g1 et femam &
TEA FIGAT 4T | IF IARG T HEAT
A qT— FEAT 97; d39 HiEar
q1, AT FEGT AT, & BEAT AT
# IR B AT TG FLAT IRATE
a1 wEY e fRi—3R I §
23 Fr§ 7Y Fadd 1” 7 AT Fear
¢ I Tga=w #1 Hifer 7 o g@ Far
q—"% fafrex s ¥ wwE 3 AM €,
ot foedt & a9 & 7€ €17 7@ AT
fafet & fog 3o For 1 et 9o
fafrex aamd A £, 979 A TF T W
£

78 &1 7€, TF-TF q9 IANH AR
BCATEH | 9% FaaT & f6 gd e faseT
mﬁ...

SHRI P. K. DEO (Kalahandi) : How far
is it parliamentary to use phrases like ‘Ulloo
ke pathe”.

MR. DEPUTY SPEAKER : He is only
quoting from some statements. (Iméerrup-
sions).

SHRI S. KUNDU (Balasore) : Sir, you
should also see that some relevance is main-
tained in his speech. It is only bellowing,
screaming and howling.
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MR. DEPUTY-SPEAKER : I would very
much like both sides to observe the rules of
relevance. But, unfortunately, it is not be-
ing observed and I am very sorry for it

=it Tz g : fedt afiFR aew,
TF B g—
The man who has lost his case must fight.

S HITHY HTAT GIT AT §, AR TEA
& & gwawr g gu €, o fad ws
qRAE |

# oY aTa AT FEAT AEATE I8 @
tfrggmam fag oY ag war &
fe @ "o T wfed S w7
wrgarg fe oar aF s} AR A A
gay gafawi w1 o wav 2 #favw F)
7 #fade w39 77 91E 7w A X
7z JE% T ¢, AEWA A, 0%
I TN AT TG T F
5 fem &, efamm & ame @ T
gaER frarg A Esr g ¥
¥ wET efann & #T T8 @ &,
zafaq gt a4 o=t aifed

s afgz fafrer s §—ai
waaa @ §—fr afeez fag ofr o
10feaguaara d 13 4 | ag fafaee
T H A GEF A AT, I TR
¥ &1 T qaFQC $1, I qg WT
A A0F ¢, IfF 7w T 8, wiad
# feda & &l AT g |

& Fg1 QAT §, To@W ATEd,
A ag frsran § fw smowt a8 aga
g FAT Trfed ar 1 e i F st
ZI@TT & St 76 ATH, 807TH AGIEL
a9 §, fFaT-Awgs §, 36 faafa ¥,
F %Y aT A a9 G FIAT §, I
7T% A TATE ATE | ITET AT IeeqwA
2 & g gEnfeaa F3ar § A e
St Wiegwa v fear 8, 9ot g
fommam F@TE )
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SHRI S. M. BANERIJEE (Kanpur) : I
rise to a point of order and it is this. I
would invite your attention to rule 356
which reads thus :

The Speaker, after having called the
attention of the House to the conduct of
a member who persists in irrelevance or
intedious repetition ecither of his own
arguments or of the arguments used by
other members in debate, may direct
him to discontinue his speech......

You should have taken recourse to this
rule.

MR. DEPUTY-SPEAKER : I have seen
that rule already. The same rule was
pointed out to me earlier by Shri S, Kundu,
and immediately I had requested the hon.
Member to conclude and he has now con-
cluded.

SHRI S. M. BANERJEE : You should
have sent him out.

SHRI RANDHIR SINGH : What is
this 7 It is a question of give-and-take.

SHRI S. KUNDU : During this time, the
hon. Member Shri Randhir Singh has caus-
ed serious damage to our ear-drums by
shouting in this manner. We do not know
who will compensate us for this.

SHRI RAJARAM (Salem) : The Haryana
Member, because he is lonely here from the
Congress Party from Haryana has shogted
in this manner to establish his case.

SHRI RANDHIR SINGH : 1 was not

shouting. That was the strong voice from
my innermost heart.

SHRI RAJARAM : Even in that shout-
ing, he has said a very good thing; he has
paid homage to the Central Congress Gov-
ernment because the day is not far off to
pay homage to the Central Government.
As far as Haryana is concerned, today is the
blackest day in our country. The Congress
Party has ruled this country for the past
twenty Years or so in a non-stop manner
and has ruled all over the States. But even
after twenty years of rule, they do’not know
how to establish democracy in this country.
Unexpectedly, the Congress Party got hold
of the Central Government and through
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that they are now wanting to bring to a
collapse the non-Congress Governments in
all the other States. Now, the day has
dawned for this at Haryana. Even the
common people in the villages know that the
Central Congress Government are running
with a dagger towards the Bengal Govern-
ment to kill democracy in Bengal. But
unexpectedly, they have killed democracy in
Haryana, and see how nicely, how coolly
and how silently they have done it. The
biggest murderer of democracy in Haryana
is the Central Congress Government.

The Home Minister has stated several
points in his speech. He has even approv-
ed the defections. He pointed out that
somebody became a Minister in Haryana
and within five days he resigned his Minister-
ship. For everything there is a precedent
in India. In the Madras State, when the
Justice Party ruled in those days, under
dyarchy under the British regime, a member
became the Law Minister but he resigned
that post within three days. Ewven them,
the Britishers did not act so viciously, so
maliciously, so badly or so shamelessly
against that Government, but now this
Government has acted in such a manner.

I am now thinking about Haryana because
Haryana is the base of democracy, it is ruled
by an oppaosition party. Even according to
the Governox's letter, the last words say :

“Until there is such defection, Rao
Birendra Singh still commands the majo-
rity of party members in an effective
House of 78.”"

Ewen if there is a majority of one or two
members, that is enoogh. You are here to
safeguard that Government, you are here to
run democracy all over fthe country.” You
wanted to teach the ideology of democracy
to the masses, but what will the common
man think about us if you bring about the
collapse of a Government by such a kind of
backdoor method, if you bring President’s
rule all of a sudden without any notice.
What will the common man in the village
and in the city think ? He will lose faith in
democracy. Military rule may come in
India, and it is going to come if you act
like this all over the States.

The opposition have begun to rule only in
the kast ten months. In these ten months,
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somebody has established a very fine rule,
somebody has trouble with his ministry,
somebody is loitering hither and thither.
What is the harm 7 Why don't you give
them enough time to strengthen themselves ?
Even if it is a one vote majority, you must
accept it.

As far as defections are concerned, who
has taught it to us 7 In 1952, when Madras
turned against the Congress Government,
what happened ? The ex-Food Minister,
Shri C. Subramaniam, the ex-Deputy Educa-
tion Minister, Shrimati Soundaram Rama-
chandran, and all the other Congress people
rashed to Delhi to meet the great democrat,
Pandit Nehru. Then they returned to
Madras, they defected other party members
and formed the Government under the able
leadership of Rajaji, and he has been prais-
ed like anything for causing this defection,

It is rightly said that consistency is the
virtue of an ass. So, consistency is not
growing in this country. What is wrong
with defections, if something is going on
here and there, there is nothing wrong.
But in Haryana you toppled the Ministry
in no time. As the Speaker said this momn=
ing, he knew it only from the papers. If
that is the case, the Congress Central
Government is also going to see their fate
only from the papers. That is the case they
arc going to establish in this country.

If this is the case of Haryana today,
it will be the case of Bengal tomotrrow.
It may proceed up to Cape Comerin the day
after tomorrow. We are not going to watch
this game as silent spectators. We are
the clected representatives of this country.
We want to safeguard democracy in this
country. So, our intention is to teach
some lesson to this Home Minister or to
this Central Congress Government, to act
sensibly and act wisely. So, on behalf of
our party, the DMK, we are supporting the
adjournment motion.

MR. DEPUTY-SPEAKER : There is no
adjoarnment motion before the House.

simulta y

There are two T
placed.

SHRI RAJARAM : [ support the motion
moved by Shri Vajpayee.



l'?S? Proglamation

SHRIMATI SUCHETA KRIPALANI
(Gonda) : Mr. Deputy Speaker, Sir, I do not
think today is a very happy day either for
‘the Congress or for the Members of the
Opposition. In a parliamentry democracy,
it is quite expected that some parties will
come and some parties will go. It is in the
natural course of events, and one should
accept the change sportingly. Now that the
Congress does not enjoy majority in so
many other States, I do not think it should
be so seriously disturbed because for 20
years the Congress had [carried on the
government in all the States. A change for
a while, through government of other
parties, is not a matter to be worried about,
and the Congress’ turn will, 1 am sure, come
again, That is inevitable in a parliamentary
Democracy. '

MNow, let us see what has happened 7
The political picture of Haryana, as it has
been unfolding over the last few months,
1 am sure, has not been a matter of happi-
ness or pleasure to anybody, any person
who has any regard for democracy or for
political bonesty. In fact, the Members
of the Opposition as well as Members of
the Congress have been watching with
amazement and bewilderment the happen-
ings in Haryana, and in private talks all of
us have been condemning whatever has
happened there. I do not want to exoncrate
the Members of the Congress there cither.
Both the sides, and all the parties there have
behaved in a way which is highly irresponsi-
ble.' That only goes to show that they were
not fit to carry on the administration there.

-1 do not wish to go into details of the
letter of the Governor which has been
extensively quoted by Shri Vajpayee, but
1 was trying to read it hurriedly and mark
the pumber of changes that took place in
the ministry since 10th March last. 1 have
counted 17 changes—17 times, a new mem-
hawmesursomcchanaanmadeorn
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was writing his letter, four members came to
say that they had changed their loyalties
and become members of the Congress. I
am not holding a brief for the Congress.
I am condemning all the parties equally in
Haryana; they have been so irresponsible
that they are really not fit to be the represen-
tatives of the people or 1o hold the responsi-
bility of government.

‘What is the purpose of the administration?
What is the purpose of a governmént?
‘Whether it is democratic or whether is any
other form of government, whether it is
proletarian or whether it is King’s rule, the
purpose of the administration is to adminis-
ter. 1 would like to ask what kind of
administration these members might have
indulged in during the last few months?
“They were so busy securing chairs for
themselves; they were busy in canvassing
people, kidnapping people; if 1 may say so,
snatching them and locking them up. They
‘have been busy with intimadating their
.members. This was the work they were
busy with. What kind of administration
they were carrying 7 When the Ministers
‘were s0 preoccupied, I am quite sure that
the bureaucracy was free to do whatever
it liked. 1 am sure many things must have
been done which were not proper. But the
“Governor, in his report, says that even the
bureaucracy was not left alone. The party
members were going on worrying the mem-
bers of the administration, putting pressure
-on them for their transfers and for warious
such purposes. Therefore, the administra-
‘tion in Haryana had become a mockery.
1 would, with great humility, question my
hon. friend Shri Vajpayee who appealed in
the name of the people of Haryana that this
must not be done and democracy must not
‘be murdered. I would say that I am quite
surc that the stalwart, strong people of
Haryana—one of my hon. friends from
Haryana was roaring like a lion—who swell
the army, who are strong, virile and staleart

Minister or something or the other has
taken place. This goes to show that in a
most dishonest way, in a most cheap way,
offort has been made by politicians to main-
tain themselves in power. I am sure that
doamtrodoundtothecmdnot’mputy
Some people have changed parties three
times or four times; Mr. Arya has changed
for the fifth time. Even while the Governor

, who are practical people and who
know how to run their affairs, have now
heaved a sigh of relief when this Ministry
has gome.

‘What are the facts of the case ? Could the
Central Government or for that matter
anybody have interfered with the adminis:
tration of Haryana if they bad carried on
the government well ?
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The fault does not lie with the Governor.
If they had carried on the government pro-
perly and given good administration to the
people, nobody would have interfered. But
they did not carry on the government in a
proper way. It is no use blaming the
Governor. You could have blamed him
if he had tried to carry this on for a few
more days, waited for the Congress to ob-
tain a majority in the process of juggling of
seats and handed over the government to
the Congress. He did not do that. In his
letter he says clearly that the Congress as
well as the other parties have been behaving
in an irresponsible manner and under those
circumstances, his assessment was that
stable government was impossible. He
says :

“With such large scale and frequent
defections, it is impossible to find out
whether the will of the majority in the
legislature does really represent the will of
the people.”

When that was the situation, how do we
blame the Governor for giving this advice ?
This flexible loyalty is most deplorable.
I think the situation now obtaining in the
politidal arena in India is lowering our
prestige not only in our country, but ako
abroad. Everybody is watching with be-
wilderment as to what is happening here.
Therc is an open allegation by all the parties
that the power is being maintained by bri-
bery, corruption, political victimisation, etc.
In that state of things, I would ask my
friends in the opposition, do they really
honestly feel that this ministry should or
could have continued and by throwing it
out, democracy has been murdered ? I would
rather say that the people of Haryana de-
serve a better administration. They do not
deserve to see this kind of scandal. It
demoralises them and frustrates them.
Therefore, without going into the constitu-
tional issues, I would say that all people
in their heart of hearts are glad that this
mipistry has been dismissed. The people
will now be given an opportunity to express
their will after six months and I am sure
those who come to power there, after six
months will show a greater sense of respon-
sibility and will give a better administration
to the State having learnt a better lesson.
That is why I support the resolution moved
by the Home Minister,

st &0 Wo aAT (F1797) : TnEww
qEIT, § AT M F ATy

WS ATAANT 8T8 : 17§ qrdf ?
=t &/ ﬁo.ﬂﬂiﬂfﬂﬁﬂifl

¥® "W G g i femTeT
|

st ®@o Wo w : Trgufiy o Aoy
T % &, § Feqfiee o f o6 d
INF qEEleT w6 ¥ faU @9y garm
! T Ya e A v g
“It is possible that when the news gets
round that the Devi Lal group has merged
with the official Congress Legislature
Party, some members in the ruling party
now sitting on the fence, may also defect.
Until there is such defection, Rao Birender
Singh still commands the majority of 40
members in an effective house of 78."

[MR. SPEAkER in the chair]

Ay

16 Hrs.

W 9@ & a1 anfad gv oar § fF s
Wi, o7 f e & Teefa &1 maw
vy 7% e wn @, semaifas agat
F FATATT 9T i g gHT F FH T
fagm wan &, @ Y 39 F1 %7 77 Fan
T &, gfaaro fau o & ageq) %1
qafdi rwdzfae s am ) =
g i FfgT £Y stran & F ag Faw gfic
U FT ATAAT TGN & 1 T Wehl F AR
qET £ 7O F I gE 5@ wEg wh
I s fam g fs amer F
TATEAT F/ AT FA A T2 TF BT &
g aE, aff R Frmsa d
Wt TRiR auoEe; g7 8 W fear
& wg T fF A g & aE ®
T T g B THTHI I GA F<
faar 1 a1 § 78 wwman § 5 o s
a1 39 fedawa & aX 7 957 i aw@
1 T 1Y @ AEATE A g Wt
of & o o FATR Froray Al of 4t ¥
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[sft ®o wito wraii]
Ffawd & ) oft srairs-Sgar agw
g UF TEf A g4 LT 7 At 999 o9
= & a7 far ar at T /= a9 O
& anfat gosr 7 @ A ? W
W F ot fedema i Xaq TwmEe
q 37 @ &1 fafigor A feden fear
q7 | AT A9 3G fr qgar fedaer w19
v @t WA g fadwe ¥ fedawa
fear ar, g AT TH A AT TT G
wWifas & 7 wgr & swa § a9 5@t
qIG & DT T AT @1 A AT B F0
w4t 5 AFAAA F A" 9T 98 oA
AW T AR | A IFF A
T I (ERIAT IAF T T FieT I 14T
A IgiT FgaT s fway fF g gt
F AT A, A KA A TT A FS
AR AT A 7% Fogemr Fimwia g€ 4,
a7 NI 4 | I3 47 @ 5 @i @i
ATl grwa o agr F swdr fiw
fegT =it aa & g 7g Faa & fF Bhoee-
WA A geR Ga H T9T faar I
faad sgfedsaa A gr % 1 ga eI
uF & stara fagr ar fF fedwa F a2
7 g A R A § aq MET o
e i fepAnA e 7 | fedanq
foeell 3% AN FI FHA FH FTATTA D
fF fedama a1 | THTF 9T FT @
T I WG HIH ZIqT1 § AT WY agoa
T ) FAFAAT § UG AT F /G
2 1 Afwa oF Terfas weag & ag &
T AR W F1 GH F famm m@n )
TAfC i 36% 412 T TH B &H FEAT
g AR T # ) g F i 7 fagre
1 & guEr o " F F wiaw 9
T | FEAE wgiEd, § Ag o g
fa gfamer & anni *1 #av g § e
L AT A Fgr A 7 Igf 7T FTOWA
TR (wAwm) d S F dar
g g, qmeli g 1 A A Y AW W
ST g | 1§ 7% wrarfF aw ag
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FIUT F ATTFLH @1 | AG FHEAT
fogi 20 T19 a% WK & oo
AR 36 7@ I F 7! fFar | a9 W
TE FEQ § WRTNTF 1L | fF T97 9
AT WETIITET TT 97, T e 9=
T o i form o § 39w 940 0
ST WRE,F qem WeArg fF T §
ST 7l @ fF anfat g s e
fafaeet ggi wx aarfau v o faw
FATT q ? g R e fede
T &1 fedand 7 g1, T T qg Iy
e AR g8 wfE-NEw 1 99E 51 @)
& 7 fadza som wvgar § AT g
At T § FgT1 AEATE fF W aF 9
FTE SEAT A F TEH AT HGAH 0T
ag o Freli ¥ g AR Gt A faanw
T qFd G | AFHT BT I F qE A
qgt T AT E i g A S F 3
1 w0 Foremrer &1 sty of sroe ewy 9 €7
s Eifs 1 staeT WigT IW 9T A
& 1 g s § o A & i faw
I AAI AN 7 W 7w T g g
fom sm| &1 wad fawre, o
FOR & Fwmfs quwfag agew 99
qrea A1 5 TN ¥ 91 FZAQ G WA &1
g ag Mieg & @ 2, 57T ga e,
IEH G FT AT AW 7 W Tt
WEA TEHL F AIAEd AR FET g
£\ 7 g g TRarg e & S
T wor €Y o ug A Afsr d e § we-
qfd WTHA ST ER, L A AL AT
f& e g e F TR 9T I A0
&, Togaeli 97 @9 1, IWF A7
ueafa wea any e s an
oF 49 7 75 g & dmw & afegi
§ K @eFl 9 wEET  AETiAEn
g (W) SR wRW F
@ TR M A, T SR
frfsfia@a 3@ i @< g™
g afsT gw a@ gl R aw At
Fifem &1 @ & f& ored 9x AT-Fihf
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gEAT @ Suw fedt g9 7 &
fom s woeaE F sft 2
FQ Wz, FTT JTLAT F AT FA W
NG F, T F& FL IS A7 WM &
gmfag fF ag we Tgas amT 8, "y
O T AT § 1 FfET Seqer wgy,
et fell greta 7 WY g ey drwiad
FFHR FT @A F faq qae i &
g Fear qrgar g fF s S
TIAT A §, THAIHS THAAT F
S FAFT TG § A1 TqHT A8 ThET
gt 1 @ aGF ¥ qwgaty &1 W
AT FT A1 A T 9 97 £ W® 8,
fanawr & @ § & gt o< fafaetad
ar ATFAGN F@W g1 ()
IfFTERT AET I FW IR AR
# A FO FEAT AL & | FA & A
A FL 1 78 X A1 IifF gAT AeA
F famrad @3 & (sgwaw)
#13 sqrar wiFFm @ 9g AT IO
aferd & gk fac | i at Trga g f
TfF §AT 92T & 219 § g9 aHA &,
ag < AT g A anfedw W w7
14, T9q AT 3 gAh aT wL-
ofd W8T AL AT T | qeAq WA,
Fdt F1T7 a7 fF g7 @ v R F fw
g F1 aegufy @ fAr wfgw
W I9g ¥ g 9w w4 41 Ggifaw
IYA T AT G gH AT

U A W& : gL |

it @towto awt : gf, gre v | AfFT
T § WgEaI &1 AR o7 ¥, 9%
fasa Fa1 From St g2 & a9 49

W qo Ao &t (FET) : goflo F
Fros Fegfaee fafeed 7 =i 2
faar ar 4€f ?

ot §o HYo TN : HLqH ALRF, W
Faq ag av § 5 ot gk Wik wg

foregi g Teve frar &, 5w v Wi
# et ¥ oy T #15 s g1
T far & | F FgaT A1ear g 5 0 Fro
8 F qmF fiar § @R fiwd wdar
FUT F T FT AATE A7 o7 7 fawer
g F99 F1 U & HAS | a8 AT
fF a0 FH aETWME | AT ST
#t OFE UG T T | 1947 ¥
qEeT IFTT FHIAET Fel AT F a7 A °l g
& fiF 3o %7 49 a7 T | SO0 AGAT
T SR FT @ W 9 1 A o
HgEa ! & 47F A GWH
WEF T A A AW F A9F §

g TIHT W & | wEied #F Fgaw g,

e wEre, e oy gu A & @il
AT FT A rEAT TS [iE AW
foomm +@ & @ W qiEEnE
FARAT Y | TR TOF ¥ i
T WTHT 0] o I 7 e fage &
A T e Y 1 &% v foe as
¥ 9T W ORI T FE A 97 a9 gd
¢ 9 * WY gEm AR SmE A 5
uF awe - cfafaed g o T
gfera it @1 g80 a6 S B O
@Tl'rl'{m)

TRAL AR AT Fed & o9 &
T #, s d aRA | sodw
F TR A 150 HT WWH TW,
TUTRT AT AT FL | TG T AFT & 90
am AR fegmm WX § R A
TEI ! WW AEE F AR A SV
TR AT S I @ 4 | F
FEAT FATEAT §, JW F G FY A A,
W qg A AT FU | T q@EA I
o Ed T T T s
il A ar @ f et egr quw 7
gl ...... (m) ------ ﬁﬁ
WrE W@ AR 99 F TE AT A
g gferm wEw ¥ @ g s
e & 79 |
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[sit &o wYo Fsil]

# Fgm =wm@n g, gfamn § gra
T R AR A ¥ IR w0 w7
Faran fex o faaerm | iR o
TR AR gé wrew for @ @
T qegafa W 9T K F I
FIF I 7 7 IF FF A T 24T
@ 37 ¥ i 77 @ § 5 fegemw
N AT AT FAW BT AT TN
2 R oy ww oA gl @@ g,
Tl g€ FW 1 TR g W
TR 1 a8 Fw e S
T A o 9= W A Ay
& v fa<en &Y Filw § | 39 F0G A
&9 A faerge ) wTed | o vl &
| § g0 FHGT qEr St ¥ gea
FFEE |

=t ow s T (feaR): A
sreqe <, srafaw g fafeet awe
W Wiewe i fRar @, & saar
aws ¥ 9% @t gon § 1\ F gwwr §
T iRkl s iarfs
TR #t @ foR & a5 af e
ForaT IET FEY 41 | S99 § ghemn
gz T ¢, ¥T 9 @ qifafew ¥
TET AGE IR | F IO T F g
LT F g @ AR g afE 3
TeE T % f5 9wt = amfaw
AR AT AT

qY A aw @ ag g e
et #F aw & 5 agl A1 q@wr &
g far T ) U aE & a8 | W
a1, ¥R g feam &, s g
arfaw g fafrex & fomr & 78
T g 5 gt o) FE Rt
TEAE T § A A 9 Fvar
7 §EY, JOR! awve w0\ F
T wF fawmar § sl st
T A SR, @ ForeE R aEad
et T wF § I AT g A
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FEFT AATH T BT | gEiad g
e Fe a1 |

ya wgt % ghamm & qfafe
FT gaT g, § U AN F A
q odfier FET g T qAAA A D
F, # % ¥ g wggw s g F -
R F1 79 & ford S st
N T Y & 1 W, gfamn ¥
AT qrET 1 FreT ALY 9T, AEfEAt-
ST FT FALT AL 4T, q@E I AT I
Tt w1 @wer 91 | ame ® frew
ATHTT AT ATAA @AY AT A
T A FEAT FO—eR 9 g,
Y qifeat Tt s g€, wEw 9@l
i 48 T el 3T owwT F1 13 A2
fasft 1 R fl ot 3, foed @i
ST LT AT, FTHATE gOGeT 7GT T
T & 9919 § g 1 WY FAT Argar
g WTae ga wreEi &1 9 ga g fF o
9 FE TEl # aw ¥ fewe fad,
at aET 9t & q e8 IREET
Y 4, WY Swar § qgac g | Iawt
A 39 I FT SHL FEAT
ag1 fomt g gF faar a1 =
SqTRT F0E F1 g faAerde w1 oqww
mﬁ#n. ......

sStawxa vt ;T2 )

it T oo T oAy faeg @
& & IF A wwAT g

=Y qwaa wRi : § I9F LA FY
¥ Far g, faege w9 @, gfa
AR 9T T @ | T A9 9§ et
g f5 vl w3t 43

MR. SPEAKER : No. Please. He has
a right to say what he wants to say.

it TR §O A AT e A,
#Y WY aw w4 g, fevafai & |
el & [ 3T T 1 T Aifaret Y 914,
& F I f @ gew ¥ e 3
¥ fad R g 1 At FHArd A AT
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FT ATH GAT gRI, 9E ®09 fewe &
foit aomre fear 1 gRY 7€ A fear
gan a1 fF S wif w1y fese & o0
T Y, IR FAGATHT 34T qEI7
#T 250 To RN AT T, TH & AATET
U% A B0 TAR IUWE § 39 a|
& faar 3 937 5 e o fewe &
fadr, at a8 T A w0 AT
FAETY AT gFoe A fewe & fod woad
frar st 1,250 e FHTFCH
st v vt © oF T gL e 7
oF st €, friA Fidy fowe & fad
vt fFan, A s A A § O
T ot AT =eT

ot T woor o ¢ HA Ag AW I
fod ggt 9% dw fean, 9fF R 2w
F T FETAT T 9T | e i
ATE & FqL TAGT FT FealeT
AT & Fr Ffirw A, 99 A A
e, &Y snfeT & St T A A=
#vre &1, f/@ § 1,250 %o T
a1 #< fa7 4, 94y #7 vz a3
off qwEy T 1952 F AT A
SAEY  SaET S AT W g | gt )
7 %% ) & & % = faw, @1
1957 § Sfreft, 1962 & ST | AT AT
T R 2 W E | :
&t MR wwTw |@Et (FRRAR)
A FEIRH, ATIHT ST THRISH I @I
2, U AT ATE @€ g T
fawa gfamen 1 s & o

MR. SPEAKER : Will you kindly sit
down ? Is it that everybody have spoken
only 100 per cent truth and there has been
no exaggeration? What is all this 7 Every-
body has a right to say, what he has to say.
There is bound to be some exaggeration,

ot TR o W T AT
Zrgw & A & it Wit € A fn g
g1

soqw Wy - e Jifgd, T,
arw faar &, F1er 20

it TR w3 FEA FTATAT
ggar f& @i ot &1 @rer A A,
AT ATfegIsIST 1 @TeT g 91, q@r
qEAfSEY &7 T ¢, 9@ 9¢ TEhe
T ot fewwrea §—gufed A7
g frae 1 e A A ¥ e
o9 F1 g9 gAT &1, A qH IW AW
F1 aFHEE g, e ¥ fedt o gt
# TR F FT T4 T2 9T ¥

TS -9 § qg WY FEAT Jgar
g f& wgt oF agr & Jwi &1 990 g,
@1 AXT 59 FIH & GA § A STIHT
Wl a5 wwaAaT 9rfed f oo faam
AR A U TR A 97 | AT
FEGIA FT AW AX §—3F § |
Fwmamarame & i fac g s
T FIEEGIH 1 749 957 7FES
g ¢ 5 2 ¥ sz, fergeam & s
OF ORI LT Fa9 FL 61 IT gA-
g €T 1 TA § gy surer fam-
T A= FT ] | THo THo THo
F1  THo AFo #Y T— AA T
T F qEAH TG T AN TWA
O FI@T E W1 THo UHe To g
Fig & & ww # @y qEr F
g # @l &1 am WEY &,
AR § WY AT g1 awdT §, AT
®:-6: TH TF a6 A U a06 90
#t fow X, § Jow e § @i
FEAAVA #F FATE G ? ATRAT
@z % efemw grit 7 T s
T ot %% s ot & o Fole ¥ s
g AT W T, AT W,
haﬂ,maﬂ@oﬁo@o
F1 ot oft T 0% ¥ w1 w0 A fferw
1 7€ | afad 98 I 49

yq G F TAATHT FT FOSX g,
I IR A F QA Frme o



1769 Proclamation

[t v oo 7pea]
IR T S § ) 39 fo wgw
I AT IRT TAAST TEE w
ggard § o agm feen 41 &R
IR 77 e a1 fF S ==
et w1 wEw &, gfEm & IR
aifgg g9 & 1| AT WF WrEl A 4@
T FEATO T 93T g1 TR
FemEr 9% U9 gu gk ghamm &
JTEY F waE S e fag w1
¥ faer | I &7 T A F@Er 7 AT
fs % foor goo a1 =0 aE R,
gt 4 a1 S A & wE AT
g Wt w1 5 sy A1 A 3w o
TN % I aifed @ifs 9= & IR
g ¥ sz gl o A Y
Sl

W FAAT F9 7 fageaw T
g Had—aet ¥ v fafex o
drez fag ¥ g7 =X ¥ @ @ A
fawrfar #71 2 f5 gfamn & s firs-
zH TN g T1fed (| & e ¥ qean
g f = gfcamn it & Sifefesa wety,
sifs ardrael # foide #t §,
a ¥ fof dat & R F@i &1 %
fafaeet g aw@ #1 fawrfor sar &
o 1Y ama @ 0, foue o od
=R

st ot T (qd) : faa @ N
AR |

oft sree fagrdt awqdt : T A
W A IE@ A 9r |

it TR e @ Al § 1A
Fgar § 5 g fafaed) &, W@ @)
T ST g8 F39 ISMT &, WEr FIH IS
2 AR wF faar @ A A @
a1 |

L Wr€ THo THo aull A I FaT %
FA TR F A% gfanm F a7
Fiag I FT [T g G 7
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¥ ad #9 war g AfeT § I
TF AT FT %I faeman § i smR s
TR g At 70 B w4 §i g
wUw gfgs HA0 | 9@ T Fe X
gifew A 2nit afew s g
AF! gifad FH | IHF FTOTE |
T F AR FT, AT FY ST FTFA
1 amzfersaig & e favaw 2
fomer f5 oqe #7 2 far | o=@ %
F=gT AEHY AT AT H 9FFAT TIRav
7€ 78 wwwar @ 5 ow @ wear @
F¥waeT § o &1 R fa a0 A
Fiug #1 fewe faer o | 50 9de @
# SER HEAE g1 @1 A 9g  ThiER
FifF @t FT FAGT FUF F AW §,
|y 47 3 ATy & @Y | 5 T weE
Fam ¥ fer @ fafrex aee ¥
N [ETE W e @ gEEr ol
FEE

St TR I (EHT) @ Aew
WA, A g WAl TG Rd TR
SETR @ FT qgq TG & @ & |
e & i wmae ag sfage ¥ a8 Awge
sfeay &Y T F41TF oI & 7 FF a0
=t 7g fedr ey # S g
T Afoge #, FEd o A AR
g @ gfamn £t gE sk W
aeft g ATE X QT AR AR ;@
T9 A% gAT A A qW vt
#AX Faa FT T A1 & Fray e |

avY o g A @ ¥ A
Ao F @ 91 5 qewre ag w0 A
FT T T GerE &1 F g FeA FET
AR agmr ¥ gl §% IW F I
= G W@ & | ¥ W g A A
T AR RE |

e, 98 TSI FT A AfaATT §
YT AFAG TGO FT A AT § IO
oF & 19 ¢ AT qg § TH-AIT 9 |
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T-RE N ¥ 0% wem vaw gt |
SR # ¥ 7 o wd | gwfad -
7T Y gu W a@E A 'R IF T
@A WA A AR I W
TR ¥ g & sfaws sev g oA
IAET VG Y FTQAT AT A WEY ATAAT
# qo-aeq ¥ fafae @9 wife Su<
TH-33 10T § gfans & #fawea #1
W FE F Al g0 T fwr &
TA-a7F F Hforw g wr § A e
d9 & a9 fres F ¥ afral 1 781
Wt T FY AT I qA-ASH FA
FT T4 FEl FAAT AT @ & | gl
o @ go-wEw #Y ? o @y foew
T F FAT IO FT I9T gdAT a1 F
Fwar | sfew S F gt e g
TR I ol Al g
ST 9T FE Ao AT S 3T
SATd | ST OWT FrAT A F qwwar fF
T T T § AR T TR AF
2 #fF gAY 919 F4T, UF T TA-AEH
& G W BT & famT awr s e
£ #IR gE{ 6 -39 F IO AR
Ry & 1 wefad § =g it anr
T 9| W yEn: A w1 e o
LT A | g9-3= § 98 9 fafam
temmaa a1 wadr g e
-G AG) g1 fgd | F oY Sav Y
g g 1 Afe Ty g A9 A @
St AT FTE YgAT § qu-aey
T ot g Iy F v 7= e fgd
& ST G ¥ T@ WEE @ -
T T =T g% A, 9« AT g W
TW-aT9 & v Aav AT Hfaw Iy
fear @it <@ a1 99 Wt g9 & o &
AR g ot foaww g e s o
FATEG T § HR B G § IR
TH-aET 71 faar T 2 ) SEwY fa=
b e Fr TER A QW1 A
AT wEAT =gat g ey ¥ e
1 9% § T N g | @ W
R ant & oF fem fF e e

st f agt wiw A g I A
faamr s A i @Y

T g To-aew 71 &7 gg gfam
T FHI F7 Ffeaea & HT|/@H Y|
-9 &1 AR FRW 9T A 99 I
ag HLRTC I Ag) WU ¥t AE ? ;|
sufed fo ot a@ T =t FraaeaTe
AR A o FE 98 99 AW FT
4% W WA A WO ¥ @ 4
fF fret 7 foelt o0%F & agwa =
FH TG FAF T GOATES FL Af6q 9T
g AT A § a9 g ge ar faex
FAANTCAT qg TERHIT FT FI57 AT
= IO FT AR THA wew ¥ IfA
Wt 99 faurr ey =y dw FT
W AR T ar | &
=t IFr & o aFar g 5 o 7
fow AT gv ¥ @ AT gL
& fear mr T aOE s w1 A
fear v fF agr & fammasi #1 drer
91, | & IfQ, dfaw & afd ax
dear #1 oY ggl foF gom at @@ U
T8 9 gaTfear agd F agt 9T At
FT FT g1 § 7 w47 AT Y wEw
Fg qeafeer a4r @At a1 3% AR @A
TE? I AN T 1w T
¥ R T I A JIE TR A e
& ¥ arE § 1| TORAW F FEL TA_L
HAR IOF e H ITXTRW A AW F
TS ¥ W ¥ 7 fawrd ? g=e
IHTA FI AT IF FUG FY q@1 W
gareg FUar fomer & gwa afomr
QT | gl I qTY war ot a1 faumms
4 ? ag g 1oy 18 fa T+ A%
qE H 9 q9TET gt T | g F
H9F g w9 AT | e WRW H
ot |1 eaTe & af@ g T oAy
FH A @ § A TOF oA
A T ATEA ST @ g ! sy
wgar e g fE g www aw
g @ AWy &3 ge § AR & e
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AT 3 U FEAT W@ § fF W
T g7 & wAE q@ wy
froe o) g $R FT HET FT B
A #T @ & I9¥ gawe dgam
I HETH FET SR 57 J1ET &
AT FW Wt 98 waT AMET MR §
TTEAT AT THAT & | AT Fgl gAAAT &
T35 I | T aRg A AR ST A &
Fgm AW fF @@ N s &,
AR §F T 45 o 5 aer
I H ST IR T TR A
& e fe w5t o fawr ag @
il g R T4 @7 F
T AT e @ aHe A &3
@ 5 ST wem 2w F w1 g
% % Tt 9 T QW | 99 0F T
FIET FT BT JAR FL forat @T F At
A THFTF  FF AT FE AW F T_
F ot frdt 7 fadt for oed arem &1
Wit ¥ 59 &F MR IF@HFHF
T F AR A N wfew s g,
AT FEAT A1t § FF Agart &%
IMGd ¥ 99 T q@ & fawaw w9
FUO 1w ofr T

‘9T IRW FES @AL' | I
I W A & § fF gEd # e
araEl # wF FQO ) gETa qfaae
FoH § THiFA g% § A @l e
FIFL ERI 31 3% & S foaw a0
FTAHIT ENAT &Y IaHT g agfed FAv
WA T R E 5
FT FAGN L AT 7 A
HOHTRI 31 F3Ted FGT F 97 @¥ & A
T 6 A HT AHET TEY A9 9T |
6 WEH Tg WAl |1 TN IC A W@ |
g T 6 TG § T g W@ A
TEET 9 ag & fv oF o =fe
T AT AT AT A F 97 F
TEAT ATEAT 2 | F2Y F( AT A AT
fomr st #r gErd ¥ § Afew o
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# IUF AT AT A w1 a7
T2 6 W 1 faOdy o #Y g F
53, faiedy o= w1 | Fey § IR
#IT F@ A1 3T & e ¥ F6 A
TEAT | 47 F qET T wT AT AMEAr
g fF 7 & de-Fie s ¥ W@/
SHF AL E | SRl Ai FEAT AT
ag Y g s @ § | falidY qw A
tfama & &1 <9 FEF FT AT AT
wfed 9T 78 9 A9 €1 9 g W
FTEN {5 1 Igiv o0 aar frar & 7
w1 IER v o ST ¥ AT w1 AFT
Tl § #1E g9 frar & 7w s
swaar & fgg & Fi€ W T Ty
27 T a9 g faear @ 2 B
frel a0 ¥ g mdl a9 JE AW
IUEE {6 R FETW F AW A
AT R Faz F Y FAT 71 97 )
7z feafa & s =g amE A
M TR 9 99 FL F AT AqA B
gw w1 fom @7 & a9 A9 @ Q
forer @ 1 sqEER AT & A= AT F
¢ g1 9€ WFaT & WA § AT FLGT 90
AW 2 | A 7 Y FOEAET T
A # 9@ ¥ F AT B TE@
¥ GX TIHITH] FT TEHTT FCF AT
falY T | WH T G A
ag < g W FT T A feT 18
Fx ¥ W1 AR g ¥ el v ¥ Ao
et samI @
T FE o A wfwr w1 Qe e
&t AT TE A7 FF A€ AT AGG JAT
AT ATt Fgraa At A A &
2\ e @ gEAG AW ¥ oA F
§ wF ar suwr fdadr @
FTHTT 9T AT T HeAT AT 9T EAT 1
gafad gom Ued, w9q ed | s W
AT AT WG AT S & a9 fawarw
w1 afm & 1
F A ot T FT FANTAT ATEAT
g | @ FwiT § o fawfed § w0
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A @ g ? FOh § oed 99 @8
Afew g 9 T TT @ @ g 7
26 FRMAGET & a9 =i f&5g 15 &=
AT &) T AT | AT 34 (AT F
HEIR 75 Y ATAHT FT ATHIC & FIE
¥ s e § fF at o< 26 SR fAA
¥ fdwe frr g 13 faddt €0
R W W §, 41 gT AR 75 F
34 w0W ¥ § 1 9wy agET 2 |
U T HA § ST forrad #7 st
g sfer | ol wwE A @R
qFe ArETETE § Afe S ag wEa
# a0 § i o¥ 9 9 @ &
FTaW &1 AT @ E | F 9w fF W
AT qg I I ¥ IJ|WA A AR
BT T | T ATT  OF T ¥ T
Gt T AW Y AT AT 9L R FET
ff TR AT E 1 A T W A
ax fawara 7t & f ag @t wmEi
§ Sda & eq § | 98 wgfaa &
A AET § AT 9 WET WAl # Sar
#r agadr e § AT I § fF I
A TH W AT g T A faam
22 Y Afe 917 a9 0T F
FATET A Ay 4g Faear o @@
f& ga} g€l ¥ AT TETT FT AR
qiet § mfwa g @t qfere & sk =
ar s fox faredva<r ya 539 &
& WA W FAT o qg G g
wifed s o9 Sux & weer @@ FrEme
I, at g I 7 S #1 g &
€ | T T T Ag) 997 Q@ &,
w IR At aff T FA 1 7
@ # felT Aifs & sgrt ==
aifed 1

wafed & g wdl ¥ ag T TEm
fr g o8 ¥ a0 AR AT | oW
TFR ¥ gHAE TFET AT G § |
A gt 1 i w
gFIC F1 gy SR i Fr aR
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9 T F WET g AAT AT | AR
TTF WY gl g ) Afew & A
FEN % 9 g FHH A ) F g
fr for avg ¥ 49 & UsgaTE wEeT
¥g @ ¢ 5 fow =1 agwa &, fow &1
ASTAT &, UG AT (94T TAT F a4 &,
ghamm & r st fifa F1 g
farar st 1 g% agwa el faoi &
FAfaFX  TAAT FI ==L T BT T
T F1 1935 ¥ v & Figwr 78
3 =ifed 9 %| T g9 W H
1935 ¥ wFe Fr gty @ s
aifgd, afes sgfam & s #1
TS AT T FT A BT AT |

Tafed g et T qwE F e
¥ ¥ AT AT 71 77 F ag ghamn
F 7% welT & grr farerr v Y e
ae T 1w fag w1 agwa g
A AR TET &; WL IR WS
g &, at fex forawr agwa @ @,
TEF! WEA TG S | A IAF AR
Y g Helt T T 97 0gF fr gfcaren
F T FA AT dfqam &
gl 9w gwdr g, @ feT e ww
FT feam 9 | 77 W A g el
T % ¥ 7w w1 fF 37 3@ A%
THEA § Sdita® &, 7 5 e
T HA A1 | THied A, A
T A dfaam & g
HAT TH NEE R A A A 0

SHRI P VENKATASUBBAIAH
(Nandyal) : I have stood up today to
defend the action of the President in
promulgating President’s rule in Haryana.
I entirely agree with the Opposition when
they say that democracy should be saved.
Democracy cannot be saved in the manner
that the Opposition preaches here. Demo-
cracy has been butchered and murdered and
raped in Haryana, It is the duty of: the
Governor and the President to save demo-
cracy. It is with that end in view that this
step has been taken to wuphold the
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constitution and to save democracy from
disrepute and ridicule,

The Governor in his letter to the President
has clearly stated the events that have taken
place in the course of the few months since
the present Ministry in Haryana had taken
office. Several Members have changed their
party affiliations. Members have been speak-
ing hereabout defections. Defections to gain
political power and defections because of
ideological changes have been very well
listed here. My hon. friend Shri Ranga is
not here at the moment. When he defected,
he defected to found a new political party
but not for political gain. He was here as
a Member of Parliament when he defected
from the Congress. He started to go to
the KMPP, and then to the KLP and
then from the NLP he came back to the
Congress, and from the Congress he again
defected and started the Swatantra Party.
That is not defection at all, but that is only
an ideological conviction, When it suites
the Opposition Members to say that this
is the sort of defection that has taken place,
we have nothing to say against our great
leader Shri Ranga.

1 should mention one other instance also.
Shri Asoka Mchta when he joined the
Congress Party was never a member of
a legislature. He joined the Congress purely
on an ideological basis. So, 1 would remind
my hon. friends who speak here about
defections that they must also have this
aspect in view.

«ft ofs T : WF TR T DI
FHITA ¥ IJureaw a1 f2 @ 0§

SHRI P. VENKATASUBBAIAH : Har-
yana has a hoary past. It was there that
the battle of Kurukshetra was fought, the
battle of dharma against adharma was
fought. Here, for the first time, another
battle of democracy is being fought now.

~ In that context, I want to congratulate
the Home Minister that he is responsible
to uphold the democratic functioning here.

‘When Shri Bal Raj Madhok, Shri Vajpayee
and other members speak, I find that there
is 2 aplit personality. Shri Madhok issued a
statement deploring the state of affairs
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obtaining in Haryana, but Shri Vajpayee
says here....

SHRI BAL RAJ MADHOK :1 did
issue a statement deploring the situation in
Haryana, in Bengal and in Jammu and
Kashmir. You pick up Haryana and leave
out Bengal and Kashmir, that is my grouse.

SHRI P, VENKATASUBBAIAH : I am
coming to that.

Shri Ram Sevak Yadav very nicely chides
the Jana Sangh members not to fall in the
trap of the Congress, because he is afraid of
his own party members in the States where
the S5P and the Jana Sangh and other
parties are the partners, we can hear the
rumblings in the parties.

it e fawd : s @ AT oF et
Ry M EER E

SHRI P. VENKATASUBBAIAH : They
have learnt to hate the Congress, but ihey
have not learnt to like each other, the
constituent parties of their Govern-
ments. That is the difficulty. Shri Gumam
Singh, the Punjab Chief Minister, says that
he is disgusted. Shri Charan Singh, the U.P,
Chief Minister says that he cannot carry
on. Whom are they blaming? They blame
themselves for the sorry state of affairs
they have brought in the various Govern-
ments.

One factor that I would like to impress
upon this House is that the Ministry has
been dismissed and the Assembly has also
been dissolved. If really the Congress
Government at the Centre had the idea of
reviving the Congress Party which is in a
minority and indulging in horse-trading they
would certainly have kept the Assembly
alive, The fact that the Assembly has been
dissolved and the Ministry dismissed clearly
proves that the Central Government is
as much anxious as the opposition mem-
bers to save democracy. Many political
manoeuvres could have been made by
dismissing the Ministry and encouraging the
Congress Party there to draw defcctors from
the other groups, because defectien is
taking place, as the Governor has pointed
out as the changing of a coat,

Shri Vajpayee has been saying that the
Governor has issued a statement that still

Rao Birendra Singh commands a majority,
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and he is not going to dismiss his ministry,
also that he has agreed that he would wiit
till the result of the pending by election is
known, but he has not read the later portion}
where this view has been taken by the
Governor that a succession of events tock
place which go to show that there is no
stability, that the morality of the legislators
has gone down, and the administration has
come to a standstill. The cfficers do mnot
find security, everybody is in constant fear,
the Government has come to a standstill,
In such circumstances, what else could
have been done by any other Govern-
ment than to dismiss this unwanted
ministry which is going against demc-
cracy?

Coming to the other points raised by}
hon. Members, I would only say that the
Congress Party is as much interested as the
members of the opposition to uphold the
Constitution and preserve demccracy. We
are not lagging behind in urholding the
constitutional provisions, but when the
events go to show that the people have
lost confidence in the administration there,
when there is no scmblance of an orderly
or stable Government, what else could any
Government have done? The very same
opposition would have accused the Central
Government if they had not taken this
step of saving democracy in Haryana,

Another factor I wanted to bring to the
notice of this House is that, as my hon.
friend Shri Ram Kishan Gupta has pointed
out, the leaders of the Opposition should
fight the battle of the ballot. They should
go to the people and prove that the action
of the Central Government is contrary
to the principles of democracy. It is not as
if President’s rule is going to be perpetuated
for years together. It is only for the pre-
servation of democracy that this step has
been taken, The extreme step of dismissing
the Ministry has been taken only under
certain compelling circumstances.

With these few words, I defend the action
taken by the Central Government.

SHRI P. RAMAMURTI (Madurai) :
Mua. Speaker, Sir, T was a little bit amused
when I saw the moral pose taken by the
Home Minister as well as my friend Mr.
Venktasubbaiah and Mr. Gupta, on this
question. What is it that the President’s
rule has been imposed in Haryana for?
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The Governor does not say that the consti-
tutional provisions have broken down any-
where in that report. I am not going into
the question whether the Governor is enti-
tled to ask for the dissolution of the
Assembly when the constitutional provisions
have not broken down. Everyone knows
that this is the constitutional provision.
Therefore, I am not going into that question
today.

The Governor of the State of Haryana
arrogates to himself the right to order the
political life of that particular State. And
what is that political life in that State?
The State Congress party—] sm reading
from the report—

....led by Pt. Bhagwat Dayal
Sharma could not forget or forgive
Rao Birender Singh for having started
the game of defection frem the party.
Efforts were made almost continuously to
topple the Ministry in co-operation with
Shri Devi Lal who wanted to form a
Ministry under his leaderchip.™

Mr. Venkatasubbaiah was talking of a
split personality in reference to scme Mem-
bers inthe Opposition. 1 want to kncw this :
the Minister sitting there, everyone of them,
has got a split personality : one personality
as members of the Working Committee
and leaders of the party and another per-
sonality as members of the Cabinet here.
What is it that has happened? Either the
Haryana Congress party is a part or a
unit of the All-India Congress party or it is
not. If it is a unit of the All-India Congress
party, the people sitting there, the Ministers
sitting there, also have got their own say.
In that case, the casiest thing for them
would have been to discipline them, the
unit of the Haryana Congress party and tell
them, “Look herc. you cannot play
this game and ask people to defect
from this side or that side.” That is the
simple thing that they could have done.
Why is it that they did not do that? There
are many people here who talked about
morality. It is amusing for me to hear of
morality when they talk of morality. They
bave been talking of defections.

There was a time in this country, in 1937
or 1938, I remember, when in the then
Central Provinces, the Congress Chiel
Minister Dr. N. B. Khare, despite the
Congress Working Committee’s directive,
conspired with the Governor. And what dig
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the Congress party do? The Congress party
immediately cisowned him and took dis-
ciplinary action against him and expelled
him from the Congress party. Not a single
dog barked in this country when Dr. N. B.
Khare was hounded out of public life. That
was the position in 1937. Those were the
days when the Congress party, the All-India
Congress National Congress, was engaged in
the struggle against British imperialism.
There was something to inspire the people
of this country. That party today, after
Independence,—what is the position of that
party which had led the struggle for Inde-
pendence and which had won the support
of the entire peop'e of this country? What
is the state of the country today? If political
life in Haryana, if political life in Travancore-
Cochin, if political life in Orissa, if poli-
tical life in other parts of the country has
come to this pass, 1 say the main responsi-
bility is that of the Congress party and of
no other party.

You had the biggest opportunity to see
that political life in this country was con-
ducted in a clean way. But from the very
beginning, you started the defections. Mr.
Venkatasubbaiah talked about Mr. Ranga’s
defection and justified it on political and
ideological grounds. But what did the
Congress Party do in 1952 in Madras when
it was reduced to a minority? He must
have heard the names of Ramaswami
Padayachi and Manickavelu Naicker. Poli-
tical corruption was started by you and
pobody else in this country. What was the
aim? The aim was, somehow or other, the
Congress party must be in power and no-
body else. Mr. Venkatasubbaiah just now
said, “*After all, we are not saying that the
Congress party is going to come to power
in Haryana.” When 1 heard that eloquence,
1 was reminded of the Sanskrit saying
Vriddha Nari Pativrata. After all, you are
unable to get the Congress Party in power
there. What can you do? There is no
way out. What is the use of trying to be
moral about it?

The Home Minister was saying, the
Governor has not spared the ruling party.
Is that all? Here was the Governor who
after 31st October wanted to give an op-
portunity to call the Assembly. Between
that and now, why did he change his mind?
The defections were there earlier also.
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What has happened during the last 20 days
for him to change his mind? I dare say,
this report was made to order. These split
personalities, sitting here, as members of
the Congress Working Committee had some-
thing else in their mind. As members of
the Central Cabinet, they decided, “We
have got to attack some other ministry.
It is better that this ministry is attacked
first, so that we may not be charged that
we are doing something with regard to West
Bengal.” Therefore, they must have decid-
ed like that two days back or yesterday
and suddenly the very same Governor,
who took a different opinion only 20 days
ago, comes forward as the purifier of the
political life of Haryana. With people like
Biju Patnaik and others, can you purify
the political life of this country? During
the last 20 years, in State after State, Cong-
ress rule stands as the biggest monument
of corruption in this country. I cannot
understand how political life is going to be
purified by this. If you are really interested
in purifying the political life, what are
you doing in West Bengal? You are asking
them to form a ministry saying “We shall
support you”. It is by these inducements of
supporting a ministry that you want to
topple the present ministry there,

My'parw never asked anybody to join it
saying “We will make you minister”. My
party has always said, “Come and join
our party. We promise you in return, not

" office, but jail, bullets and sufferings for the

common people of this country.” (Imfer-
ruptiois). Therefore, 1 can talk about poli-
tical morality, because our hands are abso-
lutely clean. Supposing for a moment the
position was otherwise; supposing the
Congress party has been in power and it
had not lost its majority, but people
were defecting from this side to that side.
Would this Home Minister have come
forward with a presidential proclamation
and a Governor's report of this type?
Absolutely not.

Absolutely not. It would never have
happened. The reality, therefore, is that
ever since the Congress Party came to power
in 1947, after independence, from that
time onwards, the political life. the public
life in this country has become corrupt
and corroded primarily because this party
in power has lost the ideals for which
the Indian people fought for their freedom.
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All these years people were taken to the
Congress Party with inducements of office.
Somebody was talking about permits and
all that, What e!se was the Congress Party
doing in all these States excepting distribut-
ing permits and other things? This has
be¢n the bane of it.

Therefore, 1 would like to point out,
finally, that this entire report is not a
report which is based upon the constitu-
tional provisions but it is based upon a
political assessment of the particular situa-
tion in Haryana, and it is no part of the
functions of the Governor to go into the
political life of Haryana. If tomorrow after
the President’s proclamation an election
takes place, are we sure that the Congress
Party is going to put up such people who
will not change place? After all, it is their
people who changed places. You had a
majority of 48. In a few days they changed
seais. How are you sure that in Haryana
after the elections once again the people
who would be clected arc going to be
very stable and politically loyal to the
particular party on the ticket of which
they got elecled? You cannot promise that.
Your policies arc such that you cannot
promise that. So long as the Congress Party
is following certain policies and hecause as a
result of those very policies this kind of
political defections have staried in a very
big scale in this country, I say you will
not be able to promise a stable Government.
Your talking of morals is nothing more
than a ruse by means of which the Congress
Party wants to have its own way. It was
stated that the Congress Party leader there
could pot forget and forgive Rao Birendra
Singh. Arc we to believe that these people
who are in the Central Government are

made of a different stuff from the members

in the Haryana Congress? They are men
of the same stuff, of the same breed 1
would say. Therefore, they also cannot
reconcile themselves to the fact that in
State after State the Congress Party has
been defeated.

Therefore, I oppose this resolution and
support the motion moved by Shri Vajpayee
for the simple reason that it is a political
measure, it is a measure of vendetta for a
political purpose and not done in good
faith and honesty.

SHRI J. B. KRIPALANI (Guna) :
Mr. Speaker, Sir, I have been patiently
MBILSS(CP)/6T—9
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listening to thos¢ who are in favour of
the President’s Rule in Haryana and those
who are opposed to it. Tt is a fact that
I am no admirer of what the Congress has
been doing all these years. I know how the
Ministry was formed in Madras  after
elections of 1952 I know many other
things. It is said that the Congress should
have established such conventions that
today they find themselves in a bad role.

I would also submit to the oppositio
that they, who criticise the Congress, ough
not to take a leaf from the book of the
Congress. If they condemn the Congress,
I could understand it. But while condemn-
ing Congress, if they indulge in those very
things that they condemn in the Congress,
then I say, they are out of court. One does
not take one’s morality from one's neighbour
whom one considers to be wrong. Though
all these coalition governments were formed
with great expectations, as one of my friends
of the SSP has stated, they have not been
able to put their house in order and they
have not been able to show the stability
that was expected of them. They have
ideological quarrels, quarrels of their
own ambition, quarrels of their own making.
They are falling, not because, I am sure, the
Congress is stronger than before, but they
are falling by their own weight, by the
divisions in their own ranks., Even the
Congress fell because of divisions in its
own ranks, not because of many evil things
that it has done, but because they were
not united among themselves. So, if these
people are taking a leaf out of the book
of the Congress, by going the same way,
they seem to be very apt followers of the
Congress. I would wish that both parties,
whether Congress or the Opposition, would
put their hands on their hearts and find out
if they have not been instrumental in killing
and violating the conventions that ought
to rule in a democracy.

When a woman was found to have com-
mitted a wrong and people were going to
stone her, Christ appeared on the scene and
said: let the first stone be hurled by a
person who has not sinned with women.
Then it is said in the Bible that the crowd
melted away. But, I am sure, if Christ
appears today and says those words,
everybody would try to be the first to hurl
a stone to show that he has not sinned with
women, The trouble today is that we
condemn others for what we do ourselves.
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I think the whole nation has to put its
head together and find out a solution. It
is Do use saying that there were defectiong
elsewhere. In life we do not divide things
logically. It is no argument for a man who
cats meat to tell his vegetarian friend that
vegetables also have life. It is no use telling
a man why he is marrying within such limits
or not. On account of circumstances, we
do not act by logical divisions but practica
divisions.

Here in Haryana defection has been
more often and quicker than anywhere else.
One can understand a defection or two.
One can even understand a bunch of 25
members leaving an organisation and join-
ing another organisation; but people joining
one organisation in the moming, repudiat-
ing that organisation in the evening and
joining the same or another organisation
the next morning cannot be exocused.
When such things happen and there is a
proposal to introduce President’s rule, ons
cannot say that the Central Government
has some vicious objective. It may be that

certain things are bearable for a certain-

time but after some time they become un-
bearable. I have no doubt that in Haryana
that limit of crossing the floor has passed.

SOME HON. MEMBERS : Hear, hear.

SHRI J. B. KRIPALANI : I do not
want to say these things just to hear “hear.
hear” from the Congress Benches. In the
past they have done things of which they
ought to be ashamed. I am only saying what
is fair and just. Let each party put its hand
on its heart and say that it has done nothing
which injures the nation. Remember the
British Empire. By whom was it made? By
rogues, rascals, the scums of the gutters in
London, the sea thieves, the sea dogs.
These people made the whole British
Empire.

They were impeached even in Parliament.
There is no concealing the fact that it
was done by the ruffs that lived in England
but the ruffs in England knew that they
could make money for themselves but not
at the expense of the nation. Here even
honest, good people injure the nation for
their personal ends. This is the trouble.
An ggpire can be made by rogues and
rascals of the kind of Clive and others;
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here we cannot. save our country thoug
we are the most moral people and we
stand in the world for peace and unity while
we are not united among ourselves.

1700 hrs.

I would appeal to all my friends, whether
they belong to the Congress or to the Op-
position, to see that they, in their conduet,
do nothing that would injure the nation
in any way or that would bring about
degradation of the democratic rule that
we have established. It may be that the
Communist Party is honest above others
and it has no skeleton in its cupboard.
It may be so because they sing the songs
to Mao. So there is nothing that they can
conceal. They act always honestly. If they
are with Mao, they tell you that they
are with Mao. The only party that can
claim to be very honest and very straight-
forward may be the Left Communists; but
all other parties have to search their hearts.
1 would net ask Mao's party to search its
heart, because it has no heart. Its heart is
sold to China, What can 1 say to them?
But to other parties T would humbly submit
that they search their hearts and that they
do nothing that injures democracy in this

y or that inj the i sts of this
country.

@ geiren Qg (i)
AFTAT, T & 37 qA=T 79 97 WU
F1€ w1 Qar weew 78 G A1 fw Tegafa
& g@ JiNE ¥ 9gd 99 7
I Tga @ A ¥ @wE @ g
i gzt o faaq @ g g2 /W
g gw Wy @ 3@ F wfwfaa §
e gat ¥ dmdd 7 49 Hrear
favare @ & ooy 1 & 1 T8 2
FT AA-FIT AAGAT AT ATFAACHE
% & 99 7 A= Areqr enfew
Fr § 9 g9 ) FiFar o fr o
ag OFT F17 AT &, AT g H17 OdY
TEAE & foa® o 9w # aedg
FER ®, TR TGIfA F1 0w @
gfqare &1 wam s 98 <@ ¢ feer
fir et TR 92 M€ & 1 ST WA
F et wer A v < Pt § Y
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€ 7 #1 g A & fad g
&1 U fHan JmaT § 9g T FE
% aeg a8 W19 aga b AT & A
|TETO q0% & g 19 gL A8 &) gFay
@ oF TaT T FEw ST AT E e e
A FE@ TwwTC ®7 94T fmogEe
g fafreee 1 T a3t i one faerran
F 9T i e ¥ 8, w0 aga
Q¥ A9 A, AT g T A
TS FLHT F( AT F4H SBSHTIFTE |
A FiFAd T AT o HF, AIA ZAHF
dfeq g & ot =& ¥ fag &% dar
I I FE AT FT A H WY
§T, 59 qufy F1 @ § @A e
T | AT G | ORI F 77 A
Tar 7€ ITar TG & Fored wrew ¥
Arwda 1 forasy gk a1g JuT & &ny
& g g7 T & §F T qreAar A
§ AR 3§ @Faa &1 g9 & dfaa
@ & A A Y g A gy I
AN TR 37 ¥ § quar =g e
g Tl ot T, A G A
& oo fFd gu sl § oAEY
FEA 3594 FL@T g, Tar vioq qfcfeafa
a1 T & S e fv Rt 9 -
fafregem b 7&f &, @1 & a1 ¥
oF wifa 1 0F S A9 A &
AT A AR FY AT A E

“ge1 afaw gam FT w0
@ Ao F g

awgfam i g @ e ?
AT g wOE W ¥ 1 i
{3 g v § s weerare Ay
THAM A IR IR T
& ¥t Ty gt ox 6 o € e
gk g wed § i gefafge -
AT TE G AT | AH TR AL
Y | @ f ST T A A
frw #Y gowr T | g ag €

®7E W GG & I 4 AT Fas-
Tifaex A€l frar @l &7 99 T@TX
w1 ag W w1 w1 Ffuw g g
§ quar TEA A9q awdr o &
forrat fif & aga o9 st g f§
Tg g & qaond v qw & & afY
fowr & a=g 3w & W7 w7 & GA
AR &w & W fF A
T FT U AT 47 fHmC AT 99 #v
IFU FL IFAT HT AT FT AT g€
A A9 IARITE F1 a9Ed g
= g A ghamm 7 ag 555 I8y
FAIh agl T ST IR F A F
IR & 6T A1 39 T 3@ A
YT HW T AR TX-SAqIAT ¥ gL
W ¥ a9¥ 7T ¥ faw wv gz qec
WA SAad 1 difdd @ ¥ faw
FORTT T a1 9 AT 9 F39 ISV 4

At AT AL AW G HLITART
F AT F1 § SHH FENE T I
g5 o7 & faw & 1 oF afqw v
oF &2 g | 9 ¥ few & war & wfg
oF w81 gig @ F¥ gouT ghil A
WA GATARNE I TITE T
f& ag uw fgerfos foaw ¢ 91 w7 @af
¥ 419 & 7g OF aga & weay faw
AraT § #IT § F9T IT "G ATEAT &
e &1 5 ag s 94 Fe 3 e
wmifaRg A 1w ag
g Fifaw oF aga @gr sfwww @
T 1 AT g FT g A g
foraT ®r st feu srar & 1 ST
FAEA X FW R AT F A NAT &0
g v w1 faww famn @ 5
W AT ¥ WEAlT AFL AR HURA
FEIIIA ®T NG IHC A FH 4G
& & ot o7 597 g0 i aee
wraan & 5 oo 39 fawarst § 97 W
Hreqr gE T § @ T TEAT FAA §
fs @& e SR & agEr A
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[sirerefy speitery Qgait] |
7 # favw @ §u & 99 o
%1, fom wiwaa #1 oy &t 99
"fa § ATeT TEY gU FEWIH AG
AT AT 2 AL AT JFL FaT
® q@ ¥ A T 5 q@ A W
FqA! & G§ se 7 § aga aa
FEAT | F AEA EAIE W F Wi
7% 4T A4 {5 39 & U< ¥ 77 e
HAT AqF AT TEY 9@ ¥ gH W
q« T gem ff ogEx ¥ feeA
AR 22 T JUL AT § | g T
FFRE § W 9g 9 AT qH § A
fogem wTvbee | ot ag T 5T TH ]
YT IT F gH A A A A ACE F
AT fadey g F wrgEi ¥ A Ay
F & T Irfa Y 21 wat & fragw
Feit f5 o ¥ 3w dfaafes O3
R g q fowr axgrg @ FT A
F=Br AT ¥ 72 Wraar § 5 afe
&® e § % e 7 drwda 9 e
TR AT ZH AR FT HGS T FL AGT
f& maiT ¥ ool fod F foar & :

“They have made a mockery of the

Constitution and have brought democracy
to ridicule.”

arfex & f s g Iavpfew § A
T 39 § qATGd $T AfIT AT MRy
& di 37 @& AT BT Al FEECGAT
oF HF0 a9 Wl § 99 1 g
g1 # g fragw =0 =g frowe
TR 73 74T & A1 FAF @ &R 99 T
FIATC FEAT GAM | TH 79 FT TRARaAT
AT T F FHH T g 0 TET
qgrEg 7 A o § g7 K W
fr & o= 9g Fe0 € -

“I had hoped that the people would
be tired of these defections and the epide-
mic of defection would cease and some
stability reached. But it scems that in
the present conditions of Haryana poli
tics, defection has become endemic.”
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I & Wew & s g fF 9w N9
wgl a% Swr € § #T wm oA #;
THTEET § F fod ag o sifawr gfaane
& " gw 7 faar 3w & seman
q1 |

§ qer =gt § 5 9w 40 &
ara df @12 I 40 § & 22 fandt
I F ATeHY 0F 9 @7 faey A G6ET
SFT ¥ afew gewd @ av 9@ §
FAT ATt ATEd ¥ 437 agafe frard
o O ¥gd w=6t quq sarfd F1 4F
fF 37 afer g 7 S a9 Y
WM agInEageEga
#F m A9 F fa@ 97 w1 qwf v
AT F 37 § o =y 5 fom g
FI WEWE ¥ Igi4 guar @1 fF o
ITHL TW & FIfae 781 & JT qHT
gfamm & 5= @ & ag 78 wifad Ag)
& T S% amad) ot 1 J79Y T T
HEUWT 2 §F qET 19 AT ATHT FATL
FEG GTET A =T FT 1 Z A
2 fr ©0 & ¥ 2 €1 7 @1 1 R GO
s fFaeu AT Haa &
HaE & fod o 73 3 5 g
faad s § vF =g A9 A
I A I &1 QU qgdw A

TR 7y ¢ 5 e & ot fogrd
¥ ag T §

““....it is being kept preoccupied all
the time with the problem of its very
survival. Administration is paralysed....
Everyone seems to want to be a Minister
or a Parliamentary Secretary. It is bad
enough that political support is being
sought- by offering Ministerial offices at
the cost of the tax-payer...."

v owrE oft ard a2 W §
1 AT FT T T NI F FHCFT
s g A & a shH AT wn
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qg o9 % wfeewd v AT & A
TE YW I H qeA @A 0

TEHT T A99 99 H @ & ¢
**....there are good reasons to believe
that the defections are being secured by
not too honourable means.”
W7 a7 AFIET qE FuA ¢ 1% fedww
Ft "'AZ Z wrrAw Wi ¥ g fE
o7 1@ & 159 74 71 vqvz w4 § fx fem-
AHAET THAET 99 TR 2, v i
HIFT AT G E, AT AT T7AT & F=L1
A saa-sfagmi £1 g7 = &
7% |F Tgt 3 =, A1 fer wdiw
F 39 gt o F7 w9 Ay =9
F fodt 759 a1 wen-FRm § e 7
T A R
Tt foie & ey omm
*Now that so many members of the
Legislature have tasted power....”
AT ‘TET qrAT. T w1 NANT IfEd |
9 FAAA 701 /57 £ {5 WA wgia
a fr11 3a @ feat w7 & am
ag I FEr gni
“MNow that so many members of the
Legislature have tasted power and have
seen that by threatening to defect....”
'geq wx FFaa & faam § 1 Jw-
da oI ‘e’ amg-arg qg 99 a9
1 fFw e wERE Aol for
e qEa] @ ‘g za’ T =T
TN FTLRE |
“MNow that so many members of the
Legislature have tasted power and have
seen that by threatening to defect they can
get what they want, it seems to me that no
alternative stable Ministry can be formed
50 long as there are such large numbers
of members whose loyalties are so flexible.
If the Assembly is convened and either
the ruling Party or the opposition cam
establish its majority, even then there

will be no peace or stability in the present
circumstances.”

g
L
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WH Faw o w2 @ fF R
smar gy 7 3w Rl & T aw A
feafq feat & @, a3 & e f
AT 7 I TEAHOT AT Y X OF
T F14 fear & 1 fe TeAET A ey
femfom #1 Jogwr T F w9ET TR
&Y 2, feafa #1 s=8r atg ¥ sremT wY
& 7y 3w oforw ) 9 § f5 @8
A 721 & fe afasg & oY 3gi 9%
o w=ur @ fegT g FAT @
il | g feafa § & oY WA &
e F WG FIEY F—aAT T F
arq, Fif+ ag SEeHwT gare. fod #1g
et #1 aw A R ) gF 97 o+ faw
#Y a7 ST ¢ AT IHT HqT FT AT
7 & gfeamon § oF a=et AoFT wafya
FETE I

TRl F § A T TEER FT
NG FTE |

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : If this Government had
any love and respect for the Constitution,
the law of this country, or for democratic
processes, then this Governor's Report
would have been thrown into the waste-
paper basket. By acting on the advice of
the Governor as contained in his Report
and by taking recourse to Article 356 for
Presidential Rule in the State, they are only
establishing a very dangerous precedent.
Probably they are not affected by this be-
cause, as it appears, there is a deep-aid
game; it is a conspiracy; it has been done
deliberately to upset non-Congress Govern-
ments. A beginning has been made at
Haryana which, I must admit, is the weakest
link in the whole chain of non-Congress
Governments; there is no doubt about
that. But they have thought, as a bargain,
to strike here.

Afier all, if the President’s Rule is to be
promulgated in any State, what are thc
requirements under Article 3567 It is very
clear. Either there should be a Constitu-
tional breakdown or there is no chance,
whatsoever, of an alternative Ministry being
formed. In this document, there is no
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instance, not even a single instance to
show that there has been a breakdown of
law and order in Haryana nor in this House
has the problem ever been raised by any-
body to show that a situation has developed
in Haryana where no longer orderly adminis-
tration can be carried on. (Interruptions) The
Report does not show that. I want my hon.
friend to point out at least a single ins-
tance. In a sentence, the Governor says
that the administration is paralysed.
When does he discover that? He dis-
covers that when it suited him. He did
not discover it when so many Ministers
were appointed. He says Ministers are
appointed to retain the majority of the
Government, and this, he terms an abuse
of the constitutional powers. Would I take
it, Sir, that any expansion of the Ministry
or appointment of Ministers is an abuse
of the constitutional power? Any Govern-
ment, Congress or non-Congress, would be
accused of that, if that would be the sole
criterion to decide what the abuse of power
is. There is no question whatsoever of that.

It must also be remembered that the
number of Ministers appointed in Haryana
will be more than what has been done
after the present- Governor took charge.
Many Ministers have been appointed be-
fore that. He bas never thought so. When
this question was posed to him, rather
categorically he says ‘No, there has been
no occasion. He still commands the majo-
rity’. Also, Sir, in this report he does not
says that the present Government has lost
its majority, lest the President might think
that because some Devilal or somebody
bas gone over to the Congress, the strength
of the Congress Party has increased and,
therefore, he has lost his majority. Even
in his last letter, the Governor has main-
tained that the present Chief Minister
commanded the majority. It is very clearly
said. So, I think this has been done for a
political purpose, nothing else behind it.
The whole excuse that they point out is—
we are butchering democracy in order to
save democracy.

Sir, so much has been said about defec-
tions. 1 can understand that, I cannot support
it and 1 am pot happy about this. We have
been condemming these defections. I may
recount, Sir, if you permit me, one incident.
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It was this Party, the Praja Socialist Party;
when we left Congress in 1948—those of
us who were elected on Congress ticket to
the legislature. We resigned our member-
ship from the Assemblies and said that we
have no right to continue as representatives,
having been nominated by that Party which
we have now left. If these people really
serious about defections, if they really
wanted to establish moral standards, a
code of conduct in our political life would
have been accepted. A standard would
have been established. But what have they
done all these years? If defections have
come today and pose a problem before
them, if anybody is responsible for it, if
anybody has corrupted the political life
of this country and made democracy a
farce, 8 mockery, it is the Congress Party
alope and nobody else. It is very clear from
the past history and even today—you are
no longer in the Congress Party—but I
want to point out so that everybody may
know what is happening in this country.
Here, everybody realises that after the
General Elections these defections are going
to become a real danger to the democratic
life of this country. And who are encourag-
ing this? When you were in the Congress
probably you were President, or not, I do
not know, but now the Central Parliament
Board passes a resolution rescinding the
previous one and invites everybody, which-
ever Party he may belong to, if he leaves
that Party and comes to them, they will
simply embrace him. The lead has been
given from here....

SHRI NATH PAI (Rajapur) : This is
the original sin.

SHRI SURENDRANATH DWIVEDY :
This is to encourage defections all over
the country. Therefore, they have no
moral right. Is this action being taken
because of defections? Are they worried on
account of that? It is not so. If that was so,
the whole thing would have ended long
long. Who is going to really stop this? Is
it the Governor ? By taking this action again,
it is proved and as has been accused on
the floor of this House, that they are really
utilising the Governors and working them
as polifical agents to suit the political
purposes of the Congress Party in power,
nothing else, because the Governor cannot
go into the extraneous reasons. The Gover-
nor, a salaried servant, is he to dismiss an
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chected representative without giving him a
chance to test his strength in the Assembly?
He himself says that the Chief Minister has
a majority. He says himself that on the
20th of December the Assembly was to be
convened. 20th December is the date
given here in this summary. If that be so,
after the receipt of this report, why should
Government not have waited till 20th
December? The argument is advanced that
there might bc more defections.

I think it would really be a bad day for
this country if we are to believe in these
documents. The Governor has stated why
he has taken this step.. He says:

“This new State has had a raw deal
so far. What Haryana badly needs now
i6 a clean and efficient administration.”

And who will bring about this clean and
efficient administration? He says:

“Fresh elections may be arranged as
soon as possible after the administration
has been toned up by a brief spell of
Presidential rule.”

We are asked to invoke President’s rule in
Haryana to tone up administration. Whether
our Constitution provides for such a thing
or not the Central administration here could
be toned up by having a President’s rule for
a brief spell. Then, the Governor suggests
how a stable government could be formed.
He bas no business to consider whether a
stable government is there or not. He has
only to consider whether an alternative
government could be formed or not. But
he has gone into the question of the stability
of the government. Who is he to decide that?
Wheo is he, a salaried servant, to decide what
constitutes a stable government or what
factors cause the stability of a government?
Then, he says:

“It is to be hoped that in mid-term
elections so many opportunist legislators
would not be re-clected.”

How is the Governor going to prevent it?
He himself says who is responsible for this
state of affairs. He has not spared the
Congress Party also because the Congress
Party has its own contribution to this sordid
game. He says:
“The defections have become very
fi t. The Opp could never
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The term ‘Opposition’ here refers to the
Congress Party. He says:
“The Opposition could never reconcile
itself to its position as a responsible
Opposition.”

AN HON. MEMBER : It is an irrespon-
sible Opposition.

SHRI SURENDRANATH DWIVEDY :
He further says:

“It must bear some responsibility for
not having given the Government any
peace or chance to settle down to cons-
tructive work.™

This was exactly what they did in Kerala
where some other Government was in power.
The same process has been started here.
the hint goes from the Centre to the
effect; Create trouble; create uncertainty:
create sitvations in which it will be possi-
ble for us to invoke this article’, and the
Governor is a very handy weapon in their
hands for playing this game,

SHR1 NATH PAI : Therefore, they do
not want to have amy consultations in
regard lo the appointment of Governors.

SHRI SURENDRANATH DWIVEDY :
Some hon. friends have said thatit is a
murder of democracy. I would say that
it is the end of democracy in this count1y.

MR. SPEAKER : After murder, naturally
it is the end. Where is the need to say that
again?

SHRI SURENDRANATH DWIVEDY :
They say that it is the murder of democracy
in Haryana. But 1 say that it is the begin-
ning of the end of democracy in this country.

SHR1I NAMBIAR (Tiruchirappalli) :
After murder, there is post-mortem also.

SHRI SURENDRANATH DWIVEDY :
I am afraid that this kind of thing may hap-
pen not only in Haryana but in other States
also. Of course, I must make it very clear
that I have no sympathy with the Haryana
Government. I do not approve of what-
ever has happened even if my party happens
to be a partner in any government. I
do not approve of the opportunistic policies
that are being followed by non-Congress
as well as Congreess Governments to take
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back the defectors in order to have a ma-
jority and to make them Ministers over-
night. That is a very shameful act. It
is a disgrace, such a thing continues in our
political life. Therefore, 1 have no sym-
pathy and no love at all if Haryana Go-
vernment goes; if many other State Govern-
ments of that type also fall, 1 will not be
sarry for them, but it must be based on some
constitutional procedure. There must be
valid reasons why President’s rule should be
invoked.

Therefore, I would appeal to the House
once again. Of course, the Opposition
will vote against the Home Minister's
resolution. But 1 would like to tell my
Congress friends that still there is time and
they may give an opportunity again by not
approving this Proclamation, and Jet
the Haryana Assembly meet and let the
strength of the Government betested, and
if it falls, then let them order fresh elec-
tions and whoever commands a majority
may form the government by follow-
ing the ordinary or normal democratic
procedure.

With these words, 1 oppose the Home
Minister’s resolution and support Shri A.
B. Vajpayee’s motion.

MR. SPEAKER : There are three more
Parties which are yet to be given a chance,
and there are one or two unattached Mem-
bers also. 1 have got three or four names
more in the Congress Party's list also.
I know that several of them are getting up
every time. But I would say that if the
speeches are brief, I could give them a
chance. Let them take five minutes each
and speak without repetition. Of course,
some other names also have come in later
on. But at least T have got three or four
names in the Congreess Party's list.

Therefore, may I request members to
be brief, so that four from this side and
four from that side can speak ?

=t mware feg  (Sgwg) - Amar
w21 Trgy a3 faqr @)
MR. SPEAKER : We must have the

audience. I you guarantee me the audience,
I will extend the time.

SHRIMATI SHARDA MUKERJEE
(Ratnagirl) : Mr. Speaker Sir, I think
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even the opposition parties will have to
admit that this report of the Governor is
equally condempatory of the Congress
Party and the other coalition parties that
exist in Haryana. T am glad that a condi-
tion exists in our country where a Gover-
nor appointed by the Central Government
gives in  his report this kind of cen-
sure, shall 1 say, against the Congress
Party.

What is it that we are discussing at pre-
sent ? I think basically it is not so much
a question of defections, because defec-
tions have occurred in other democratic
countries without shaking the foundations
of the Government. We are discussing
basically a law and order situation, we
are discussing basically whether it is
possible under the present circumstances
for the administration to continue, and
the Governor has said in this report at
page 7 :

“There will be no peace and stability
in the present circumstances.”

He bhas also stressed again that what
is basically necessary for Haryanais a
clean and efficient adminstration.

It is possible that after six months,
when clections take place, the same sorl
of situation may arise. 1 do not ruk it
out, but what has becomec quite evident
in today's debate is that we have been
busy, both sides, throwing mud at each
other. We have forgotton the geogra-
phical position of Haryana, we have for-
gotten what repercussions it will have
both on our defence position and on
our border situation if there is political
instability in that area.

What is the prime function of the Go-
vernment 7 The prime function of the
Central Government is to see that the
security of the country is ensured. I ask
you : is it too much to suspend the As-
sembly for six months in order to give that
peace and security in that area 7

It hurts the Congress party as much as
it hurts you. If this report of the Governor
were not an honest statement of facts, if
as you have said, it has been engineered
by the Central Government, why should
he say in this report what he has dooe
about the Congreess Party? It could
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have been smoothed over; it could have
been presented as a nice cake with icing
onit. No, he has given the true sitvation,
even you have to admit it

SHRI PILOO MODI (Godhra) : She
says even you have to admit it.

MR. SPEAKER :1 do not have 1o
admit anything.

SHRIMATI SHARDA MUKERIJEE :
1 would ask; would this be possible if
the communist party were in power 7 1
wonder. Would it be possible to have
this kind of an honest report ? That is
the main thing.

Now, Sir, the debate” here has gone
on the constitutional basis and on the
basis of defections, but basically I think
it is a political aspect. After all, they
are as much anxious to get political power
as we are, and there are as many people
in their party who are averse to political
power as therc are in our party. All
of us are not dying to become Ministers
and all of you are not dying to get rid
of Ministerships either. We are all sans
and daughters of the same soil. What-
ever you have said, we have also said. So
much noise about the political situation
that exists in Haryana has been made.
But 1 think the Union Government has
dope nothing more but to ensure that
the people of Haryana have political
security which is so essential to the coun-
try at this stage.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) Mr. Speaker, Sir, 1
am fully opposed to the resolution moved
by the Home Minister.

AN HON. MEMBER
duty. .

SHRI TENNETI VISWANATHAM
It is not a matter of duty; it is a mat-
ter of understanding and it is a matter of
politics and common sense. It is not
a mere matter of duty. Sir, it has been
said that what has happened in Haryanpa
is @ mockery of democracy. But what is
happening here today is a mockery of the
Constitution. Let us understand what we
we arc doing. The Governor has been
praised for giving a2 good report, and an
impartial report. I say it is a halting re-

: Matter _ of
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port. | do believe his mind is not there.
That is why he has said at several places,
be has given many sentences which sup-
port the contentions to be raised by the
Opposition. At three places, he says that
the Government has a majority. In the
end also he says it commands a majority,
but says “All the same, 1 do not want this;
1 want President’s rule”.

What has the President done ? T do
not think the,President has gone into the
various statements made by the Governor.
The proclamation has followed the language
of the Constitution : it simply says :

w . ..received a report from the
Governor of the State of Haryana
and after considering the report
and other information received
by me....”

The “other information™ has not been
vouchsafed to wus, to this House. The
proclamation reflers to these two items,
just as in the Constitution. Nowadays,
in the criminal courts, when charges are
made, the language of the Penal Code or
the Criminal Procedure Code is just cited
whether the offence actually is covered
by it or not. Similarly, the President’s
proclamation says : “....Other informa-
tion received by me...... " Will the
Minister be pleased to lay on the Table
of the House the “‘other information re-
ceived” by him ? What is it that the
Governor says ? Although he says that
there is majority for the present Govern-
ment he says that still he does not believe
that there will be a stable government.

Now, a few days ago, he was quile

isfied with the of the Chief
Minister that the strength could be tried
in the Asscmbly on 3rd December. Sud-
denly, he changed his mind. Why?
Because some other defections or crossings
over took place. Well, then, did he invite
the Chief Minister again and say : “A
few days ago, my dear friend, I agreed
with you that you can try your strength
on the 3rd December, but today the
situation is changing. What is your
position ? No, I think he was having
coa crsation with somebody else in Delhi
rather than with the Chief Minister in
that place.

Is it truc that no onc is satisfied with
defections and personally nobody wants
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these defections and we are also equally
unhappy over these defections. But what
are we to do 7 In a changing society, in
a developing society, as it is called, with
changing values, we are now on the
threshold of a new kind of life here,
and therefore certain things happen.

All the same, the Constitution is above
all those things. Has the Constitution
failed ? Is the Government unable to run
the administration according to the pro-
visions of the Constitution 7 That is the
question. But the Governor has simply
said that the administration is paralysed.
How many times did we not have the
administration paralysed on account of
quarrels in the ruling groups ? From time
to time, from State to State, we have these
reports. Even at the centre it happens.
The report of Mr. Gorwala also referred
to such things Yet, nobody thought
of superseding these governments and im-
posing President®s rule.

This is a wvery bad precedent. Why
did the Government think of it at this
stage 7 This is ill-timed and it shows
undue haste. Apparently there is some-
thig else in the mind of Government be-
side Haryana. They have got 7 or 8
non-Congress Governments and they are
getting very uncomfortable about them. They
wanted to start somewhere, but this is
a very bad precedent. Let us stick to
the Constitution. If the Haryana Govern-
ment should go, if it deserves to go, et
it go. Nobody will weep over that.
But why not wait till 3rd December ?
The Governor says, he is tired, If we
have got a TB patient, naturally
everyone in the house is tired. But we
do not kill the patient. This Government
has undertaken the duty of cremating
a person even before he dics. This is very
wrong. Democracy might have been
made a mockery in Haryana. But let
us not all combine here and make a mo-
ckery of the Constitution. I have absolu-
tely no personal axe to grind anywhere,
but I am anxious about some constitutional
conventions. One convention  at least
which this Government should learn is to
have some patience. Why are you so
impatient. When the Governor was at
fwst satisfied that it was a reasonable

. request to wait till 3rd December, why
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should Delhi be so impatient ? That
i3 my question and let us ponder over
it.

17-38 hrs.

(MRr. DepuTY-SPEAKER in the Chair)

SHRI BEDABRATA BARUA (Kalia-
bor) : Sir, the one point on which the
whole question hinges is the constitu-
tionality of the President’s action in is-
suing the proclamation. It has been"admit-
ted on all hands that Faryana politics
stinks now. Actually I had borrowed
that term froma leader of the opposition
this morning. The politics of Haryana
stinks so much that it is an act of kind-
ness and advancement of India’s demo-
cracy. It helps us; it gives some fresh
air in the suffocating atmosphere. [
do not want to go into all the allegations
they have made or all the consequences
and nightmares trotted out by some
communist friends about west Bengal and
S0 on.

One point that needs to go down our
hearts is that no government can fail to
reipond to the basic democratic forces.
In Haryana what happened afier the ge-
neral elections is known. There might
be some defections from the Congress
party. There was an alternative govern-
ment. But when the response of the
Government to the legislature becomes
doubtful and when the response of the
legislature 1o the electorate becomes nil,
it functions in mid-air and as a true de-
mocrat, I would not hesitate to say that
the surgeon's scalprum has to be used.
It is essential that somebody on behall
of this democracy and our Constitution
—1 am very proud to say that my party..
(Interruptions).

1 am not defending only myself. 1 would
also defend Shri Asoka Mechta. We
in 1953 laid down that Indian demo-
cracy requires to be guided under certzin
compulsions. It is those compulsions—
excuse me for saying that—of a back-
ward economy that forces us in a direc-
tion of polarisation with the Congress.
That polarisation today is the only hope of
India’s derfiocracy.

I know that the different forces that
are workiog in India have given us that



1803 Proclamation

type of combination governments that
ase threatening to explode every moment,
and that is no signal to India’s democratic
survival. It is necessary that this point
goes down home and every one of us
realises that.

The constitutional functioning has to
be put in a proper way. We must func-
tion in a constitutional way. The Cong-
ress Party might have committed certain
mistakes. It does not matter. But when

comes to deciding the trend of India’s
democracy we have to cry a halt at some
point. There is no doubt that the Cen-
tral Government which is entrusted by the
Constitution with a duty, has to discharge
that duty. The President and the Govern-
ors have a duty under the Constitution
to sce that the constitution functions in
a proper manner and to report on the
failure of the constitutional machinery
in any State. That has to be done. The
constitutional machinery fails when minis-
terial  responsibility fails. Instead of
a minister feeling that he has lost the
confidence of the electorate and of the
legislature and resigning, when he tries
to make more ministers as a way out
that is the point at ‘which the constitu-
tional machinery has failed (Inferrup-
tion).

T am sorry to say that it has not been
realised that the entire legislture has
been dismissed including the Congress
members. It is not that only the non-
Congress members have been dismissed.
The entire legislature has been dismiss-
ed and this is the most constitutional ap-
peal to the people. When we appeal to
the people, let this House support this
appeal. Let all of us jointly tell the peo-
ple. As Shri Vajpayee said, let us make
a convention right now, let us lay down
rules and norms right today, let uslay
down patterns of behaviour for legisla-
tors and tell the electorate in Haryana
to sec that pcople who have behaved in
a most irresponsible manner should no
longer qualify to represent them.

it oW e weft ()
AT, § qgT AT g0 fafaeeT
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wRdr 0 & F N AEI AT
AW ERACT N ATZHT A a7 | q|@
#a{ UT TR IFT, WIAT @ vl
[ US Feq G F FFU A FAT |
s e f5 fa fasa &@mr
F7w1 fga a1 fasar awT AfFT I @07
fa & & 2 T 375 I fea v 4y
|, 99 F ¥ 9T A A famr o
far ®RE 9@ w9 s g W
WAz dfa|rT ®r A7 ¥ AfFai § AT
¥ a0 faer ag w9 § A Fg Fwar
afsq ag w8q wAar, ag wGT A"qr
RN dfaary F AL @ TR, qg @
oz 3@ 5 gar agr $4F gEaw I
@ 1 o weErd ggwe & T
7z foai 91 W i AE @ FAT F o,
qF ACHAL B0 AL, AT TN F
AT I VIR 9T I@A i,
T F a3 a1 wgar g fF a4 an
amei & Fa g7 foaed A g
a9 qF47 | §T 20 qOT F{ WA A
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METT T AN A7 QAT T 9@ A
TH-TF sufRr ¥ g9 7 ag wfrvarw
ar ¥ faar & 5 =g ag w1f & feelt
Fma & v = g, few g A
w1 #1% i 98 w197 | R A AT
gRum g1 e aFdr g fe wa
A1z g 1 Y G S 9 ST AT TG
F& AL K q9g F A A ]
T 417 I FEAT F AR T A
fear 21 of farelt & qeT T ASTgE @
T (& 5 & S8 T g 1 7S
At A1 qg W W g  fF AR
| & 9 : e ferayaar fear
gsﬁﬁrﬁﬁmw“r!fmg‘ra‘ri:
g Wi $3r 9@ g fw aGwadr |91
qaer aifeq ar | ¥feT 7 Wi F T
agar g o advwdi o gw # w
@ Al an, 4qifs mF wLAGAA!
T g AR g e ag qEeIm
& o @t foar w7y amar 7 @ A A
a9 79 afes g} W & fomwr o
qoAfaF I« § 99 a1 ¥ 90 g /¥
¢ 5 sqem arew-fadew & F1 AR
wifane & diftae v 1 e
fadedt zw & of; wfafeq ¥ @
us w9¢ faert =ifed | fom &a
A9 @ FUW F W H A A
Fiag @ @ v Wt wWeEr
frar & I e g =g #
FOA-HYA T HF AT BT FAL [T
wfgq |

AraaarF FaE 9T AT T b
T FAT F gl F AHAT AAT § 1.
AT FAT TEIT HT T F A0
AT £ A1 73 oedl & Wi gATA
F74T Mgl AR qg RIHAT QT &
gt & arm AfgT 1 g T W
frdte #1 0F 90F W@ T TAAT I
foare ¥ ifge @ Trsgafa w1 AT
TF qCH T FT AT F UET AT
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ifgy & & wwwar § & waw
ara 4 g 1 fad &= & fog 1 S
e #ia A fFar § sw #1 &@q gu o
FAT O A FAAT FT AT BEA GO,
g aft Guer g agifs o
4 I § weerarh o font § AT
¥ W wdfant 7 owEe
e foar grm ar 7 foran g afew
AT AET BT AW

MR. DEPUTY-SPEAKER : The hon'ble
Home _Minister.

o qwere oy (2gTgT) oA,
ofiFT gET A¥ T T I FF
we § 1wy q@ qiw fawe W A
2Ry | WX gEE ¥ T wRe
e 70 T § | ag faer dfeom
w9 A wqET 9 @A Wi & A g €
HYwr &Y foar g 200

MR. DEPUTY-SPEAKER : He may
plcase resume his seat.

ot maare oy @ of m **

MR. DEPUTY-SPEAKER
will go on record.

oft qumw fog : **

(Shri Sheo Narain stood wup)

+ Nothing

MR. DEPUTY-SPEAKER
bave to resume your seat.

@t wEw fagrd wedt ;g
AT, WX §A A€ AT W @7
g | '

: You will

s oo fag 0

MR. DEPUTY-SPEAKER : 1 have
pever promised anything. Please resume
your seat. This will not go on re-
cord.

(Some Hon'ble Member jfrom
Opposition stood up).

MR. DEPUTY-SPEAKER : Are you
going to encourage this type of bebaviour.
1 am asking your leader.

SHRI YASHPAL SINGH :**

MR DEPUTY-SPEAKER : It will
not be taken down. If he behaves like
this, Mr. Joshi, I will bave to take action.
1 appeal to you to restrain him. So many
Members have given the adjournment
motion and if everyone of them is to be
given an opportunity, there will be no end
to the debate,

AT W aay HTT Har (WMo T
qw fag) © arer w97 93 faar 9y
MR. DEPUTY-SPEAKER : I have
siready extended the time to accommodate
some people.

oft gwo qwo Wl (3AT) : SwEmE
A{RA, WA G & FgAE fw
TiFT §TeT ¥ T AIT A F AU war
a1, R AE T g q el QA e
zrgw ¥ fagr o

IR WY T GEOAE &
&fpa M7 79 97 7 @ § A I e
FT 2TEw F TRl R v

ot o Tag : wusTe ey,
& warer @uw Ag) §m, T o F gEw
far sz s3@1 § 1 ¥ g @
F G AT AT T g, TH Ay
d & g E 1 AR Wi wee
R fag 7 @ T faogw ww w4
§—1F a1 13 5 =g 40 @1 a%
3 ¥ 39 far 1 gt wew v
F1, AT WEF Fi, forawr dew &7 wrer
Ted §, 9% ug Ford & f e o7 qu
#ET F I SIRT AT FIAT § )
FER SF T &

FOG am, Wk e fog ¥ o
TEHR T FAT ¥ far §—mg fasger

**Not recorded.
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[ T Feg]

aft fvar § 1 AR |R T qfaw
ﬂmﬁ@h&fwwgl s
| W aETC R qﬁmwﬁam
“fad Wi i< fog ¥ v wer & 1
Tl T & wafaw fox ® @
fg=qe Aw foar srar &

A4 oo i, 1R ¢ 15 s #
U9 wgt AT zafad @I T frar
a1, Wi & F A A W A g@ A
el T 99 oft fF agi oT TAdT

MmN awF I I wE fF @

LI

WA I IT T dT " &
feddi g, v w1 dwAE g 7 dvww
THT T AL & wHAT | AT 9 Wt
FT q7 HAT g—

“afs =& mig 7 wifer @ sfaww
femw 7 g afF sz 7

I B AMHT T 3T &, AR
THT FIH IS & | A9 AW
fomr 8, S8 TERUE ¥ A9 Iww
fear 2, fomd @q &t i Senf
21 9 e T F097, s A
T ¥ A A 15 faT & e
FULE A qa ofeds g o= w0
fF a2 378 g & @ 07 4z fag #7
IR g |

ot frereaw (Fft) - EmE
T, TF veEd §—u3 A
FATI | F AT ¥ gmrsrmmaﬁ
e fagr<r s 1 g T I @
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H

JATIHT .

a1, 39 9T 327 Or€ gk o, wiE -

7  guE= ot garE o AT Ao
HiH—2T 9 sfeagl & 2a¥e fad
§ fo agi 9T A& & g7 Tfgd |

R off, giva 7@ ¥ A g0
aY I ¥ I 790 § fv W g@
2o & fF af wfa @ ae 3, o
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AT 3T FET B A Wi aw
g JHATT IF I TN |

g0 I WEY NRA ¥ WA &7 fa%
fear man f s fafaeT & Tz @

't’aurar /AT T F, GENT TT fivw

fwﬁﬂmw.wwﬂﬂm
Q@ §, AT agi ) dFfeafa @ gedr
qY | 39 ARH TW ATE G A 39
Fal a7 ) T grvd A oy oW
afe ez few dwafer atde 7 W
" AT § T ATEH T, I
F AR T o qowr T axg  GewT
FTr Afgq 1 «fF T a<E 39-39
9, @i a9g ¥ ag SrerwT § s
0 | T B G FQE o F
fad gz & s @, geifE 9w
fold & qdr #1€ arvagy g, ¥fes
aw & W foe g ofdefa @,
39-39 F1 WY q9g ¥ TRAT M P
™ |

qeqR ARY, IE 9T GATL wwE
¥ mAAAE o, FHE 7 AN oY,
AfF g @R N g7 WA I
fer sl A 9tz fog # xaesET
FH 6 TGN § F02 5 faar a7y
9 TH ag ¥ e g a—ag aE
g T AT &

weaw AgEg, giamm & agge
G R AW F WF g, TFTH
war dWi 9T ¥Ey gam ¢ | xEiew
g gt gk 5 @ ey e
wex 29 fagr | Afew ot ag A W
AT FTWHTT Y 36 FI, TR B 3
w3, fagt #1 &7 #< AT goT Aw,
% Wt &7 w7

THE MINISTER OF HOME AFFAIRS
(SHRI Y, B. CHAVAN) : I have heard
for the last four hours with interest the
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debate on this double motion, if I may call
it, because the first motion is by Shri Vaj-
payee, and the other is a statutory mo-
tion that I have moved for the approval
of the Proclamation,

The main argument that was made
against this Proclamation was a political
argument, which is rather a biased argu-
ment, The main line is that this is a poli-
tical actiontaken in the interests of the
Congress Party, that there was some sort
of conspiracy between the Central Go-
vernment and the Governor. This is
the usual type of argument which I must
at the outset repudiate as a biased argu-
ment, untrue argument.

SHRI ATAL BIHARI VAJPAYEE :
A real type of repudiation.

SHRI SURENDRANATH DWIVEDY :
Facts are not denied. Facts are facts.

SHRI Y. B. CHAVAN : The essence
of the whole position is this: whether
the assessment of the political situation
that the Governor has made in his report
is a valid assessment, a correct assessment,
and whether the action that we have taken
on the basis of that assessment is right or
wrong. All other issues are irrelevant
issues here.

No member has said with any convic-
tion that that assessment was wrong. Even
hon. Shri Ranga, when he spoke, said that
he does not regret this legislature has
gone, he does not regret that this Go-
vernment has gone. I think Shri Vaj-
payee has moved this motion as a forma-
lity perhaps, 1 do not know whether in
his heart of hearts he really wants to
oppose this, because I can understand
that as a leader of the opposition they
have to say that they are opposed to
this,

st wew fagrd et : 7@
AT TR FTCRE |

oft OF 36 @A : MT ALHT FA
& a9 7% for o9 7g g« 9 T 7
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ft qmrRTY W™ @9 @
4§ F g owm g As T
said, for the first time, while moving
a2 motion on behalf of the Government
Iam unhappy because this is not some-
thing that one can be proud of. I am
really sad, really speaking.

SHRI SUR ENDRANATH DWIVEDY :
Ashamed.

SHRI Y. B. CHAVAN : Not ashamed,
but I am certainly sad, not only because a
‘Government's power has to be taken over,
but, as I said, because the situation has
degenerated to such an extent that one
has to take such an action. I am really
sad about it.

This Governor's report is a sad commen-
tary on the democratic way of life
itself, That really speaking hurts me,
and should hurt everybody.

Some member said that what has
happened in Haryana is a mockery of de-
mocracy, that what is happening here is
a mockery of the Constitution. Not at
all. Ultimately, our whole Constitution
is based on the fundamental principles of
democracy, If there is a mockery of de-
mocracy in Haryana, and in order to re-
move that mockery if we have to take
action under the Constitution, it can-
not be a mockery of the Constitution.
It is with a view to support the
Constitution that we arc taking this
action.

Wt @ W@ g, §w A,
3N ?

SHRI Y. B. CHAVAN : The hon.
member who interrupts many times does
not himself understand anything. He
just makes fun of others, that is the dif-
ficulty about him,

‘What is the position there ? I am read-
ing a report of the Chief Minister’s speech
from the Patriotr of 1ith Nowvember, in
which the Chief Minister says :

“The epidemic of defection among
legislators has assumed a menac-
ing and disturbing form in the
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[Shri Y. B. Chawan]
State. The disease has spread so
much that none could be relied
upon. The Chief Minister alleged
that some legislators defected
from their parties because of
money.”

This is what the Chief Minister says.

SHRI SURENDRANATH DWIVEDY :
You are quoting his speech or a
report ?

SHRI Y. B. CHAVAN : I am reading
a press report of his speech.

I am only talking of the feeling of the
Chief Minister himself, that he thinks
that this is a diseased condition. Every
Member has been saying that what is hap-
pening in Haryana is bad. Each and
every Member said that we cannot defend
what was happening there. Nobody has
any sympathy for that sort of thing. There
are those who can say this and just get
away with it. But the man who is legally
responsible and has a duty to see and act
in the State was the Governor. He just
cannot say, “I see a diseased condition
here and still I sit quietly about it.”” He
is the person who has to take note of these
things and act.

SHRI S. M. BANERIJEE : Waiting up
to the 3rd. (Interruption)

SHRI Y. B. CHAVAN : The hon. Mem-
ber has not read the report carefully.
The Governor has acted upon it, and
he has said that suppose he had waited,
he might have had a government with a
majority of three or four, but how long
would the Government last 7 Because of
defection, in the morning, *‘we have voted
for you”, it would be said, and in the
evening something else would happen.

There is a popular saying in Haryana
about the defections. The people of
Haryana are wise, but unfortunately they
are unlucky in having a representation
like this. There is a popular saying in
Haryana; I do not kmow whether it is
true; but I have heard it. They have
given very peculiar names to the defec-
tors : Aya Ram and Gaya Ram.
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Aya Ram’s value is Rs. 20,000 and
Gaya Ram’s value is Rs. 40,000. This
is the political situation in  Haryana.
The Haryana situation is a class by itself,
It required a special action by itself. It
is an unfortunate thing. (Interruption).
I am not having any brief for any poli-
tical party. 1 entirely agree with the
sentiments expressed by Acharya Kripalani:
all political parties have failed in Haryana's
democratic life. We are all sad over it.
Nobody can be proud of it. The Cong-
ress party has failed; the Jan Sangh has
failed; every political party has failed.
(Interruption). The hon. Member there
has said that the Jan Sangh has not failed.
I have a point about it. It is true that
the Jan Sangh has not participated in
that government. But, Ishould say, that
does not absolve them from the responsi-
bility for what has happened. Some
of their members have also defected once
or twice. But how can they say that “‘we
have not participated in the government,”
when, with all their strength and moral
support they were allowing this sort of
thing to happen 7 (Interruption). This
is the moral position ! They did not
want to participate, but they would take
the position of a saint, stand aside, allow
the situation to grow, and then take the
position of a saint and say, “Oh, all others
are not good.” (Interruption). This is the
position.

SHRI S. M. BANERJEE : Immorality
in your party.

SHRI Y. B. CHAVAN : If there is im-
morality in my party, I have the guts to
admit it, but you do not admit it. That
is the difficulty. What I am saying is this :
all the political parties have failed. What
is the solution for that ? The ultimate
solution that I offer is, take the whole
think back to the hands of the people.
This proclamation is not meant to conti-
nue this power in the hands of the Presi-
dent a day longer. It is just for a few
months, and then we want to go back
to the people and tell them, “‘Choose your
representatives right again.”

The Constitution itself has provided
a mechanism. The Constitution-framers
were very wise people; they knew that such
difficulties would arise and they anticipat-
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-

ed these difficulties. (Interruption). When the
whole thing has resulted in such a bad
condition, what is the Governor to do ?
Is the Governor supposed, expected, merely
to wait and whoever defects, he is brought
to him and he is allowed to become a
Minister and sworn in ? (Interruption)

AN HON. MEMBER : Even the Chiefl
Minister,

SHRI Y. B. CHAVAN : That is true.
Even the Chief Minister. The hon. Mem-
ber seems to agree with me. I am very
glad. The point that we are ultimately
discussing is the assessment as expressed
in the report of the Governor. The Go-
vernment has done only one thing. When
they saw that there was irrefutable logic
in the report, when there was objectivity
in the report and there was wisdom in
the assessment of the situation in the re-
port, in that situation, it was the duty of
the Government of India to acceptit. We
would have failed in our duty had we not
accepted the report. If it were a question
of party interests, I would have recommen-
ded something clse. We are not taking any
action in the interest of any political party.
1 can say with my hand on my con-
science that we have come with this re-
commendation of acceptance of this pro-
clamation with a pational sense of respon-
sibility. I bave no doubt in my mind
about it, It is a rather hard and unhappy
decision to take over the administration
of a State under President's rule. It is

not something very happy. But one has
to do sad duties sometimes.

SHRI NATH PAI : I am a little in-
trigued, Sir. This is a new thing. I
know a man can put his hand on his heart.
But he said, he can put his hand on
his conscience. Where exactly is his con-
science located ?

SHRI Y. B. CHAVAN : I can say,
my conscience is in my heart.

SHRI S. M. BANERJEE : Why don't
you lay it on the Table ?

SHRI Y. B. CHAVAN : This is an
absolutely essential step that had to be
taken apd therefore, I have no hesitation
in my mind in recommending the ac-
ceptance of this Proclamation by this
House,

it srre fagrd Aot (T -
IITEI WEIeg, I9 faag A oF A
a% g1 TE & fr gfami @ g
aF AW T ¥ faw A ddmfr
A a7F17 F 9| Agr &1 foraw
T f&f 1% § wemww A iR
HFT F F 9w F qv 3w Foe
F e gfamr A faam e w1
ATFAF T F & g T8 QA § 9
dfqara & & =@ fasr s famer
fr zamer dfagr £y aro =1 W AFR
TN FF T fRAT ST o war |
e g F d7¢ ¥ 91 g qeT
F 39 99 1 I A faar § 5 v afe-
7 M § ATAEE {7 AT G A2
gt & 4 agf v w7 Ose-
qE X faaa @9r &1 &% qEA
fag o @ A femr 7 wifE
vy fehz &, grema aemr &1 Fwm
17 § safaeamr s @rg fr gfam
F ATFA THR F AET F{H
2 o afesft s § 0w F A
a1 § A T IRE@ )

# 7 qget WY FgT AT HR W T
FT |t FHTHTAHTIS IO AL I<aT T |
o & % fear v & 5 e
fele & oW W a9 T8 O @ @ at
T EAET ¥ TAMS AAfT w77
orad § 7 W w7 qar 9% ¥ owrfe-
FTT AT F T | T T FIT
TYT FZAT AT TE FT TS AT WA
faely q&ft aEH 9T AT 9@ AT
gwquETe ¢ faw o e &G 0
A7 &9 gw ¥ wfrw gea o fard
Z | AT T g F AT g av
T fa® & 9T, TR & 9 B
g frmrerr gFm 1 AT ¥ gl
7 ¥Em g ax a1 T S
worger g e § 7 Sfwar 9 wfen
FT AT S AT



1829 Proclamation

[t = fagrdr wrordait]

g HeY gt & Fiadr e A
fr v § wifae § At s faeer
& g fammar argd § 5 78 78 frsqe
g% qom g 5 0w afes widw
¥ Y1 # e ¥ gfamt § o 3B
& 1 a1, Fiig e 1 e FT @,
I AT ¥ fau A e 7
AT AT Fa=w gfan 7 7@ § s
A wmaw TRl ¥ U g S EwadT
H 4 FT A, o7 AT 9, 7 TT
o TRl B T FAg § A9
T

TN 7, I9-¥EE HdT A, T8
welt ¥ 7g g oy o v F w1 geeq
& faar @, ®F @rHE ¥ ST
T & [T favEw aaRT 7%
feaml 1 gl § R Aam
o et ¥ T o 3=
FRgusAa I MR QE ?
AT A AT T AN T FEO
t @ T g Torh W g
wifge 1| & e ¢ fe dafeas s
FAAR QAR T aFT & | §
3 37 fral & wgwa w0 § i
it AW YgAT ) TS AT far &y
TR I ITAT & A o ] ) o aww
AgAT T FAW § AT G IER AL
7@ & AfeT F wraw & fou
Wt gg A & fag dax A § e
i1 o Agar AT a1 ¥ e widw F
TT |

oW TR TR . T FHE $
fogdt JaTia T ¥ fag

oft wen fagrd ad : Afws
FATATIRAT & ATETL 9T T agA AT
TR § AT TURT T ToTTaE g
NI | w1 owaE @ § g
farx & 7 avit o g farer aff &
o o fag dae g
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ft TwwTw W™ "W W
e |

it oew fgrdt woddt W= W@
98 F @ T FAAC | FAC FA
Fa &, A g7 A awdw A F fod
AT §

Mmooy el
LT 39 TG99 #1 THEAT F OFA
¥ fou asgofremas amp 2  wW
#fa, s gfaron F g go A
qAE & AE At A T e qgwa 7
T A A FHEE W aE ¥ s
T Fo FoEr zZ FT fauer § W
e, ot fse aar faafa gt ? «&r 970
qT Tregafa wmaw fee am #¢ faan
S 7 gfEmm § Y FiEEr €2 #7
g, 97 ®1 feEr el Ew F A
forar; wrdm s & e o 22
AT §IET 1 g1 (T | A A Gl
T FHF B oA A< F
AT 4, 99 ag {6 w09 § 99 7, QA
FHw ¥ TR wEe 77 fomr gl
I F o7+t ghgrde wide a1
FTM AR gE wwre & v fea,
a1 = faa o £ e o &,
fifT & AT @TT A FHw B ot
FT & ffe & T w¢ amg 1 oy el
FAT F AAT F OGT I @AV
awr g

o ag T ¥ FT ) TR v o
B g & 9% g awr gE § e
7 gat i AT T FQ
g Wt wey & 5 osEH oard
oA fas I8 TEY 85 IR A
IgE g7 AT g FHE B HR AW
#ag F1T F9 ¥ I ? wE F 9@
agua & gt ag wHw N wdfe
FAMamA F A T A® A
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dffa ghamn & a7 gat 9q &1 I
o N FAT R AT AT ¢ A
T Tegafa AEA AW FF A AT
T@™ & FAT B AL ¥ AQ THT
TRfd WEA AT &7 & FAG B
WTHA 7Y & 7 ASeA ©7 § &0 57
e WTHT W Adl AgRd 4§ I
&0 § fo g7 X 9t & wargt A famw

e !

¥R qg ATAWE g W a1 fF
gfamm & sm g W wifge &
T @z fag ¥ dar-Aed 1 a9Q
| FT A AW I Y FHA G | 74
T R § ? gL O A T A
aw & I 9T @ § A wHw awT
T AE A o §; ¥ Sy
Fa A damw fd TR

it i Fog : = X AE
g ?

@t wew fagr@ wdt : wRr
Mg fF = FF e gEr AN
aeam A 7 fr gfamm ¥ gan @ g
ae gfamn ¥ g o @ & ¥
T ¥ foir & 369 ot STET g A
=R

# vt T wmgan § oot
) orT feRzT I A AW T N
ATE | AT TIT &7 §qT T 1 faF
| 0T AT AfET 1 T AT

[Division No. 4]
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IR FOG = TsquEi S
¥ g fawaE F@ F71 6 &,
IV FT qET wAr FY gEAT H TSqYTH
# ara s gwE SR @ W AT
WFda @A g1 aEm AT fE
9T &3 gU AWE! 9 A Sl
¥ qC gU o 9T 9w F¢ R
¥ @S gt Fum Ayaar e A&
pEcR |

79 faq ag s @ fe oy T2
TS X AETS F A AT dwaa
Y 5T ) gfamn § 997 A 39
ferr @ S A@ SwEr gl
T4 & A 7 Wwad w7 0

MR. DEPUTY-SPEAKER :1 wil
now put the motion of Shri Vajpayee
to the vote of the House. The ques-
tion is :
“That this Housc regrets that the
Government of India did not re-
ject the report dated the 17th No-
vember, 1967 of the Governor of
Haryana to the President recommend-
ing the issue of proclamation, laid on
the Table of the House on the 2lst
November, 1967, inasmuch as the
Government of Haryana enjoyed
majority in the Legislature and func-
tioped in accordance with the provi-
sions of the Constitution.”

SHRI S. M. BANERIJEE : Sir, before
you take votes may I request that at least
the defectors should not vote ?

SHRI P. VENKATASUBBAIAH : That
The Lok Sabha divided.

18.42 hrs.
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Gupta Shri Kanwar Lal
Joshi, Shri Jagannath Rao
Joshi, Shri S. M.
Kameshwar Singh, Shri
Kapoor, Shri Lakhan Lal
Kothari, Shri S. S.
Koushik, Shri K. M.
Krishnamoorthi, Shri V.

Misra, Shri Srinibas
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Narayanan, Shri

Nath Pai, Shri

Nayar, Shrimati Shakuntala
Nihal Singh, Shri
Rajaram Shri
Ramamurti, Shri P.
Ranga, Shri

Rao, Shri V. Narasimha
Ray, Shri Rabi

Reddy, Shri Eswara
Samanta, Shri 8. C.
Saminathan, Shri
Santosham, Dr. M.

Sen, Shri Deven
Sezhiyan, Shri

Sharda Nand, Shri
Sharma, Shri Beni Shanker
Sharma, Shri N. S.
Sharma, Shri Yajna Datt
Somani, Shri N. K.
Sondhi, Shri M. L.
Sreedharan, Shri A.

Suraj Bhan, Shri

Tyagi, Shri O. P.
Umanath, Shri

Vajpayee, Shri Atal Bihari
Viswambharan, Shri P.
Viswanatham, Shri Tennei
Viswanathan, Shri G.
Yadav, Shri Ram Sewak
Yashpal Singh, Shri

Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri
Damani, Shri S. R.
Desai, Shri Morarji
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Fring, Shri D.
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira

1834



1835 Proclamation  KARTIKA 30, 1889 (SAKA) Re-Haryana (M.&Res.)

Ganga Devi, Shrimati
Gautam, Shri C. D.

Gavit, Shri Tukaram
Ghosh, Shri Parimal
Govind Das, Dr.
Hazarika, Shri J. N.
Heerji Bhai, Shri
Himatsingka, Shri

Igbal Singh, Shri
Jagjiwan Ram, Shri
Karan Singh, Dr.

Kasture, Shri A. S.
Kavade, Shri B. R.

Khan, Shri M. A.
Khanna, Shri P. K.
Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishnan, Shri G. Y.
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malimariyappa, Shri
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Masuriya Din, Shri
Mehta, Shri Ashoka
Mehta, Shri P. M.

Menon, Shri Govinda
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohammad Yusuf, Shri
Mohinder Kaur, Shrimati
Mukerjee, Shrimati Sharda
Murti, Shri M. S.
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Parthasarathy, Shri

Patel, Shri Manibhai J.
Patil, Shri Deorao
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Gandha Kumari
Ram, Shri T.

Ram Dhan, Shri

Ram Kishan, Shri

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Shri Jaganath
Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Reddi, Shri G. S.

Reddy, Shri P. Antony
Reddy, Shri R. D.

Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Saha, Dr. 8. K.

Saigal, Shri A. S.
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sarma, Shri A. T.
Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Sen, Shri P. G.

Sethi, Shri P. C.
Sethuramae, Shri N.
Shambhu Nath, Shri
Sharma, Shri M. R.
Shastri, Shri B. N.
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.
Shinde, Shri Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Sidheshwar Prasad, Shri
Singh, Shri D. N.
Singh, Shri D. V.
Sinha, Shri Mudrika
Sinha, Shri Satya Narayan
Spatak, Shri Nar Deo
Sonar, Dr. A. G.
Sonavane, Shri
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
Surendra Pal Singh, Shri
Swaran Singh, Shri
Venkatasubbaiah, Shri P.
Vyas, Shri Ramesh Chandra
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MR. DEPUTY-SPEAKER : The re-
sult of the division is :

Ayes—66
MNoes—143

The ‘Noes' have it; the ‘Noes' have
it.

The motion Zwas negatived.

MR. DEPUTY-SPEAKER : Now 1
shall put to the vote of the House the
motion moved by the Home Minis-
ter.
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The question is :

“That this House approves the
Proclamation issued by the Pre-
sident of India on the 21st Novem-
ber, 1967, under article 356
of the Constitution in relation
to the State of Haryapa.”

The motion was adopted.
18 45 Hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
November 22, 1967|Agrahayana 1, 1889



